
LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceed1Das] 

Tuesday. November 4. 1986/Kartika 13, 1908 (Saka) 

No. lSI 
11 A.M. 
1. Obituary RtfereDt. 

The Speaker made references to the passing. away of 
Mr. Samora Machel, Prpsident of Mozambique; Shl'f T. Anjiah, 

• a sitting Member of Lok Sabha; Shri Sudhansu Bhushan Das. 
a Member of Third T • .nk Sabha; Shri Datta Kattl. a Member of 
Second Lok Sabha; Shri G. S. Reddy, a Member of Fourth 
Sixth and St:.Vp.,,1" Lok Sabha and Shri S. A. Murufenantham, 
a Member of Fifth Lok Sabha. 

Thereafter, Members stood in sllence for a sbort while as a 
mark of reapEd to the deceased. 
Z. Starred Questions 

Starred Questions Nos. 1, 2, 4--6 were orally answered. Re-
plies to Starred QuestJoru; Nos. 3. 7-12 and 14-20 were laid 
on the Table. 
3. U'IlItarred Qaest:ons 

RepUes to Unstarred Questions Nos. 1-8, 10-28, 30--184. 
and 186-221 wele 1aid on the Table. 

4. Papel'8 Laid on the Table 
The following papers were Wd on the Table:-

(1) A copy of the Proclamation (Hindi and En~lIsh ver-
sions) dated the 7th March, 1986 issued by the GrJver-
nor of Jammu and Kashmir under section 92 of the 
Constitution ot Jammu and Kashmir in relation tn the 
State of Jammu and Kashmir 'Published in Jammu and 
Kashmir Gazette dated the 7th March, 1986. 
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(2) (i) A copy of the Proelamation (Hindi and English 
versIons) dated the 7th September, 1986 issued by the 
President under article 356 of the Constitution in rela-
tion to the State of Jammu and Kashmir published 

in Notification No. G.5.R. 1061(E) in Gazette of India 
dated the 7th September, 1986, under article 356(3) 
of the Constitution'- together with a corrigendum 
thereto. 

(Ii) A copy of the 0rder (Hindi and English versions) 
. 'dated the '7th September, 1988 made by the President 

in pursuance of sub-elause (i) of clause (c) of the 
ahove Proclamation, published in Notification No. 
G.S.R. 1062(E) in Gazette of India dated the 7th 
September, 1986 together with a corrigendum thereto. 

(3) A COllY of the Renort (Hindi and English versions) 
dEted the 3rd Selltember, 1986 of the Governor of 
Jammu and Kashmir. 

(4) A coPy of the Coal Mines NatfonalisationLaws 
(Amendment) Ordinance; 1986 (No. 7 of 11'86) 
(HfJ"di and En~lisl, versions)· promul~ated by the 
Prp.co;dent on the 7th October, 1986, under article 

(" 123(2) (a) of the Co~stitution. 

(5) A 'Conv eoach of the followinR Notifications (Hindi 
and ETu,lish ,,-ersio"s) under s~tion to of the OIlfields 
(Regulation and Development) Act. 1948:--

(t) The Petrolp.um and Natural Gas (AmendmP.nt) 
}luteR_ IJl86 puhlished in Notification No. G.S.R. 
to"-1, (E) in Gazette of India dated the 25th August, 
US6. 

(U)S,O. 5(\2(E) t'ubIiah~ in Gar-ette of India d'lt~ 
the 25th August, 1996 enhancfne t'he ute of royalty 
In rerme,.t of the mineral oils with et!ect from the, 
1st APlil, 1984. 

(6) A ~nTlv each of the follnwinll Notificlltions (Hindi and 
Ef'Ip"~h vet"Cf"ns\ Issued under proviso to article 309 
Of the ConstftutJon:- . . . . 

(1) The Central Civil Services (Revised Pay) R1)les. 1986 
published in Notification No. G.S.R. 1080(E) in 
GazeUe of India dated the 13th September, 1986. 
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(11, The Central Civil Services (Revised Pay) Amen.d~ 
ment Rule~ 1986 publishecl in Notification No. 
G.S.R. l105,E) in Gazette of India dated the 22nd 
September, 1986. 

(7) A copy of the Resolution No. 14(1)/ICl86 (Itindi aDd 
English versions) published in Qaze.tte of India dated 
the 13th September, 1986 regarding acceptance of cer-
tain recommendations of the Fourth Central Pay 
Commission by the Government. 

(8) A copy of the Report of the Fo~ Central Pay Com~ 
mission-Part I (-Hindi version). 

(9) A copy of the Oil Pressure Stoves (Quality Control) 
AlI'cndmf'nt Order, 1986 (Hindi and English versions) 
published in Notification No. G.S.R. l002(E) In 
Gazette-: of India dated the 5th August. 1986 lUlder 
sub section (6) of section 3 of the Essential Commo-
dities Act. 1955. 

5. Bill as aweuled by Rajy. Sabha-Laid Otl the Table 
Secretary-General laid on the Table the Sales Promotion 

Employees \Conditions of Service) Amendment Bill, 1986, re-
turned by Hajya Sabha with amendments. 
6. Adjournment l\fotion 

The Speaker informed the House that he had received 17 
notices of Adjournment motion regarding serioulJ lapses ot 
security arrangements on 2nd October, 1986 at Rajghat from 
Prof. Madhu Dandavate, Sarvashri Saifuddin Chowdhary, Bal-
want Singh Ramoowalia. Dinesh Goswami, V. Kishore Chan-
dra S. Deo, Basudeb Acharya, Amal Datta, Amar Roypradhan, 
Hannan Mollah, Indrajit Gupta, Smt. Geeta Mukherjee. Sarva-
shri Narayan Choubey. ViJoy Kumar Yadav, BaJu Ban Riyan, 
Ani! Basu, Dr. Sudhir Roy. Sarvashri S. Jaipal Reddy, Mohd. 
Mahfooz Ali Khan, C. Madhav Reddy and Suresh Kurup. 

He had given his consent to the following motion given 
notice of by Prof. Mndhu Dandavate on the subject which had 
gained the first priority 1n the 1?allo~:-. . 

"The failure of the Government to ensure strict security 
arrangements at the Rajghat on 2nd October, 1986 
leadin~ to the unsuccessful attempt to assassinate the 
President, the Prime Minister and others." ----

~e English version was laid on the Table on 18th July, 198& 
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Prof. Madhu Dandavate then asked for leave of the HOUle 
to the moving of the motion and on objection being taken. the 
Speaker asked those members who were in favour of leave be-
ing granted, to rise in their places. As not less thnn 50 mem-
bers rose. the Speaker informed that the leave was granted and 
with the conseT:t of the House, directed that the motion be 
taken up immediately. 

Prof. Madbu Dandavate moved the followinl motion:-
"That the House do now adjourn." 

The following members took part. in the debate:-
(1) Shri Bhagwat Jha Azad 
(2) Shri Saifuddin Chowdhary 

. (Lok Sabhs adjourned at 1.00 P.M, and re-assembled at 2.01; 
P.M.J. 

(3) Shri G. G. Swell 
(4) Gen. R. S. Sparrow 
(5) Shri P. Kolandaivelu 
(6) Shri Ajay Mushran 
(7) Shri Dinesh Goswami 
(8) Prof. Nirmala Kumari Shaktawat 
(9) Shri Illdrajit Gupta 

(10) Shri P. R. Kumaramangalam 
(11) Shri V. Kishore Chandra S. Deo 
(12) Shri Balkavi Bairagi 
(13) Shri ZliinuI Basher 
(14) Shri N. V. N. Somu 
(15) Prof. Saif-ud-Din Soz 
(16) Shd Buta Singh 

Prof. Madhu Dandavate replied to the debate. 
The metion was negatived. 

7. GcmnuueaI BDJ-JidrodDced 
THE CITIZENSHIP (AMENDMENT) BILL, 1986. 

.. 

The motion for leave to introduce the Bill moved by Shrl 
Buta Singh, was opposed. The motion was adopted and the 
Bill was introduced. 
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a Matters DDC1er rule 377 I.' 

{1) Dr. Krupas.Lllcihu Bhoi raised .a. JXl8iter rea.-w.. need 
to clear the proposed. 1b Tnermal ,ProJect In 0I:1ssa. 

(2) Shri SomnathRath raised a matter regarding need to 
COnuE:IIUl the attack on the .l1fe of Prune Ml.n4te& aDd take 
stern steps i01' Pl'!me lVlimster's security., 

(3) Shri Harish Rawat raised a matter regading need to 
increase the transport subsidy 1n the .tully dlstnctl of Uttar 
Pradesh particularly Almora, Pithoragarn, CDamoli. Paun. 
Uttarkashi and Tehri. 

(4) Shri Balkavi Bairagi raised a matter regarding need to 
take necessary steps to check the spread of 'silicosis' disease 
particularly in 'Mandsaur district of Madhya Pradesh. 

(5) Shri Umakant Mishra raised a matter regarding need to 
take necessary measures to protect the carpet industry in the 
country. . 

(6) Shri G. S. Basavaraju raised a matter regaramg need 
to take steps to check the entry of in1Utrators into India from 
Pakistan border and also to stop assistance. being given to the 
extremists by that country. 

(7) Shri V. Sobhanadreeswara Rao raised a matter regard-
ing need to make available financial assistance to the tobacco 
growers in Andhra Pradesh whose crops have been damaged 
due to floods in Godavari, Wyara and Errakalva riven. 

(8) Shri V. S. Krishna Iyer raised a matter regarding need 
to take necessary measures to meet the power requirements of 
Karnataka State. 

9. Gove~ent Bill-Under Consideration 
THE ESTATE DUTY (AMENDMENT) BUL, 1986. 

The motion for consideration of the Bill was moved by Shrl 
B. K. Gadhvi. 

The following members took part in the debate:-
(1) Shri B. B. Ramaiah 
(2) Dr. G. S. Rajhans 
(3) Shri Amal Datta 
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(4) Shri Shantaram Nalk 
(:I) Shri Vijoy Kumar Yadav 
(6) Shri Vijay N. Pam 
(7) Shri Girdhari La! Vyas 
(8~ Shri Mool Chand Daga (Speech un.,An.uhed) 

'rt e discussion was not concluded. 

D. Report of Busilless Advisory Comm=ttee 
Smt. Sheila Dikshit presented the Twenty-eighth Report of 

\he Business Advisory Committee, 
6 P.M. 
(Lok Sabha adjourned till 11 AM. on Wednesday, the 5th 

November. 1986) 

SUBHASH C. KASHYAP, 
8ecretary-GeneraJ. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, November 5, 19861Kartika 14, 1908 (Sakal 

No. 183 
nA.M. 
1. Starred Questions 

Starred Questions Nos. 21, 23, 24, 26-30 were orally 
answered. Replies to the remaining questions were laid on thp 
Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 222-224, 226·-292, 
294-307, 309-315, 317-339 were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Gold Control (Forms, Fees and M.iace-

nancous Matters) (Second Amendment) Rules, 1986 
(Hindi and English- versions) published in Notifica· 
tion No. S.O. 685(E) in Gazette of India dated tbe 
18th !\eptember, 1986, under sub-section (3) of sec· 
tion 114 of the Gold (Contrel) Act, 1968. 

(2) A copy of Notification No. G.S.R. 1151(E) (Hindi anca 
English versions) published in Gazette of India dated 
the 15th October, 1986 together with an explanatory 
memorandum regarding exem~.tion to Heads of 

Delegations and their spouses (waerevcr accompany-
ing) and members of delegations holding the status 
of Ministers in thei ... countries coming to attend the 
Second Slimmit of the South Asian Association for 
the Regional Cooperation to be held at Bangalore 
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from the 10th November to 17th November. 1986 
from the payment of foreign travel tax, in respect of 
their international journey to any place outside India 
at the close of the said Summit, under section 41 
of the Finance Act, 1979. 

(3) A copy of the Wealth--tax (Amendment) Rules, 1986 
(Hindi and English versions) published in Notifica-
tion No. S.O. 703(E) in Gazette of India dated J st 
Octobt-r. 1986, under sub-~ectiOn. (4) of section 46 
of the Wealth-tax Act, 1957. 

(4) A copy of the Central Excise (Fifteenth Amendment) 
Rules. 1986 (Hindi and English versions) published 
in Notification No. G.S.R. l055(E) in Gazette of 
India drtted tbe 2nd September. 1986, under lub-
section (2) of section 38 of the Central Excises and 
Snit Act. 1944. 

(5) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (4) of section 46 
of the Gift-tax' Act, 1958:-

(i) The Gift-tax (Amendment) Rules, 1986 published 
in Notification No. S.O. 704(E) in Gazette cf 
India dated the 1 St October, 1986. 

(ii) The Gift-tax (Second Amendment) Rules, 1986 
l'ubli~hed 'in Notification No. S.O. 761(E) in 
Gazette of India dated the 24th October. 1986. 

(6) A copy each of the foJlowing Notifications (Hindi an:! 
English vcmions) under section 296 of the Income-
tax Act, 1961:-

(i) The Tncome-tax (Sixth Amendment) RulC4J. 1986 
published in Notification No. S O. 654(E) in 
Gazette of India dated the 4th September, 1986. 

(ii) The Income-tax (Seventh Amendment) Rules. 1986 
Dublic;hed in' Notificat~n' No. S.O. 655(E) in 
Gazette of India dated the 4th September, 1986. 

(iii) The Tncome-tax ffii2hth Amendment) Rule.c;. 1986 
publil;hed in Norification! No. S.O. 659(E) in 
Gazette of India dated' the 5th September, 1986. 
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(iv) The Income-tax (Ninth Amendment) Rules, 1986 
published in Notiication No. S.(). 702(E) in 
Gazct&e of India dated the 1st Oetober, 1986. 

(7) A copy each of the followiat Notifications (Hindi and 
Enjlish venioos) under section 159 of the Customs 
Act, 1962:-

(i) G.S.R. l009(E) published in Gazette of India dated 
the 18th August, 1986 together with an explana-
tory memorandum regarding reviled rate of ex-
change for conversion of Danish K!'Oners into 
Indian currency or vice-versa .. 

(ii) G.S.R. 10]2(E) published in Gazette of India dated 
the 20th August, 1986 together with an explana-
tory memorandum regarding revised rates of ex-
change for conversion of Belgian, Ff'ance and 
French Francs in 0 Indian currency or vice-versa. 

(iii) G.S.R. 1017(E) published in Gazette of India 
dated the 22nd August, 1986 together with an 
rxplanatory memorandum making certain amend-
ment to Notification No. 208181- dated the 2Znd 
&:}>tember. 1981 so as to provide for Duty free 
import of AIDS test kits as life saving equipment. 

(h) G.S.R. 1043(E) published in Gazette of India 
dated the 26th August, 1986 together with an 
explanatol) memorandum making certain amend-
ment to Notification No. 88186-Customs dated 'tbe 
17th February. 1986 so as to substitute the defi-
nition of 'wire' as was applicable under the erst-
white tariff so that the scope of the exemption is 
made clear. 

(v) O.S.R. 1048(E) published in Gazette of India d'ated 
the 28th August, 1986 together with an explana-
tory memorandum making certain amendment to 
Notification No. 117-Customs dated the 9th lune. 
1978 soaR to iuclude ~d of 18 carats and below 
and specified articles made of gold for promoting 
the exports. 
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(vi) G.S.R. 1067(E) published in Gazette of India dated 
the 9th September, 1986 together with an expla-
natory memorandum making certain amend-
ments to Noti1icatiOll Nos. 341-Customs dated 
the 2nd August, 1976 and 83-Customs dated the 
17th Febfuary. 1986 so as to insert therein 
appropriate Heading Nos. under the new tarift of 
the goods covered by these notifications in order 
\0 make the scope of exemption clear. 

(vii) G.S.R. 1103(E) published in Gazette of India dated 
the 19th September, 1986 together with an ex-
planatory memorandum making certain amend-
ment to Notification No. 6818o-Customs dated the 
1st April, 1980 so as to insert the appropriate 
Chapter No. in the notification for nylon guts 
under the new tariff to make clear the scoPe of 
the exemption. 

(viii) G.S.R. 1104(E) published in Gazette of India 
dated the 22nd September, 1986 together with an 
explanatory memorandum regarding reviSed rate 
of exchange for conversion of Russian Rouble into 
Indian currency or vice-versa 

(hI.) G.S.R. 1112(E) published in Gazette of India dated 
the 26th September, 1986 together with an expla-
natory memorandum regarding revised rates of 
exchange for conversion of certain foreign curren-
cies into Indian currency or vice-versa. 

(8) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 3 
of the All India Sevices Act, 1951:-

(i) The Indian Police Service (Pay) Fourth Amendment 
Rules, 1986 published in Notification No. O.S.R. 
596 in Gazette of India dated the 16th August, 
1986. 

(ii) The Indian Police Service (Fixa~ioJ1. of Cadre 
Stren~th) Th·ird Amendment Regulations, 1986 pub-
lished in Notification No. G.S.R. 597 in Gazette of 
India dated the 16th August, 1986. 
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(iii) The Indian Forest Service (Fixation of Cadre 
Strength) Second Amendment Regulations, 1986 
published in Notification No. O.S.R. 654 in Gazette 
of India dated the 30th August, 1986 . 

(iv) The Indian Forest Service (Pay) Third Amendment 
Rul~s, 1986 published in Notification No. G.S.R. 
655 in Gazette of India dated the 30th August, 
1986. 

(v) The Indian Police Service (Fixation of Cadre Stren-
gth) Fourth Amendment Regulations, 1986 publish-
ed in Notification No. G.S.R. 730 in Gazette of 
India dated the 6th September, 1986. 

(vi) The Indian PoliCE: Service (Pay) Fifth Amendment 
Rules, 1986 published in Notification No. O.S.R. 
731 in Gazette of India dated the 6th September, 
1986. 

(vii) The Indian Forest Service (Fixation of Cadre Str",n-
gth) Third Amendment Regulations, 1986 published 
in Notification No. G.S.R, 763 in Gazette of India 

dated the 2'ath September, 1986. 

(viii) The Indian For~st Service (Pay) Fourth Amendment 
Rulelj, 1986 published in No~ification No. O.S.R. 
7~4 in Gazette of India dated. the 20th September, 
1986. 

(ix) The Indian Administrative Service (Fixation of Cadre 
Strength) Seventh Amendment Regulations. 1986 

published in Notification No. G.S.R. 765 in Gazette 
of India dated the 20th, September, 1986. 

(x) The Indian Administrative Service (Pay) Sixth 
Amendment Rules. 1986 published in Notification 
No. G.S.R. 766 in Gazette of India dated the 20th 
Sept~mber, '1986. 

(xi) The Indian Forest Service (Fixation of Cadre Stren-
~th) F!fth Amendment Regulations. .1986 published 
10 Notdication No. G.S.R. 796 in Gazette of India 
dated the 27th September, 1986. 
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(xii) The Indian Forest Service (Pay) Sixth Amend-
ment Rules. 1986 published in Notification No. 
G.S.R. 797 in Gazette of India dated the 27th Sep" 
tcm.ber. 1986. 

(xiii) The Indian Forest Service (Fixation of Cadre Stren· 
gth) Fourth Amendment RegulatioJ]So, 1986 pub-
lished in Notification No. G.S.R. 798 in Gazette \)f 
India dated the 27th September. 1986. 

(xiv) The Indian Forest Service (Pay) Fifth Amendment 
Rules, 1986 published in Notification No. G.S.R. 
799 in Gazette of India dated the 27th September. 
1986. 

(xv) The Indian Police Service (Fixation of Cadre Stren-
gth) Fifth Amendment Regulatio~. 1986 publisbed 
in Notification No. G.S.R. 833 in Gazette of India 
dated the 4th October, J Q8b. 

(xvi) The Indian Police Service (Pay) Sixth Amendment 
Rides, 1986 published in Notification No. G.S.R. 
834 in Gazette of India dated the 4th October, 1986. 

(xvii) The Indian Forest Service (Fixation of Cadre Streng-
gth) Sixth Amendment Regulations, 1986 publisb,d 
in Notification No. G.S.R. 835 in Gazette of India 
dakd the 4th Octobef. 1986. 

(xviii) The Indian Forest Service (Pay) Seventh Amendment 
Rules, 1986 published in Notification No. G.S.R. 
836 in GazeUe of India dated the 4th October. 1986. 

(xix) The Indian Forest Service (Fixation of Cadre Stren-
gth) Seventh Amendment Regulations. 1986 pub-
lished in Notification No. G.S.R. 837 in Gazette of 
India dated the 4th October, 1986. 

(xx) The Indian Forest Service (Pay) Eighth Amendment 
Rules, 1986 published ill Notification No. G.S.R. 
83R in Gazette of India dated the 4th October, 1986. 

(xxi) The Indian Forest Service (Fixation of Cadre Stren-
~th) Ninth Amendment Regulatious. 1986 publisbed 
~n Notification No. G.5.R .. 880 in Gazette of India 
dated the 18th October, 1986. 
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(xxii) The llIdian Forest Service (Pay) Tenth Amendment 
Rules, 1986 pubJi&hed in Notification No. O.S.R. 
881 in Gazette of India dated the 18th October, 
1986. 

(xxiii) The Indian Police Service (Fixation of Cadre Stren-
gth) Sixth Amendment Regulations. 1986 published 
in Notification No. G.S.R. 882 in Gazette of India 
dated the 18th October, 1986. 

(xxiv) The Indian Police Service (Pay) Seventh Amendment 
Rul~s, 1986 published in Notification No. G.S.R. 
88~ in Gazette of India dated the 18th October, 
1986. 

(xxv) The Indian Administrative Service (Fixation of Cadre 
Strength) Eighth Amendmeut Regulations. 1986 

published in Notification No. G.S.R. 884 in Gazette 
of India dated the 18th October, 1986. 

(xxvi) The Indian Administrative Service (Pay) Seventh 
Amendment Rules, 1986 published in Notification 
No. G.S.R. 885 in Gazette of India dated the 18th 
October, 1986. 

(xxvii) The Indian Forest Service (Probationers' Final Exa-
mination) Amendment Regulations. 1986 published 
in Notification No. G.S.R. 840 in Gazette of India 
dated the 4th October, 1986. 

(xxviii) The Indian Administrative Service (Probation) 
Amendment Rules, 1986 published in Notification 
No. G.S.R. 1036(E) in Gazette of India dated the 
25th August, 1986. 

(xxix) The Indian Administrative Service (Probationers' 
Final Examination) Amendment RcJtulations. 1986 
published in Notification No. O.S.R. 1037(E) in 
Gazette of India dated the 25th August, 1986. 

(9) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (1) of section 17 
of the Administrative Tribunals Act, 1985:-

(i) The Orissa Administrative Tribunal (Salaries and 
Allowances and Condition$ of Service of Chairman 
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and Members) Rules. 1986 published in Notification 
No. O.S.R. 935(E) in Oazette of India dated the 4th 
July, 1986. 

(ii) The Orissa Administrative Tribunal (Procedure) 
Rules, 1986 published in Noti1ication No. O.S.R. 
936(E) in Gazette of India dated the 4th July. 1986. 

(iii) The Himachal Pradesh Administrative Tribunal 
(Salaries and Allowances and Conditions of Service 
of Chainnan and Members) Rules, 1986 published 
in Notification No. O.S.R. 1015(E) in Gazette of 
InJia dated the 28th August. 1986. 

(iv) The Himachal Pradesh Administrative Tribunal (Pro-
cedure) Rules, 1986 published in Notification No. 
O.S.R. 1016(E) in Gazette of India dated the 22nd 
August, 1986. 

4. Assent to Bills 
(i) Secretary-General laid on the Table the following eight 

bills passed by the Houses of Parliament durin'g the last session 
and assented to:-

(1) The Mines and Minerals (Regulation and Development) 
Amendment Bill, 1986. 

(2) The High Court nnd Supreme Court Judges (Condi-
tions of Service) Amendment Bill, 1986. 

(3) The Appropriation (No.4) Bill, 1986. 
(4) The Essential Commodities (Amendment) Bill, 1986. 
(5) The Dowry Prohibition (Amendment) Bill, 1986. 
(6) The Suppression of Immoral Traffic in Women and 

Girls (Amendment) Bill, 1986. 
(7) The Central Duties of Excise (Retrospective Exemp-

tion) Bill, 1986. 
(8) The Taxation Laws (Amendment and Miscellaneous 

Provisions) Bill, 1986. 
(ii) Secretary-General also laid on the Table copies, duly 

authenticated by the Secretary-General of Rajya Sabha, of the 
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followin'g seven Bills passed by the Houses of Parliament during 
the last session and assented to:-

(1) The Constitution (Fifty-third Amendment) BID, 1986. 
(2) The State of Mizoram Bill, 1986. 
(3) The Industrial Development Bank of India (Amend-

ment) Bill, 1986. 
(4) The Commissions of Inquiry (Amendment) Bill, 1986. 
(5) The Tamil Nadu Legislative CouncU (Abolition) Bill, 

1986. 
(6) The Apprentices (Amendment) Bill, 1986. 
(7) The National Security Guard Bill, 1986. 

5. Report of the Committee on Private Members' Bills and 
Resolutions 

SHRI M, THAMBI DURAl presented the Twenty-
fourth Repor,t (Hindi and English versions) of the Committee 
on Private Members' Bills and Resolutions. 
6. Calling Attention 

SHRI BHATTAM SRIRAMAMURTHY called the 
attention of the Minister of Exernal Affairs to the recent 
hijacking of Pan-American aircraft at Karachi airport and the 
killing of a large number of passengers including several penous 
of Indian origin due to incept handling of the situation by the 
local authorities and the action taken by the Government in that 
regard. 

The Minister of State in the Ministry of External Affairs made 
a statement in regard thereto, 

[Lok Sabha adjourned at 1.00 P.M. and re-assembled at 
2.05 P,M.] 
7. Motion regarding Tweny-eighth Report of the Business . 

Advisory Committee 

Smt. SheUa Dikshit moved the following motion:-
"That this House do agree with the Twenty-eighth Re-

port of the Business Advisory Committee presented 
to the House on the 4th November, 1986." 

The motion was adopted. 
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8. Matter trnder Rule m 
(1) Prof. K... V. Thomu railed a matter regarding need to 

take necessary measures to check industrial pollution in Cochin. 
(2) Sbri Sriballav Panigram railed a matter regardiJlc need 

to include Super Thermal Power Plant at Talcher and Thennal 
Power Plant in Ib Valley in the 7th Plan to overcome the 
power crisis in Orissa State. 

(3) Shri K. D. Sultanpuri raised a matter regarding need to 
provide proper marketing facilities for the agricultural products 
of Himachal Pradesh viz. potato, orange, apple, ginger, etc. to 
ensure remunerative prices to the growers. 

(4) smt. Jayaaii Patuik raised a matter regarding need to 
take early decision on the proposal of MIs Hyundai Corporation 
of South Korea for the development Of Paradip Port. 

4$) Shri Ram.tlray Prasad Singh raised a matter regarding 
need to implement 28-paint pl'ognanme e1'fectiwly putteularl7 
In Bihar. 

(6) Shri KaIi Prasad Pandey raised a matter regarding need 
to broadcast news bulletin in Urdu from A. I . R. Centres in Bihar 
particularly from Patna. 

m Dr. G. S. Rajhamreiled a matter regarding need to pro-
vide finanetal assistance to the State Government of Bihar for 
censtructiOft 'Of road bridge on Kamla river at Jhanjh81'Pur and 
also to strengthen the railway bridge. 

9. Govemment Bill-Passed 

THE ESTATE DUTY (AMENDMENT) BILL, 19a6 
Diacuasion on the motion for consideration of the Bill moved 

by Shri B. K. Gadhvi on the 4th November, 1986, contillued. 
The following members took part in the debate:-

(1) Shri Maol Cu..d DIga 
(2) Shrt 'lhampan ThemaI 
(3) Shrl Ram Singh Yadav 
(4) Shri K. S. Rao 
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Shri B. K. Gadhvi replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill was taken up. 
Clause 2 was adopted. 

Clause 1, the Enacting Formula and the Long Title were a1&o 
adopted. 

The motion that the Bill be passed was moved by 
Shri B. K. Gadhvi. 

The motion was adopted and the Bill was passed. 

10. Government Bi1I-~'for Reference to Joint Committee-

Adopted ~~ 'D .. H, 

The Railways Bill, 1986 
The following motion for reference of the Bill to a Joint Com-

mittee of the Houses moved by Shri Madhavrao Seindia was 
adopted:-

"That the Bill to consolidate and amend the law relating 
to Railways, be referred to a Joint Committee of the 
Hous£s cnnsisting of 45 members, 30 from thb House 
namely:-
(1) Shri Basudeb Acharia 
(2) Shri Ataur Rahman 
(3) Shri Banwari Lal Bairwa 
(4) Dr. Krupasindhu Bhoi 
(5) Shri Narayan Choubey 
(6) Shri V. Kishore Chandra S. Deo 
(7) Shri Tarun Kanti Ghosh 
(8) Shri Janak Raj Gupta 
(9) Shri Harpa! Singh 

(10) Shri Haren Bhumij 
(11) Shri Jaideep Singh 
(12) Shri Jujhar Singh 
(13) Shri Gurudas Kamat 
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(14) Shri P. Kolandaivelu 
,/(15) Shri p. R.Kumaramangalam 

(16) Prof. P. J. Kurien 
(17) Shri Mahendra Singh 
(18) Shri Arvind Netam 
(19) Shri Ram Pyare Panik a 
(20) Shri H. M. Patel 
(21) Shri Aziz Qureshi 
(22) Shri K. H. Ranganath 
(23) Shri D. N. Reddy 
(24) Shri Madhavrao Scindia 
(25) Gen. R. S. Sparrow 
(26) Shri K. D. Sultanpuri 
(27) Shri Tariq Anwar 
(28) Dr. C. P. Thakur 

(29) Shri Bal Ram Singh Yadav 
(30) To be announced later 

and 15 from Rajya Sabha; 
that in 'Order to constitute a sitting of the Joint Commit-

tee the quorum shall be one-third of the total number 
of members of the Joint Committee; 

that the Committee shall make a report to this House by 
the last day of the first week of the next session; 

That in other resptcts the Rules of Procedure of this House 
relating to ParlilunEntary Committees shall apply with such 
variations and modillcations as the Speaker may make; and 

that this House do recommend to Rajya Sabha that Rajya 
Sabha do join the saId Joint Committee and communicate to 
this House the names of 15 members to be appointed by Rajya 
Sabha to the Joint Committee." 
11. Government Bill-Under Consideration 

THE JUVENILE JUSTICE BILL, 1986 
The motion for consideration of the Bill was moved by 

Dr. (Smt.) Rajendra Kumari Bajpai. 
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The following members took part in the debate:-
(1) Shri K. Ramachandra Reddy 
(2) Dr. (Smt.) Phulrenu Guha 
(3) Shri A. Charles 
(4) Smi Shantaram Naik 
(5) Dr. Sudbir Roy 
(6) Shri Girdhari Lal Vyas 
(7) Shri Salah uddin 
(8) Shri Thampan Thomas 
(9) Shri Virdhi Chander Jain 

(10) Shri I. Rama Rai 
(11) Smt. Geeta Mukherjee 
(12) Sllri Sriballav Panigr:ahi 
(13) Shri Harish Rawat 

The discussion was not concluded. 

6.03 P.M. 

(LOK SABHA ADJOURNED TILL 11 A.M. ON THURSDAY, 
THE 6TH NOVEMBER, 1986) 

SUBHASH C. KASHYAP. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of ProceecUnasl 

Thursday, November 6, 1986/Kartika 15, 1908 (Saka) 

No. 184 
llA.M. 
1. Starred Questioas 

Starred Questions Nos. 41-46 were orally answered. Replies 
to Starred Questions Nos. 47-49 and 51-60 were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 340-372,374-402,404-
569 were laid on the Table. 
3. Papen Laid On the Table 

Tne following papers were laid on the Table:-
(1) A copy of the Public Provident Fund (Second Amend-

ment) Scheme, 1986 (Hindi and English versions) 
publisJ1ed in NotifiCation No. G.9.R. 1013(E) jn 
Gazette of India dated the 20th August, 1986 under 
section 12 of the Public Provident Fund Act, 1968. 

(2) A copy each of the following Notifications (Hindi and 
Englisb versions) under section 296 of the Income-
tax Act, 1961:-

(i) S.O. 3576 published in Gazette of India dated the 
18th October, 1986 regarding exemption to 
'Wildlife Association of South India, Bangalore' 
under section 10(23e) of tbe InCOJDttax Act, 
1961 for the period covered by the assessment 
years 1986-87 to 1988-89. 
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(ii) S.O. 3577 published in Gazette of India dated the 
18th October, 1986 ~garding exemption to 

'Arogyavaram Development Society, Madana-
palle' under section 1 O(23C) of the Income-tax 
Act, 1961 for the period covered by the assesS'" 
ment years 1985-86 to 1987-88. 

(iii) S.O. 3578 published in Gazette of India dated the 
18th October, 1986 regarding exemption to 

'Jnana Prabodhini, Pune' under section 10(23C) 
of the Income-tax Act, 1961 for the pe1'iod cover-
ed by the assessment years 1984-85 to 1986-87. 

(iv) S.O. 3579 published in Gazette of India dated the 
18th October, 1986 regarding exemption to 
'The Nehru Trust for Cambridge University' under 
section 10(23C) of the Income-tax Act, 1961 for 
the period covered by the assessment years 
1985-86 to 1987-88. 

(v) S.O. 3580 published in Gazette of India dated the 
18th October, 1986 regarding exemption to 'All 
India Pingalwara Society (Regd) , Amritsar' under 
section 10(23C) of the Income-tax Act, 1961 for 
the period covered by the assessment years 
1986-87 to 1988-89. . 

(vi) S.O. 3581 published in Gazette of India dated the 
18th October, 1986 regarding exemption to 
'Defence Civilians Welfajre (T.B., Cancer and 
Leprosy) Fund' under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by 
the assessment years 1986-87 to 1988-89. 

(vii) S.O. 3582 published in Gazette of India dated the 
18th October, 1986 regarding exemption to 'Cat' 
hedral Relief ServiCe, Calcutta' under section 
10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1985-86 
to 1987-88. 

(viii) S.O. 3583 published in Gazette of India dated 
. the 18th October, 1986 regarding exemptio~ t~ 

'N ational Cooperative Development Corporatton 
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und~ section 10(23C) of the Income-tax Act, 
1961 for the period covered by the assessment 
years 1984-85 to 1987-88.: I. 

(ix) S.O. 3584 published in Gazette of India dated the 
18th October, 1986 regarding exemption to 

. 'Cancer Patients' Aid Association, Bombay' under 
section 1 0(23C) of the Income-tax Act, 1961 for 
the period covered by the assessment years 1985-
86 to 1987-88. 

(x) S.O. 3585 published in Gazette of India dated the 
18th October, 1986 regarding exemption to 'Cal-
cutta Zoroastrian Stree MandaI' under section 
10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1985·86 
to 1987-88. 

(xi) S.O. 3596 published in Gazette of India dated the 
18th October, 1986 regarding exemption ~o 'An 
India Federation of Scheduled Castes, Tribes, 
Backward and Minorities. Employees Welfare 
Association (Regd)' under section 1 0(23 C) of 
the Income-tax Act, 1961 ·for the period covered 
by the assessment years 1985-86 to 1987·88. 

(xii) S.O. 3597 published in Gazette of India dated the 
18th October, 1986 regarding exemption to 
'Devine Light School for the Blind Trust' under 
section 10(23C) of the Income-tax Act. 1961 for 
the period covered by the assessment years 1983-
84 to 1986-87. 

(xiii) S.O. 3600 published in Gazette of India dated the 
18th October, 1986 regarding exemption to 
'Society for Promotion of Waste-lands Develop-
ment' under section 10(23C) of the Income-tax 
Act, 1961 for the period covered by the assess-
ment years 1987-88 to 1989-90. 

(xiv) S.O. 3601 published in Gazette of India dated the 
f8th October, 1986 regarding exemption to 'Lal 
Bahadur Shastri National Memorial Trust' under 
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section 10(23C} of the Income-tax Act, 1961 for 
the periOd covered by the assessment years 1985-
86 to 1987-88. 

(3) A copy each of the folJowing Notifications (Hindi and 
English ve1'5ions) issued under the Central Excise 
Rules, ,1944:-

(i) G.S.R. 1040(E) published in Gazette of India 
dated the 26th August, 1986 together with an 
explanatory memorandum specifying the CochiD 
Export Processing Zone at Cochin (Kerala) as 
'Free Trade Zone'. 

(ll) G.S.R. 1041 (E) published in Gazett~ of India 
dated the 26th August. 1986 together with an ex-
planatory ~orandum reganting exemption to 
excisable goods when brought into Cochin Export , oj 

PrO<?essing Zone from the factories of their manu- \ 
facture or warehouses situated in other parts of, 
India for use by the Industries located in the said 
zone for the production of goods intended' solely 
for export from the whole of .the duty of excise 
and the additional duty of excise !eviable thereon. 

(iii) G.S.R. 1042(E) published in Gazette of India 
dated the 26th ~ugust, 1986 together with an ex-
planar.ory memoran~m making certain amend-
ment to Notification No. 243179-CE dated the 
9th August, 1979 so as ,to substitute ,~he words 
and figures 'sub-heading No. 5401.10' by the 
words and figures 'suh-heading No. 5401.90'. 

(iv) G.S.R. 1066(E) published in Gazette of India 
dated the 9th Sep:ember, 1986 together with an 
explanatory memorandum rega!'ding exemption to 
raw naphtha intended for' use as fuel for running 
ga turbine at Talchar Unit of Messrs Fertilizer 
Corporation of India from the excise duty in 
excess of Rupees five hundred and twenty-five 
per ]dloli~re at 1S·C. 

(v) G.S.R. 1072(E) published in Gazette of India 
dated the 10th September, 1986 together with an 
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(vi) 

(vii) 

( viii) 

explanatory memorandum regarding exemption 
to sugar produced in a factory during the period 
from the lst October to 30th November, 1986 
from the whole of the duty of excise leviable 
thereon. 

G.S.R. 1074(E) published in Gazette of India 
dated the 10th September, 1986 together with an 
explanatory memorandum making certain amend-
ment to Notification No. 236185.-CE dated the 
15th November, 1985 so as to substitute the 
clause (1) of :the Explanation appended to the 
said notification. 

G.S.R. 1081 (E) published in Gazette of India 
dated the 15th September, 1986 together with aa 
explana:~ory memorandum regarding exemption to 
hand-made carpets from the whole of the duty of 
excise leviable thereon. 

G.S.R. 1082(E) published in Gazette of India 
dated the 15th September, 1986 together with an 
explanatory memorandum regarding exemption 
to sulphur powder from the whole of the duty of 
excise levia~le thereon. 

(ix) G.S.R. 1083(E) and 1084(E) published in 
Gazette of India dated the 15th September, 1986 
,together with an explanatory memorandwn re-
garding exemption ,to Ammonia and Synthesis Gas 
supplied by Messrs Rashtriya Chemicals and Fer-
tilizers Limited, ThaI, to the Heavy Water Plant 
at Thal for manufactUre of Heavy Water and 
for :testing and commissioning of the said Heavy 
Water Plant from the whole of the duty of excise 
leviable thereon. 

(x) G.S.R. l085(E) published in Gazette of lndia 
dated the 15th September, 1986 together with an 
explanatory memorandum regarding exemption to 
carbonic acid (carbon dioxi~e) not conforming 
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to I.S. specification No. 307-1966 and produced 
in a factory or a distillery from ;the whole of the 
duty of excise leviable thereon. 

(xi) G.S.R. 1128(E) published in Gazette of India 
dated ,the 3rd- October, 1986 together with an 
explanatory memorandum making certain amend-
ment to Notification No. 180j~1,.CE dated the 
23rd November, 1961 so as to provide that dyes 
llpecified in the notification shall be entitled to 
exemption irrespective of whether input dyes from 
which specified dyes are manufactured are classi-
fiable. 

(xii) G.S.R. 1136(E) published in Gazette of India 
da:ed the 6th October, 1986 together with an ex-
planaiory memorandum making certain amend-
ment to Notification No. 318186-CE dated the 
22nd May, 1986 so as to grant exemption from 
;the whole of the duty of excise leviable on dou-
bledlmultifold yar'n so along as ,they are made 
from duty-paid yam. 

(xiii) G.S.R. 1145 (E) published in Gazette of India 
dated the 8th October, 1986 together with an ex-
planatqry memorandum regarding ~xemption to 
rock phosphate in any form from the whole of 
;the duty of excise leviable ther'eon. 

(xiv) G.S.R. 1164(E) published in Gazette of India 
dated the 23rd October, 1986 together with an 
explanatory memorandum regarding exemption to 
hand-made carpets (whether or not any machines 
have ?ceo used to achieve better finish during pr~ 
weavlDg or postweaving operations) from the 
whole of the duty of excise leviable thereon. 

4. Matters under Rule 37'1 

(1) Shr! Mool Chand Daga raised a matter regarding need 
to look into the causes of malfunctioning of Atomic Power Sta-
tiOIt No.1. ,Kota. 
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(2) Dr. Golam Yazdani rai~!i a matter regardin~ need to 
survey and sanction money for establishing road communication 
link between Bihar and West Bengal by connecting Delhi-
Dewanganj to Harishchandrapur. 

(3) Shri Braja Mohan Mohanty raised a matter regarding 
need to take D£cessary measures to meet the power requirements 
of Orissa. 

(4) Dr. Chandra Sf'khar Tripathi raise~ a matter regarding 
need to open an Ayurvedic College in Khalilabad, Uttar Pradesh. 

(5) Shri Shantaram Naik raised a matter regarding need to 
expedite the work of construction of new bridge on Mandovi 
river in Goa. 

(6) Shri Birlal raised a matter regarding need to fix the pro-
curement price of Narma cotton at Rs. 700 per quintal. 

(7) Dr. G. Vijaya Rama Rao raised a matter regarding need 
to provide underground metro-rail system in big cities to solve 
the problem of traffic congestion. ' 

(8) Dr. Datta Samant raised a matter regarding lleed to look 
into the grievances of the Marathi speaking people reSiding in 
the Karnatakn-Maharashtra border areas. 

(9) Shri Amar Roy Pradhan raised a matter regarding need 
to examine the telecnE.t of distorted projection of personal life 
of Netaji in a Doordarshan serial 'Raj Be Swaraj' and punish 
the offender suitably. 

(10) Shrl Tejn Singh Dardi raised a matter regarding need 
to ensure remunerative price of cotton to the cotton growers in 
the country ~artlcularly in Punjab. 

5. Calling Attention 
Shri Saifuddin Chowdhary called the attention of the Minis-

ter of Home Affairs to the situation arising out of the agitation 
for a separate state launched by the Gorkha National Libera-
tion Front and the al'tion taken by the Government in that re-
gard. 

The Minister of Home Affairs made a statement in regard 
... thereto. 

(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2.10 
P.M.). 
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8. Statemeat .". MiDiIC. 
The Minister of Finance made a statement on Scheme of 

declaration about foreign interestlassets and holdings by Indian 
nationals and companies held abroad. 

7. Diseullion UDder Rule 193 
Shri Balwaut Singh Ramoowalia raised a discussion on the 

seriO\lS situat;on arifling out of the reported. explosion of nuclear 
device by Pakistan and the supply of AWACS and other sophis-
ticated arms by USA to Pakistan. 

The followjng lnembers took part in the debate:-
(1) Shri G. G. Swell 
(2) Silri Somnath Chatterjee: 
(3) Shri Dinesh Singh 
(.) Shri M. Subha Reddy 
(:i) Shri K. P. Singh Deo 
(6) Shri Braja Mohan Mohanty 
(7) Shri S. Jaipal Reddy 
(8) Shri B. R. Bhagat 
(9) Shri Din~sh Goswami 

(10) Shri Illdrajit Gupta 

Shri K. Natwar Singh replied to the discussion. 
The discussion was concluded. 

6.52 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 7th 

November, 1986). 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOK SABBA 

BULLETIN-PART I 
[Brief Record of Proc~edings] 

Friday, November 7, 1986!Kartika 16, 1908 (Saka) 

No. 185 
11 A.M. 
1. SCarred Questions 

Starred Questions NO!;. 61-65 were orally answered. Re· 
plies to Starred Questions Nos. 66-73 and 75-80 were laid 
on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 570-604, 606-667. 

669-799 were laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and 

English versions) under sub-section (3) of section 48 
of the Life Insurance Corporation Act. 1956:-

(i) The Life Insurance Corporation of India ClaSs III 
and Class IV Employees (Revision of Terms and 
Conditions of Service) (Second Amcodmeat) Rules, 
1986 published in Notification No. G.S.R. 1076(E) 
in Gazette of Tndia dated the 11th September, 1986 
together with a corrigendum thereto published in 
Notification No. G.S.R. 1155(E) in Gazette of 
India dated the 21st October, 1986. 
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. (ii) The Life Insurance Corporation of India Develop-
. ment Officers (Revision of Terms and Conditions 
of Service) Rules, 1986 published in Notification 
No. G.S.R. 1091(E) in Gazette of India dated the 
17th September, 1986 together with a corrigendum 
thereto "ublished in Notification No. G.S.R. 
1156(E) in Gazette of India dated the 21st Octo-

ber, 1986. 
(2) A copy oJ Notification No. G.S.R. 804 (Hindi and 

English, versions) published in Gazette of India dated 
the 27th September, 1986 making certain amendment 
to Notification No. G.S.R. 734 dated the 23rd 
August, 1958, under sub-section (4) of section 43 of 
the Life Insurance Corporation Act, 1956. 

(3) A copy of the General Insurance (Rationalisation and 
Revision of Pay Scales and other Conditions of Service 
of Supervisory, Clerical and Subordinate Staff) 
Amendment Scheme, 1986 (Hindi and English ver-
sions) published in Notification No. S.O. 729(E) in 
Gazette of India dated the 3rd October, 1986 issued 
under section 17 A of the General Insurance Busines~ 
(Nationalisation) Act, 1972. 

(4) A copy of the Report (Hindi and English venions) of 
the Committee on· the advances made bv Banles to 
certain borrowers against the security of sharesldeben-
tures of the Reliance Industries Limited. 

(5) A copy of the 'Annual Plan, 1986-87' (Hindi and 
English versions). -

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Apparel Ext)OrtPromotion Council. 
New Delhi, for the vear 1985 alo:'lg with Audited 
Accounts. 

(ii) A coP\' of the Review (Hindi and English versions) by 
the Government on the working ofthe Apparel Ext)Oft 
Promotion Council, New Delhi, for the year 1985. 

(7) A statement (Hindi and English versions) showing rea-
sons for delay in laying the papers mentioned at (6) 
above. 
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4. SupplelMntary l)einandsfor Gruti ("'i.tQa)~l __ S; 

Shri Madbavrao SciDdia presented, a statement (Hindi and 
English versions) showing the Supplementary Demands for 
Grants in respect of the Budget (Railways) for 1986-87. 

5. Statements by Ministen 
(1) The Minister of State for Railways made a Rtatement 

regarding financial position of the Railways. 
• (2) '!be Minister of Parliamentary affairs made a state-

ment regarding Government buliness for the week commenc-
ing the 10th November, 1986 . 

. 8. Calling Attention 
SHRI P. R. Kumar_a1am called the attention of the 

Minister of Communications to the situation arisinS.-out of the 
continued agitation by the JUnWr Engineers of the Department 
of Telecommunications and the action taken by the Govern-
ment in that regard. 

The Minister of State in the Ministry of Communications 
made a statement in regard thereto. 

(Lok Sabha adjourned at 1.00 P.M. and re-aBliembled at 2.07 
P.M.). 

7. Government BiII-U ....... Coasicleratioa 
THE JUVENILE JUSTICE BILL, 1986. 

D:scussion on the motion for consideration of the Bill mov-
ed by Dr. (Smt.) Rajendra Kumari Bajpai on the 5th Nov-
ember, 1986, continued. 

The following .members took part in the debate:-
(1) Sbri K. R. Natarajan 
(2) Shri Somnath Rath 

(3) Dr. Datta Samant 
(4) Shri Ram Swarup Ram 

'.!'he discussion was not concluded. 
---_ .. _---.. -- .... 
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8. M.u.a rep11Iia,Twenty·Foarth RePOrt 01 the Committee on 
Private Members' Bills and Resolutions 

Shri R. P. Suman moved the 'following motion:-
"That this House do agree with the Twenty.fourth Re-

port of the Committee on Private Members' Bills and 
Resolutions presented to the House on the 5th Nov-
ember, 1986". . 

The motion was adopted. 
t. Private Members' Bills-Introduced 

(1) The Minimum Wages (Amendment) Bill, 1986 (Amend-
ment of section. 3)., by Ch. Rahim Khan. 

(2) The Constitution (Amendment) Bill, 1986 (Amendment 
of article 311)., by Ch. Rahim Khan. 

(3) The Constitution (Amendment) Bill, 1986 (Omission 01 
article 310, etc.)., by Shri Ajoy Biswas. 

(4) The Payment of Gratuitv (Amendment) Bill, 1986-" 
(Amendment of sect~on 2)., by Shri Sharad Dighe. 

(5) The Civil Disturbance Victims Compensation Bill. 1986 
by Shri Syed Shahabuddin. 

(6) The Constitution (Amendment) Bill. 1986 (SUbBtitt£.. 
tion af new article fOT article 347, etc.) by Shri Syed Shaha· 
buddin. . 

(7) The Indian Nationals Abroad (Representation in Par-
liament) Bill, 1986 by Shri Syed Shahabuddin. 

(8) The Payment of Bonus (Amendment) Bill, 1986 
(Amendment of section 2 etc.)., by Shri Ajoy Biswas. 

(9) The Prevention of Insults to National Honour {Amend. 
ment) Bill, 1986 (insertion of new section 4)., by Shri Syed 
Shahabuddin. 

(10) The Prevention of Insults to National Honour (Ame'nc1-
ment) Bill. 1986 (Substitution of new sections fOT section 3) .. 
by Shri Shantaram N aik. 

10. PrIvate Member's Bill-Withdrawn 
THE WIDOWS' PENSION BILL. 1985, by Shri Virdhi 

Chander Jain. 
Further discussion on the motion for consideration of the \ 

Bill moved on 1st August, 1986, continued. 
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Shri P. V. Narsimha Rao took part in the debate. 
Shri Virdhi Chander Jain .replied to the debate. 
The Bill was withdrawn bv leave of the House. 

11. Private Member's Bin-under tonsideratJoD 
THE CONSTITUTION (AMENDMENT) BILL, 1985 (Amend,.. 
ment of article 311)., by Shri C. Janga Reddy. 

The motion fOr consideration of the Bill was moved by 
Shri C. J anga Reddy. 

An amendment for circulation of the Bill for the purpose 
of eliciting opinion thereon by 20th Febl'uary, 1987, was moved 
by Shri Mool Chand Daga. 

The fol!owing members took part in the debate:-· 
(1) Dr. G. S. Rajhans 
(2) Shri Y. S. Mahajan 
(3) Shri Ajoy Biswas 
(4) Shri Harish Rawat 
(5) Shri P. Namgyal 
(6) Shri Ramashray Prasad Singh 
(7) Shri Girdh8l'i Lal Vyas 
(8) Shri K. D. SultanpUl'i 

(9) Kum. Mamata Banerjee 
(10) Shri Manoj Pandey 
(11) Shri P. Chidambaram 

The discussion was not concluded. 
6-05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 10tli 

November. 1986) 

SUBHASH C. KASHYAP. 

GMGIPMRND-LS-I-1896 LS--7-11-86--800. 
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LOltSABIIA 

BULLETIN-PART I 
[Brief Record of Proceedinpl 

Monday, November ]0, 19861Kanika 19, 1908 (Saka) 

No. 186 
11.01 A.M. 
1. SDrred o-saioll8 

Starred Ouestions Nos. 83, 85. 87-8.9, 91 and 93 were 
orally answered. Replies to Starred Questions Nos. 81. 82, 
84, 86, 90, 92, 94-98 and 100 were laid on the Table. 

1. lJ.seane.l ~ 
Replies to tJll:'iitarred Questions Nos. 800-827, 829-868, 

870-'951, 953-955 and 957-1032 were laid on the Table. 

3. Papea. LaKI 811 the Table 
The following pApers were laid on the Table:-

(1) A copy of the Employees' Deposit Linked Insurance 
(AmeJldmeDt) Scheme, 1986 (Hindi IDd English ver-
sions.) published in NotiJication No. G.S.R. 873 in 
Gazette of India dated the 11th October, 1986 
tltld'er sub-section (2) of section 7 of the Employees' 
Provident Funds and MiscellaneoUs Provisions Act, 
1952. 

(2) A copy of the CiIle-W orken and Cinema Theatre 
Workers (Regulation of Employmellt) Amendment 
Rules, 198.6 (Hindi and English versions) published 
in Notification No. G.S.R. 284 in Gazette of India 
dated the 12th April, 1986 under sub-section (3) of 
section 23 of the Cine-Workers and Cinema Thea-
tre Workers (Regulation of Employment) Act, 1981. 
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(3) A statement (Hindi and English versions) showing 
reasons ior delay in laymg Ule notification mention-
ed at (2) above. 

(4) A copy each of the following Notifications (Hindi and 
Engush versions) under section 159 of the Customs 
Act, 1962:-

(i) G.S.R. 1101(E) and 1102(E) published in Gazetle 
of India dated the 19th September, 1986 together 
with an explanatory memorandum regarding ex-
emption to machinery and instruments imported 
into India by Electronics Trade and Technology 
Development Corporation Llllited for the iniual 
setting up of industrial plants by actual users for 
the manufacture of electromc P ABX from the 
basic customs duty in excess of 25 per cent ad 
valorem and frqm the whole of the auxiliary and 
additional duties of customs leviable thereon. 

(ii) G.S.R. 1113(E) published in Gazette of India dated 
the 29th September, 1986 together with an expla-
natory memorandum extending the validity of 
Notification No. 247Ji84-Customs dated the 27th 
September, 1984 upto 30th September, 1988. 

(iii) G.S.R. 1118(E) published in Gazette of India dated 
the 30th September, 1986 together with an expla-
natory memorandum extending the validity of 
Notification No. 111184-Customs dated the 21st 
April, 1984 upto 31st March, 1987. 

(iv) G.S.R. 1119(E) published in Gazette of India 
dated the 30th September, 1986 together with an 
explanatory memorandum extending the validity 
of Notification Nos. 2-Cus:oms dated the 1st 
January, 1979, 210l85-Customs dated the 1st 

July, 1985 and 255 86-Customs dated the 17th 
April, 1986 upto 31st December, 1986. 

(v) G.S.R. 1140(E) and 1141(E) published in Gazette 
of India dated the 7th October, 1986 together 
with an explanatory memorandum regarding ex-
emption to equipments carried on board vesse~ 
engaged in research on high seas and polymetallic 
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nodules collected by such ve§sels on high seas 
when imported into India from the whole of the 
basic, auxiliary and additional duties of customs 
leviable thereon. 

(vi) G.S.R. 1142(E) published in Gazette of India dated 
the 7th October, 1986 together with an explana-
tory memorandum regarding exemption to tita-

nium dioxide from basic customs duty in excess of 
60 per cent ad valorem and from the whole of 
the add.itional duty of customs leviable thereon. 

(vii) G.S.R. 1143(E) published in Gazette of India 
dated the 7th October. 1986 together with an 
explanatory memorandum rescinding Notification 
No. 171 I 82-Customs dated the 25th June, 1986. 

(viii) G.S.R. 1144(E) published in Gazette of India 
dated the 7th October, 1986 together with an ex-
planat~ memorandum making cer:ain amend-
ment to Notification No. 122186-Customs dated 
the 17th February, 1986 so as to extend the par-
tial exemption of customs duty to Crude sodium 
borate and its concentrates irrespective of brand I 
trade names. 

(ix) G.S.R. 1153(E) published in Gazette of India dated 
the 17th October, 1986 together with an expla-
natory memorandum making certain amend-
ment to Notification No. 136186-Customs dated 
the 17th February, 1986 so as to withdraw the 
concessional rate of basic customs dUly on 
Sodium hydrosulphite. 

(x) G.S.R. 1168(E) published in Gazette of India 
dated the 28th October, 1986 together with an 
explanatory memorandum extendinsr; the validity 
of Notification No. 257186-Customs dated the 
17th. April, 1986 upto 28th Febnlary, 1987. 

(5) A copy ~ach of the foHowlng Notifications (Hindi and 
English versions) issued under the Central Excise 
Rules, 1944:-

(i) G.S.R. 1095(E) published in Gazette of India dated 
the 18th September, 1986 together with an expla-
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natory memorandum qarq exemption to bea-
ters conforming to Iadian Staadard Specification 
IS: 273~198l and falling UDdea- heading No. 
82 . 08 of the Schedule to the Central Excise Tarift 
Act, 1985 from the whole of the duty of excise 
leviable thereon. 

(ii) G.S.R. 1163(E) published in Gazette of India 
d*" the 23rd October, 1986 together with an 
explanatory memorandum making certain amend-
ment to Notification No. 179185-CE dated the 1st 
August, 1985. 

(6) A .copy each of the following papers (Hindi and Eng-
lish versions) under section 619 A of the Companies 
Act, 1956:-

(I) Review by the Government on the working of the 
Jammu and Kashmir State Agro Industries Dev~ 
lopment Corporation Limited, Srinagar, for the 
year 1977-78. 

(ii) Annual Report of the Jammu and Kashmir State 
Agro Iadustries Deyelopment Corporation Limit-
ed,> Srinagar, for the year 1977-78 along with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(7) A !.1:atelllcnt (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(6) above. 

4. Melilitle from Rajy. Sabh. 
Secretary-General reported a message from Rajva Sabha 

that at its sitting held on the 5th November, 1986, Rajya Sabha 
pasled the Child Labour (Prohibition aDd Regulation) Bill, 1981. 

So BIll Passed by Rajy.a Sabha-Lakt OIl the Table 
Seeretary-General laid on the Table the Child Labour (Pro-

hibition and Regulation) Bill. 1986, as passed by Rajy.a Sabhs . 

... Stat_ats by M.Ia~8hrs 
(1) The Minister of External Affairs made a statement rEl!-

prdlng his visit to Moscow. 
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(2) The Ministe.l of External AtfaiI's macIe a *1JemeaI; re-
garding his visit to various countries as Member of the Group 
of Non-aligned Foreign Ministers on Comprehensive sanctions 
against South Africa. 

·{3) The Minister of Health aDd Family Wel'f81"e made a 
statement regarding demands of Junior Doctors' Federation cl 
Delhi Hospitals. 

7. Governmelnt Bills-Introduced 
(1) The Atomic Energy (Amendment) Bill, 198&. 
(2) The Indian Post Office (Amendment) Bill, 1988 

I. Matten aader a* 377 
(1) Prof. Chandrabhanu Devi raised a matter regarding 

need to open a Rural University in Bihar ,during the 7th Five 
year plan. 

(2) Smt. Kishori Sinha raised a matter regardin.g the repocted 
offer of non-residents of Indian origin in Hong Kong to develop 
the Attdaman Nicobar Islands on the pattern of HOIlg' Kaa..:. 

(3) Shri C. K. Kuppuswamy raised a matter regarding need 
to construct an over-bridge across railway crossing in North 
Coimbatore in Tamil Nadu. 

(4) Prof. P. J. Kurien raised a matter regarding need to 
take effective steps to safeguard the interests of cardamom 
growers in the country. 

(5) Smt. Jayanti Patnaik raised a matter regardiug need to 
sanction Rs. 22 crores to the State of Orissa for improving the 
sewerage system in Cuttaek city. . 

(6) Shri Bhattam Sriramamurthy raised a mattA!r reJ;tardinJ;t 
need to take effective measures to control the 'Pollution of envi-
ronment in Visakhapatnam. 

(7) Shri K. D. Sultanpuri raised a matter regarding need 
to set up industries in Himachal Pradesh to provide employ-
ment to the educated unemployed. 

(8) Dr. S. Jagathrakshakan raised a matter regardinl{ need 
to provide funds for the early electrification of Arkonam-
Chingleput railway line. 
---------------_._-----_._--

·Made at 4.44 PM. 
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t. Gov.!nua-.t Bill-Palled 
THE JUVENILE JUSTICE BILL, 1986 

Discussion on the motion for consideration of the Bill moved 
by Dr. (Sm.t.) Rajendra Kumari Bajpai on the 5th Novenlbcr. 
1986, continued. 

The following members took Dart in the debate:-
(1) Shri K. S. Rao 
(2) Shri A. J. V. B. Maheshwara Rao 
(3) Shri Anadi Charan Du 
(4) Shri Manvendra Singh 

(Lok Sabha adjourned at 1.01 P.M. and re-assembled at 2.07 
P.M.) 

(5) Shri Balwant Singh Ramoowalia 
(6) Shri Vir Sen 

Dr. (Smt.) Rajendra Kumari Bajpai replied to the debate. 
The motion for consideration was adopted and clause-by· 

clause consideration of the Bill was taken up. 
Clauses 2 to 63 were adopted. 
Clause 1, the Enacting Formula and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Dr. (Smt.) 

Rajendra Kumari Bajpai. 
The motion was adopted and t1>e Bill was passed. 

10. Govemment Bill-Under Consideration· 
THE CITIZEN (AMENDMENT) BILL. 1986. 

The motion for consideration of the Bill was moved by 
8hri P. Chidambaram. 

The folloWing members took part in the debate:-
(1) Shri H. A. Dora 
(2) Shri Bholanath Sen 
(3) Shri Sriballav Panigrahi 
(4) Shri Somnath Chatterjee 
(5) Kum. Mamata Banerjee 
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(6) Shri Dharam Pal Singh Malik 
(7) Shri· Syed Shahabuddin 
(8) Dr. G. S. Rajhans 
(9) Shri A. Charles 

(10) Dr. S. Jagathrakshakan 
(11) Shri Ram Pujan Patel 
(12) Shri Dinesh Goswami 
(13) Shri P. Namgyal 
(14) Shri Gokul Saikia 

Shri P. Chidambaram replied to the debate. 
The motion for consideration was adopted. 
The discussion was not concluded. 

11. Half-AD-Hour Discussion 
Shri Sharad Dighe raised a discussion on the Points arising 

out of the answer given by the Minister of Food and Civil Sup-
plies on the 4th November, 1986 to Starred Question No. 9 re-
garding legislation on protection of consumers. 

Shri H. K. L. Bhagat replied to the discussion. 
6.19 P.M. 

(Lok Sabba adjourned till 11 A.M. on Tuesday, the 11th 
November, 1986). 

SUBHASH C. KASHYAP, 
Secretary-General 

'1 
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LOK SABHA 

BULLETIN-P~RT I 
[Brief Record of Proceedings] 

Tuesday, November II, 19861Kartika 20, 1908 (Saka) 

No. 187 
11 A.M. 
1. StarrecI Questions 

Starred Que~tions Nos. 104, 105, 108, 109, 111 and 112 
were orally answered. Starred Question No. ] 03 was po'Upon-
ed to 18 November, 1986. Replies to Starred Questions Nos. 
101, 102, 106, 107, ]] 0, 113-120 were laid on the Table. 

2. UDStarred Questions 
Replies to Unstarred Questions Nos. 1033-1101, 1103, 

1104, 1106--1147, 1149-1244, 1246--1253 and 1255-
1257 were laid on the Table. 

3. Paperw LaId on the Table 
The foJlowing papers were laid on the Table:-

(1) A copy each ot the following Notifications (Hindi and 
English version~) under sub-section (5) of section 7 
of the Indian Telegraph Act, 1885:-

(0 'The Indian Wireless Telegraph (Foreign Ships) 
Amendment Rules, 1986 published in Notification 
No. O.S.R. 924 in Gazette of India dated the 25th 
October, 1986. 

(ii) The Indian Wireless Telegraph (Amendment) 
Rules, 1986 published in Notification No. O.S.R. 
925 in Galette of India dated. the 25th October. 
1986. 
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(iii) The Radio, Television and Video Cassette Re-
corder Sets (Exemption from Licensing Require-
ments) Amendment Rules, 1986 published in 

Notification No. G.S.R. 926 in Gazette of India 
dated the 25th October, 1986. 

(2) A copy of Notification No. S.O. 801 (E) (Hindi 
and English versions) published in Gazette of India 
dated the 30th October, 1986 making certain am-
endment to Notification No. S.O. 98(E) dated 
the 16th February, 1973 so as to make chan-
ges in the 'List of Articles Reserved for Small Scale 
Sector' under sub-section (2H) of section 29B of 
the Industries (Development and Regulation) Act, 
1951. 

(3) A copy of the Indira Vikas Patra Rules, 1986 (Hindi 
and English versions) published in Notification No. 
G.S.R. 1183(E) in Gal~tte of India dated the 5th 
November, 1986, under sub-section (3) of section 
12 of the Government Savings Certificates Act, 
1959. 

(4) A copy of Notification No. G.S.R. 1184(E) (Hindi 
and English versions) published in Gazette of India 
dated the 5th November. 1986 specifying that the 
provisions of Government Savings Certificates Act, 
1959 shall apply to Indira Vikas Patra, issued under 
the said Act. 

(5) A copy of the Notification No. S.O. 669(E) (Hindi 
and English versions) published in Gazette of India 
dated the 12th September, 1986 making certain 
amendment to Notification No. S.O. 65(E) dated 
the 21st February. 1986 under sub-section (3) of 
section 22A of the Monopolies and Restrictive Trade 
Practices Act, 1969. 

(6) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute of Small In-
dustt1Y Extension Training, Hyderabad, for the year 
1985-86 along with Audited Accounts. 

eli) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
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National Institute of Small Industry Extensioa 
Training, Hyderabad, for the year 1985-86. 

(7) A copy of the Annual Report (Hindi and English 
versions) of the Controller General of Patents De-
signs and Trade Marks for the year 1985-86 :mder 
section ] 26 of the Trade and Merchandise Marks 
Act, 1958. 

(8) A copy each of the followin~ papers (Hindi and Eng-
lish versions) under sub-section (1) of section 
619A o~ the Companies Act, 1956:-

(i) Review by tilt: Government on the working of the 
Bengal Immunity Limited, Calcutta, for the pe-
riod from 1st October, ] 984 to 31st March, 19S5. 

(ii) Annual Repert of the Bengal Immunity Limited, 
Calcutt:.!, for the period from 1st October, 19&4 to 
31 st Mardl, 19S5 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thet eon. 

(9) The following statements (Hindi and English ver-
sions) showing the action taken by the Government 
on various assurances, promises and undertakings 
given by the Ministers during the various sessions of 
Lok Sabha:-

(i) Statement No. XX-Eleventh Session, 
1983. 

(ii) Statement No. XVII--IFourteenth Session, 
1984. 

(iii) Statement No. XIII-Fifteenth Session, 
1984. 

(iv) Statement No. XI-Second Session, 
1985. 

(v) Statement No. VIII-Third Session, 
1985. 

(vi) Statement No. VII-Fourth Session, 
1985. 

(vii) Statement No. IV-Fifth Session, 1986. 
(viii) Statement No. I--Sixth Session, 1986. 
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" Sapplemeatal7 Demaaacla for Grants {General)-l986-8'l 
Shri Janardhana Poojary presented a statement (Hindi and 

English versions) showing the Supplementary Demands for 
Grants in respect of the Budget (General) for 1986-87. 

5. Report of tbe Public Accounts Committee 
Shri E. Ayyapu Reddy presented the Fifty-eighth Report 

(Hindi and English versions) of the Public Accounts Committee 
on Action Taken by Government on the recommendations con-
tained in their 206th Report (Seventh Lok Sabha) relatin2 to 
'Incorrect deduction in respect of inter-corporate dividends'. 

6. Matter under Rule 377 
(1) Shri Nihal Singh raised a matter regarding need to take 

necessary measures to protect the historical places of archaeolo-
gical value and develop the birth places of Pt. Motilal Nehru, 
Galib and Nazir in Agra as national memorials. 

(2) Shri Umakant Mishra raised a matter regarding need to 
take steps to eradicate poverty in the rural areas of the country. 

(3) Shri R. P. Suman raised a matter regarding need to 
continue s·;:holar~hips to the Scheduled Caste/Scheduled Tribe 
students studying in hig"~er classes and also increase the rate of 
scholarships. 

(4) Dr. C. p. Thakur raised a matter regarding need. to take 
necessary steps to protect the sick industries in Bihar. 

(5) Shri Ranjitsingh P. Gaekwad raised a matter regl>rding 
need for preserving the ecological balance in the Western Ghats. 

(6) Shri Birbal raised a ma ~ ter regarding need to direct 
Rajasthan G:wernm<!nt to l';top r~covery of dues from the Indira 
Gandhi Canal Project area. 

(7) Shri K. Mo'-andas raised a matter regarding need to 
take ne~essary measures for rapid industrialisation of Kerala. 

(8). S'ttri Sunil Dutt raised a matter regarding need to con-
duct a study into the economi-c crisis in the film industry, reduce 
taxes and curb video piracy. 

(9) Shri Mohd. Mahfooz Ali Khan raised a matter regarding 
need to take necessary measures to improve the conditions pre-
vailing in Ranchi Mental Asylum. 
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7. Government BiD-.... 
THE CITIZENSHIP (AMENDMENT) BILL, 1986. 

Clause-by-clause consideration of the Bill was taken up. 
Clauses 2 to 4 were adopted. 
Clause 1, the Enacting formula and the long title were also 

adopted. 
The motion that the Bill be passed was moved by Shri P. 

Chidambaram. 
The following members took part in the debate:-

(1) Shri Syed Shahabuddin 
(2) Shri Indrajit Gupta 
(3) Shri Braja Mohan Mohanty 
(4) Shri P. Chidambaram 

The motion was adopted and the Bill was passed. 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.06 

P.M.) 
8. Discussion under Rule 193 

Shri Bhattam Sriramamurthy raised a discussion 
ethnic problem of the Tamilians in Sri Lanka. 

The following members took part in the debate:-· 
(1) Shri Shy am Lal Yadav 
(2) Shri Suresh Kurup 
(3) Shri Sharad Dighe 
(4) Shri Syed Shahabuddin 
(5) Shri R. Jeevarathinam 
(6) Prof. P. J. Kurien 
(7) Shri P. Kolandaivelu 
(8) Shri Naresh Chandra Chaturvedi 
(9) Shri Narayan Choubey 

(10) Shri P. R. Kumaramangalam t··" 
(11) Shri Balwant Singh Ramoowalia 
(12) Dr. G. S. Rajhans 

on the 

, "f (13) Shri Abdul Rashid KabuU 
Shri K. Natwar Singh replied to the discussion. 
The discussion was concluded. 
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9. Government BID-Under Couideratioa 
THE DELHI FIRE PREVENTION AND FIRE SAFETY BILL, 

1986 
The motion for eonsideration of the Bill was moved by 

Shri Chintamani Panigrahi. 
Shri C. Sambu took part in the debate. 
The discussion was not concluded. 

10. Ileport of Business Advisory Committee 
Smt. Shiela Dikshit presented the Twenty-nin!:} Re: (l~ 

Business Advisory Co~ittee. 
6.01 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wedne~day, the 12th 
November, 1986). 

SUB HASH C. KASHY AP, 
Secretary-General. 
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LOKSABIIA : 

BULLETIN-PART I 
[Brief Record of ProceedingsJ 

Wednesday, Novembel 12, 1986/Kartika 21, 1908 (Saka) 

No. 188 
11 AM. 
1. Starred Questions 

Starred Questions Nos. 121-125 and 1'28 were orally ans-
wered. Replies to the remainingquemans were laid on the 
Table. 

2. : Uaatarred QuestiOils 
Replies to UDatarred Questions Nos. 1258-1321 and 1323-

1397 were laid on the Table. 
3. Papers laid on the Table 

The. following papers were laid on the T,ble:-
(1) A copy of the CeatralExcise (Sixteenth Amend-

ment) Rules, 1986 (Hindi and English versions) pub-
lished in Notification No. G.8.R. 1057 (E) in Gazette 
of India dated the 31"d September. 1986, under sub-
section (2) of section 38 of the Central Excise and 
Salt Act, 1944. 

('2) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs 
Act, 1962:-

(i) G.S.R. 1010 (E) published in Gazette of India dated 
the 20th August, 1988 together with an explanatory 
memorandum makinll certain amendment to Notifi-
cation Nos. 344188-Customs and 345I86-Customs 
dated the 18th June, 1988 so as to include one spe-
cified raw material in e~ of' the notifications. 

1 



(it) G.S.R. 1046(E) published in Gazette of India dated 
the 28th August, 1986 together with an explanatory 
memorandum regarding exemption to consumable 
goods required for the purposes of research when 
imported into India by any pubUc funded research 
institution from the whole of the basic and addi. 
tional duties of customs leviable thereon. 

(iii) G.s.R. 1047 (E) published in Gazette of India dated 
the 28th August, 1986 together with an explanatory 
memorandum making certain amendment to Noti-
fication No. 154186-Customs dated the 1st March, 
1986 so as to delete an entry. 

(iv) G.S.R. 1078 (E) published in Gazette of India dated-
the 12th September, 1986 together with an expla-
natory memorandum making certain amendmen~ 
to Notification Nos. 232183-Customs dated the 18ih 
August, 1983 and 67/85-Customs dated the 17th 
March, 1985. 

(v) G.S.R. 1086 (E) published in Gazette of India dat.ed 
the 17th September, 1986 together with an expla-
natory memorandum makil\g certain amendmeT'+ 
to Notification No. 329-Customs dated the 21' 
August. 1976 so as to exempt dieelectric mica strips 
from the export duty of 10 per cent ad valorem. 

(vi) G.S.R. 1l06(E) published in Gazette of India dated 
the 24th September, 1986 together with an expla-...... 
natory memorandum making certain amendment 
to Notification No. 154186-Customs dated the lst 
March. 1986 so as to amend the description of aTt· 
item in the said notification. 

(vii) G.S.R. 1132 (E) published in Gazette of India dated 
the 6th October. 1986 together with an explanatory 
memorandum makin~ certain amendment to Noti-
fication No. 62185-Customs dated· the 17th March, 
1985 so as to exclude from its scope wood sawn 
lengthwise, sliced or peeled but not further pre-
pared. 

(viii) G.S.R. 1133 (E) publilhed in Gazette of India dated 
the 6th October. 1986 together with an explana--
tory memorandum makinJ:( certain amendment to 
Notification No. 31118~Customs dated the 13th 
May, 1986 so as to provide that the wood sawn 
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lengthwise, sliced or peeled but not further pre-
pared would not q1,l8lify for auxiUary d~ty exemp-
tion. 

(ix) G.S.R. 1134(E) published in Gazette of India dated 
the 6th October, 1986 together with an explanatory 
memorandum making certain amendment to Noti-
fication No. 312\86-Customs dated the 13th May, 
1986 so as to exempt consumables imported by pub-
lic funded research institutions for research pur-
poses from the whole of the auxiliary duty of cus-
toms leviable thereon. 

(x) G.S.R. U46(E) published in Gazette of India dated 
the 9th October, 1986 together with an explanatory 
memorandum regarding exemption to certain spe-
cified machineries used in solvent extraction oil 
industry from the basic customs duty in excess 6)f 
30 per cent ad valorem and from the whole of the 
additional duty of customs leviable thereon. 

(xi) G.S.R. U47(E) published in Gazette of India dated 
the 9th October, 1986 together with an explanatory 
memorandum making certain amendment to Noti-
fication No. 314/86-Customs dated the 13th May, 
1986. 

(xii) G.S.R. 1159(E) published in Gazette of India dated 
the 21st October. 1986 together with an explanatory 
memorandum regarding exemption to coffee when 
exported out of India from the basic customs duty 

in excess of Rupees 1,000 per quintal. 
(::t) A copy each of the following Notifications (Hindi and 

English versions) issued under the Central Excise 
Rules, 1944:-

(1) G.S.R. 1044(E) published in Gazette of India dated 
the 26th August, 1986 together with an explana-

tory memorandum making certain amendment to 
Notification No. 274\86-CE dated the 24th April, 1986 
so as to make certain changes in conditions for 
availing exemption from additional excise duty in 
lieu of sales-tax in respect of damaged or sub-stand-
ard textile fabrics. 

(Ii) G.S.R. 1064(E) published in Gazette of India dated 
the 8th September, 1986 together with an explana-
tory memorandum making certain amendment to 
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· ....... tiou No. l'Ql86-C.I!l dated, the 1st Mllr.:h, 
t_· eo u to extend the' beRefiftof geDeRIJ. small 
__ exemption scheme to side-cars· of motor qw. and scooters. 

(al)·O.8.'R. t~(E) published in 'Gazette of'India dated 
the 8th September, l!1lS6 together with an explana-
tory memorandum regarcllng exemption to sys-
tems and sUb-systems of launch vehicles and sys-
tems and sub-systems of sateflite projects of the 
Inchan Space ltesearch Organisation or the De-
partment of space from tne whole of the duty of 
exc.i.se leviable tlaerec:m. 

(iv) G.S.R. 1069(E) published in Gazette of India dated 
tile 9th September, 1900 together with an ~xplana­
tory memorandum ~gcertain ameadment to 
Notification No. 32/86-CE dated the loth February, 
1986 so as to re-stracture the eKdse duty rates on 
loose tea. 

(v) G.S.R. l07{)(E) published in Gazette of India dated 
the9tb. September, 1986 togethel' wUhan explana-
twy memoranclum making certaj·n amendment to 
Notification No. 197J62-CE dated the 17th Novem-
ber, 1962 so as to prescribe the rates for rebate of 

excise duty on export 01. package tea and loose tea 

(vi) G.S,R. 1071 (E} published hi Gazette of India date~ 
the tth September, 1186 together with an explana-
tory memorandum prescribing a rebate of 54) paise 
per Kilolhm in respect of tea used in the manu-
facture ofb1ended. tea or package tea which is ex-
ported out of India. 

('Vii) G.S.R. l087(E, pub1Wred in Gazette 'Of India dated 
the 11th September, 1986 together with an explana-
tory memorandum m~~n,g -certain amendment to 
Natiftntion No. 13!I~E dated the 1st March, 
1986 so as to exempt PVC ~pounds having a 
speetfte 'gravityof less than 1:28, andflxing an 
eftective duty ot 36 per cent a.cfoolorem on PVC 
compounds having a speciflc gral'ity of 1.28 and 
abo\le. 

Mil) G.S.R: 1088(E) pubHshed in Gazette' of India 
" dated the '1"m1' September, 198e together With an 
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expMmatet-y D1'emWl'andwn malWlg certain amenci-
Bleat··tO' ;NotlfrcatlOn 1'40. l·taIHti-\.,;~ aatecttJle J.S' 
March, 1986 so as to extend the 'benent ot general 
small scale exemptIon scheme to ~Vt: .compounu. 

(ix) li.S.R 1089 (.11:) pulllls.bed in Gazette of.J.n.cUa dated 
i.,Oe . .l:/to :Sep1.elUoer, J.YIjij togeUler w.t.h .all .expla-

nal.ury memorana.um malting ceJ"tain ameqdment 
to .Notification 1'40 lY8jUti-l!l!i dated the l'itJl March, 
1986 so as to wIthdraw toe facility under. whlen 
credit o~ du.ty }.laid on PVC resins was avaiiabie to 
manufacturers of wires and cables. 

(x) G.S.R. 1090:(E, published in Gazette of Inciia dated 
the 17th September, 1986 together with an -explana-
tory memor.aRdum making certam aDlendment to 
Notification No. 208183-CE datedt1te lit August, 
1983 so as to extend the excise duty exemption to 
all Cast Iron Pipe fittings. 

(xi) G.S.R. l096(E) published in Gazette -of India dated 
the 18th SeptemtJer, 1986 together with anexplana-
tory memorandum regarding exemption to tea 
packed in containers of content exceeding 20 Kilo-
grams from payment of excise duty if such tea is 
made out of duty paid tea. 

(xii) G.S.B. 1097 (E) pu.b1iabed in Gazette of India dated 
tile 18th September, 1986 together with aD explana-
tory memorandum regarding exemption to 'papad' 
from Central Excise duty. 

·(xitH G;'S.R. 1l09(E) published in Gazette of India dated 
the 25th September, 1186 together with an explana-
tory memorandum making certain amenclment 
.to Notifica,tion No. 241IB6-CE dated the . 3rd 
April, 1986. 

(xiv) G$R. U31(E) pubtishe4 in Gazette of India dated 
the 6th October, 1986 together with an ~natory 
memorandum regarding exelllption toa1} escisable 
-goods .. maaufaclu.red ia .shipyarda and used iD. the 
manu.facttue of oc~nl .... esse1a. 

(xv) G.S.& 1137(E) publllbed in G8Z4!tte of India dated 
the 6th October, 1. tQ.,ther with an explanatory 
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memorandum seekins to provide set off of excise 
duty paid on naphthalene used in the manulacture 
of certain specified excisable goods. 

(xvi) G.S.R. 1138 (E) published in Gazette of India dated 
the 6th October, 1986 together with an explanatory 
memorandum regarding exemption to all varieties 
of lime including burnt lime and hydrated lime 
used captively or in any factory of the manufac-
turer of lime, in the manufacture of sugar bleach 
liquor and paper and paperboard from th~ whole 
of the duty of excise leviable thereon. 

(xvii) G.S.R. 1139(E) published in Gazette 'Of India 
dated the 6th October, 1986 together with an ex-
planatory memorandum making certain amend-
ment to Notification No. 40185-CE dated the 17th 
March, 1985. 

(xviii) G.S.n. 1166 (E) published in Gazette of India 
dated the 27th October, 1986 together with an ex-
planatory memorandum making certain amend-
ment to Notification No. 432186-CE dated the 6th 
October, 1986 so as to provide that such credit 
would be available in respect of synthetic tanning 
agent. 

(4) A copy of the All India Services (Provident Fund) 
Second Amendment Rules, 1986 (Hindi and English 
versions) published in Notification No. G.S.R. 932 in 
Gazette of India dated the 1st November, 1986, under 
sub-section (2) of section 3 of the All India Services 
Act, 1951. 

(5) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (1) of aec-
tion 37 of the Administrative Tribunals Act, 1985:-

(i) The Kamataka Administrative Tribunal (Salaries 
and Allowances and Conditions of Service of Chair-
man, Vice-Chairman and Members) Rules, 1986 
published in Notification No. G.S.R. 1092(E) in 
Gazette of India dated the 17th September, 1986. 

(ii) The Karnataka Administrative Tribunal (Proce-
dure) Rules, 1986 published in Notification No. 
GSR. 1130 (E) in Gazette of India dated the 3rd 
October, 1986. 
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(6) (i) A copy of the Annual Repoft (Hindi and English 
versions) of the Central Government Employeea 
Consumer Cooperative Society Limited, New Delhi, 
for the year 1983-84 along with Audited Accounts 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Government Employees Consumer Coopera-
tive Society Limited, New Delhi, for the year 1983-84. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(6) above. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Government Employees Con-
sumer Cooperative Society Limited, New Delhi, for 
the year 1984-85 along with Audited Accounts. 

(li) A statement (Hindi and English versions) regarding 
Review by the Government on the 'WOrking of the 
Central Government Employees Consumer Coopera-
tive Society Limited, New Delhi, for the year 1984-
85. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) above. 

(10) (i) A copy of the Annual Report (Hindi and EngliFh 
versions) of the Grib Kalvan Kendra, New Delhi, for 
the year 1984-85 alon'g with Audited Accounts. 

(it) A statement (Hindi and English versions) regarding 
Review bv the Gcvernment on the working of the 
Grih Kalyan Kendra, New Delhi, for the yea!" 198'-85. 

*(11) A copy of Notification No. 459/86-Customs (Hindi and 
English versions) published in Gazette of India dated 
the 12th November, 1986 together with an explana-
tory memorandum makinS! certain amendmentf; to 
Notification No. 62/85-Customs dated the 17th 

Ma:reh. 1985 so as to prescribe basic customs duty of 
10 per cent on wood flawn or chipped lenJrthvnse, 
sliced or peeled whether or not planed, sanded or 
finJrer-iointed of a thickness exceeding 25.4 mm 
(1 inch), under section 159 of the Customs Act, 1962. 

*Laid at 6.26 P.M. ., 



4. Message from Rajy. Sabh. 
Secretary-General reported a message from Rajya Sabha 

Uat at its· Sitting held on the 10th November, 1986, Rajya Sabha 
paued the Do~k 'Worket"s (Safety, Health and Welfare) Bill, 
1985, passed by Lek Sabha on 2nd December, 1985, with amend-
ments .and ret\lmed the Bill with the request that the concur-
rence of the Lok Sabha to the amendments be communicated 
to Rajya Sabba. 

5. Bill as .......ted hyBajya s.w.-Laid en the Table 
Secretary-General laid on the Table the Dock Workers 

(Safety, Health and Welfare) Bill, 1986, which has been re-
turned by Rajya Sabha with amendments. 

I. Repol't of the C .. mittee on Private llembelrs' Bills and 
BesoiutiOlls 

Shri M. Thambi Durai presented the Twenty-fifth Report 
(Hindi aDd English versions) of the Committee on Private 
Members' Bills and Resolutions. 

7. Motion for Election to Committee 
Shri Arun Singh moved the following motion:-

"That in pursuance of section 12(1) of the National Cadet 
Corps Act, 1948, the members of this House do pro-
ceed to elect in such manner as the Speaker may 
dil'e'!i:, one member from amongst themselves to 

serve as a member of the CeI'1tral Advisory Com-
mittee for the National Cadet Corps for a term of 
one year from the date of election. subject to the 
other provisions of the said Act and the Rules made 
thereunder." 

The Motion 'was adopted. 

8. Motion reprding Twenty-n!lItb Report of Business Add-
IOI'y Committee. 

Stsri H. K. L. Bltagat moved the following motion:-
'~That this House· do agree with the .Twenty-ninth Re-

o port of the. Business Advisory Committee presented 
to the HOUle on· the 11th November, 1986." 

The Motion was adopted. 



Sbri Sharad Dlghe called the attention of the MinisLer of 
Civu aVlatlOn to lone l'epor~eQ nre m moawe U '00: 'tfte ::iahar 
·terrmmu. '01 tne J:Sonwcty curpon alld Lne sU:spS taxen by Ule 
uovernment in tnat regard. 

Tlle Minister of CIvIl Aviation made a statement in regard 
thereto. 
10. Matter Under Rule an 

-- -_.. ,_. ___ I_rtI 

(1) Shri Snanti Dnariwctl raised a matter rej_rdina need to 
stan a new train from Kota or HaUam to UeUl1 ana 1.0 reo-start 
Denradun Express, 

(2) Shri p, N amgyal raised a matter regarding need to 
declare the people ot Ladakh region as ScnedU!ed'!'ribe. 

(3) Shri p, M, Sayeed rhised a matter regarding need to 
take preventive steps to save Lakshauweep irom tne menace 
of sea erosion. 

(4) Shri Dal Chand Jain raised a matter regarding need to 
start T, V. Relay Centres at Damoha and Panna for tbe ,benefit 
of Harijans and Adivasis of the.,e districts in M.P. 

(5) Shri Braja Mohan Mohanty raised a matter regarding 
need to take immediate Bteps for the development of Paradeep 
Port. 

(6) Shri Satyendra Narain Sinha raised a matter regarding 
need to organise voluntary consumer efforts to protect them 
from unhealthy trade practices, 

(7) Dr. Sudhir Roy raised a matter Tegarding need for early 
release of grants by the University Grants Commission to 
Vidyuagar University. Midnapur in West Bengal. 

(8) Shri P. Kolandaivelu raised a matter regar4mg Mefl .to 
help the State of Tamil Nadu t'O augument the generation of 
thermal power to meet the power crisis in the State. 
11. Govermaeat BiIl-P.aued 
THE DELHI FIRE PREVENTION AND FIRE SAFETY BILL, 

1986 
Discussion on the motion fOr consideratUm ,of the Bill,~ 

~ by Shri Chintamani Panigrahi on 11th November, 1986. con-
tinued. 
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The following members took part in the debate:-"· 
(1) Sbri Somnath Rath 
.(Lok Sabha adjourned at 1.01 P.M. and re-assembled at 

2.07 P.M.) 
(2) Shri Raj Kumar Rai 
(3) Shri V. S. Krishna lyer 
(4) Shri Shanti Dhariwal 
(5) Shri Ataur Rahman 
(6) Shri Mool Chand Daga 
(7) Shri Indrajit Gupta 
(8) Shri Vijay N. Patil 
(9) Shri Motilal Hansda 

(10) Shri Dharam Pal Singh Malik 
(11) Shri Mohd. Mahfooz Ali Khan ~ 
(12) Shri K. S. Rao 
(13) Shri Piyus Tiraky 
(14) Shri Shantaram Naik 
(15) Shri V. Sobhanadreeswara Rao 

Shri Chintamani Panigrahi replied to the debate. 
The Motion for consideration was adopted and clause by 

clause consideration of the bill was taken up. 
Clauses 2 to 16 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the bill be passed was moved by Shri 
Chintamani Panigrahi. 

The motion was adopted and the Bill was passed. 

12. Supplementary Demands for Grants (Bailway.)-lt88-81 
Discussion on Supplementary Demands for Grants Nos. 

1, 3 to 12, 14 and 16 in respect of the Budget (Railways) for 
1988-87, was commenced. 

The discussion was not concluded. 
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13. Half-an-Hour DilcUllion 
Shri Suresh Kurup raised a discussion on the points arising 

out of the answer given by the Minister of Industry on the 4th 
November, 1986 to Starred Question No. 6 regarding 1088 in-
curred by Hindustan Paper Corporation Limited. 

Prof. K. K. Tewary replied to the discussion. 

6-27 P.M. 
(Lok Sabha adjourned till 11 A. M. on Thursday, the 13th 

November, 1986) 

SUBHASH C. KASHYAP, 
Secretary-General. 

11 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedinas] 

Thursday, November 13, 1986lKartika 22, 1908 (Saka) 

11.01 A.M. 
No.1S9 

1. Starred Questions 
Starred Questions Nos. 141-143, 145, 146, 148 & 149 were 

orally answered. Replies to the remaining questions were laid 
on the Table. 

2. Un,tarred. Questions 
Replies to Un starred Questions Nos. 1398-1418, 1420-1458 

and 1460-1630 were laid on the Table. 

3. Papen laid on the Table 
The following papers were laid on the Table:-

(1) A cony of the 'A~ricultural Price Polifty_A Long 
Term Perspective' (Hindi and English versions). 

(2) A copy each of tho;: following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Indian Railway Construction Company Limited, New 
Delhi, fOT the year 1985-86. 

(ii) Annual Report of the Indian Railway Constl'uetion 
, Company Limited, New Delhi, for the year 1985-86 

along with Audited Accounts and the, commr:mts of 
the ComptroUer and Auditor General thereon. 

(b) (i)' Review by the Government on the working of t~e 
Bail India Technical and E!:Onomic Services Limited, 
New Delhi, for the year 1985-M. ,. 
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(ii) Annual l\eport of the Ran India Technical and 
Economic Services Limited, New Delhi, for the year 
1985·86 alon~ with Audited Accounts and the com-
ments of the Comptroller and Auditor General there-
on. 

(3) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (4) of section 133 
of the Motor Vehicles Act, 1939:-

(i) The Motor Vehicles (National permits) Amendment 
Rules, 1986 published in Notification No. G.S.R. 
1073 (E) in Gazette of India dated the 10th Septem .. 
ber, 1986. 

(ii) The Tourist Vehicles (Additional Conditions of Per· 
mit) Rules, 1986 published in Notification No. G.S.R. 
1056(E) in Gazette of India dated the 2nd September. 
1986. 

(4) A copy of the University Grants Commission (Qualifi-
cations required of a person to be appointed to the 
teaching staff of a university or other institutions affi· 
liated to it) (Amendment) Regulation, 1985 (Hindi 
and English versions) published in Notification No. 
F. 1-93174(CP) in Gazette of India dated the 26th 
November, ] 985 under section 28 of the University 
Grants Commission Act. 1956. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Cancer Institute. Madras, for the 
year 1985-86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the workin~ of the Cancer 
Institute, Madras. for the year 1985-86. 

4. Report of the Public Accounts Committee 
SHRJ E. A YY APU REDDY oresented the Fifty-

seventh Report (Hindi and English versions) of the Public Ac-
counts Committee on Excessec over Voted Grant1l and Charged 
Appropri~tions (1984-85) and action taken by Government on 
the recommendations containerl in their Seventeenth Report 
(Eighth Lok Sabha) relatinS! to Excesses over Voted Grants and 
Charged Appropriations (1983-84l. 
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5. eallin, Atteatlon 
SHRI HARISH RAWAT called the attention 

of the Minister of Information and Broadcasting to the 
public resentment against the reportedly distorted version of 
I.N.A. trials in the T.V. serial 'Raj Se Swataj' and the action 
taken by Government in the matter. 

The Minister of Information and Broadcasting made a state-
ment in regard thereto. 

·6. Statement by Prime Minister 
The Prime Minister made a statement regarding his recent 

visits to (i) Harare, and (ii) Indonesia, Australia, New Zealand 
and Thailand. 

7. Statements by Ministers 
(1) The Minister of State in the Ministry of Finance made a 

statement on New Institutional Arrangements for Ship Financ-
ing. 

(2) The Minister of Information & Broadcasting made a 
statement regarding Newsprint Allocation Policy for the licens-
ing year 1986-87 and 1987-88. He also laid on the Table a copy 
thereof (Hindi and English versions). 

"(3) The Minister of Health and Family Welfare made a 
statement regarding demands of Junior Doctors' Federation of 
Delhi. 

@(4) The Minister of Food and Civil Supplies made a staUt-
ment regarding Statutorv minimum price of sugarcane for 
1987-88. 

8. Matter Under Rule 377 
(1) Shri Jitendra Prasada raised a matter regarding need to 

ensure that the site offered for the setting up o~ proposed Gas 
based fertilizer unit at Sha l1jahanpur, is not changed and the 
plant is commissioned by 1988. 

·Made at 12.10 P.M. 
**Made at 4 P.M. 
@Made at 5 P.M. 
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(2) Shri Anadi Charan Daa raised a matter nprding; DiW.-ro 
t~e necessary steps to implement special component Pla.n and 
tribal lub-plan for the Welfare of Scheduled Castes/Scheduled 
~~~ . 

. (3) 8hri l. RaDla Rai raiaed a matter regarding need to deve-
lop Bakel Fort near Kasargod in Kelala as a tourist eentre. 

(4) .Dr .. Chinta.l\Iohan raised a matter regarding need to clear 
major projects of Andhra Pradesh and set up a high power 
transmitter in Rayalseema in Andhra Pradesh. 

(5) Shri S. Jaipal Reddy raised a matter regardin~ need to 
send a study team to Mahbubnagar district and other parts of 
Andhra Pradesh to assess the damage caused due to drought and 
release liberal interim aid to combat the situation. 

(6) Dr. K. G. Adiyodi raised a matter regarding need to open 
more PriIIlary Health Centres in tribal areas of Kerala to achieve 
the target at 'Health {'Of all by 2000 A. D' . 

(7) Shri Shantaram Naik ra;sed CI matter regarding need to 
create a separate independent Telephone Circle for Goa, Daman 
and Diu with three divisions. 

(8) Shri Zainul Bashe" rabed a matter regarding need to give 
adequate financial assistance to the State Government of Uttar 
Pradesh in view of the recommendattons of. A. R. Sen' Commit-
tee for the rapid agricultural deve1'Opment of the Eastern part 
of the State. 

9. AmeadmeDts- made by Raj),a Sabha to Govel'Dlllellt Bill-
Amendments agreed to 

THE SALES PROMOTION EMPLOYEES (CONDITIONS OF 
SERVICE) AMENDMENT BILL, 1985 

The motion that the following amendments made by Rajya 
Sabba in the Bill be taken into consideration, was moved by 
Shri P. A. Sarigma. . 

(1) 

'Enacting Formula 
That at naRC I, line I, for the word "Thirty-sixth" 
the 'Word "Thirty-&eventb" be ~tl(led. 
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Clause 1 

(2) That at page 1, line 4, for the figure "1985" the figure 
"1986" be substltuted:-

The motion for consideration was adopted. Amendments 
made by Rajya Sabha in the Bill were also adopted. 

The motion that the amendments made by Rajya Sabha in 
the Bill be agreed to, was moved by Shri P. A. Sangma. 

The motion was adopted and the amendments were agreed. 

10. Supplementary Demands for Grants (Railways)-1t86-87 
Discussion on Supplementary Demands for Grants Nos. I, 3 

to 12, 14 and 16 in respect of the Budget (Railways) for 1986-87, 
continued. 

The discussion was not concluded. 

6.08 P.M. 
(Lok Sabha adjourned till 11 A. M. on Friday, the 14th Nov. 

ember, 1986). 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LMCSA1IIIA 

BULLETiN-PART I 
[Brief Record of Proceedings] 

Monday. November 17, 1986lKartika 26, 1908 (Saka) 

No. 191 
11.0Z A.M. 
1. StIrred Questions 

Starred Questions No~. 184-186 and 188-191 were oranv 
ariswered. Replies to the remaining questions were laid on th~ 
Table. 
I. lJIIIII n .. QueBtIoDS 

'ReplieS to Unstarred Questions Nos. 1864-2021 and 2023-· 
2095 were laid OIl the Table. 
I. ·Papen;UId 011 the Tahle 

The f(tl1owiAg papers ~ laid on the T.ble:-
(1) A copy of the Land Acquisition (Companies) (Amend-

ment) Rules, 1986 (HiDdi and English versions) pub-
lished m Notification No. G.8.R. llSO(E) in Gazette 
of tndia dated the lStB October. 1986 under proviso 
to sub-section (1) of section 5S d the Land Acquisi-
tion Act, 1894. 

(2) A copv of the Emigration (Amentll'nRt) Rules, 1916 
(Hindi and Englisb versions) publisbed in Notifica-
tion No.S.O. 66S(E) in Gazette of India dated the 
10th ~tember. ]986 under section 44 of the Emi-
gration Act, 1983. 

(3) A copy of the ApPrentit:osbip ('Second Amendment) 
Rules, 1986 (Hindi and English versions) published· 
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in Notification No. G.S.R. 370 in Gazette of India 
dated the 24th May, 1986 under sub-section (3) of 
section 37 of the Apprentices Act, 1961. 

(4) A copy each of Notification Nos. G.S.R. 118 1 (E) 
and 1182(E) (Hindi and English versions) published 
in Gazette of India dated the 5th November, 1986 
together with an explanatory memorandum regard-
ina exemption to components required for the manu-
facture of power transmission system for earth-mov-
in~ machinery when imported into India from basic 

customs duty in excess of 40 per cent ad valorem 
and. from the auxiliarv duty of customs in excess of 
25 per cent ad valorem under section 159 of the 
Customs Act, 1962. . 

(S) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise 
Rules, 1944:~ 

(i) G.S.R. 1189(E) published in Gazette of India dated 
the 6th November, 1986 together with an eXOla. 
natorv memorandum regarding exemption to dical-
cium phosphate conforming to I. S. Specification 
tIlo. 5470-1969 from the whole of the duty of 
excise leviable thereon. . 

(ii) G.S.R. 1190(E) published in Gazette of India dated 
the 6th November, 1986 together with an e~pla­
natory memorandum making certain·· further 
amendment to Notification No. 40185-CE dated 
the 17th March, 1985. 

Ciii) G.S.,R. 1191(E) published in Gazette of India 
dated the 6th November, 1986.together with an 
explanatory memorandum regardinJ. exemption to 
Thorium Hydroxide manufactured by Indian Rare 
Earths Limited from the whole -of the duty of 
excise leviable thereon. . . 

flv) G.S.R. 1192(E) published in Gazette of India 
dated the 6th November, 1986 together with an 
explanatory memorandum regarding exemption 
,to 'Oudaku' which is for use as a. d~ntifiice from 
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the excise duty as is equivalent .to tJ:ae duty akca4y 
paid on tobacco powder that is USed in the 
manufacture of ~uch 'Gudaku'. 

(6) A copy of the Delhi Urban Art Commission Employees 
Contributory Provident Fund (Amendment) Regula-
tions, 1986 (Hindi and English versions) published in 
Notification No. 1(1)176-DUAC in Gazette of India 
dlated the 19th July. 1986 under sub-section (2) of 
section 27 of the Delhi Urban Art Commission Act. 
1973. -

·(7) A copy of Notification No. 450/86-Central Excises 
(Hindi and English versions) published in Gazette of 
India dated the 17th November, 1986 together with 
an explanatory memorandum regarding exemption to 
goods commoply known as "pattis" or "pattas" of 
stainless Steel and falling under Chapter 72 of the 
Schedule to the Central Excise Tariff Act, 1985 from 
so much duty of excise leviable thereon as is in excess 
of Rupees 365 per tonne subject to the conditions 
specified in the Table annexed to the said notiftcation, 
issued under the Central Excise Rules, 1944. 

4. Statemeat by Minister 
The Minister of Labour, on behalf of Minister of Petroleum 

\and Natural Gas, made a statement on the discovery of oil at 
Namti in Assam. 
5. GO'f'fmment BIB-Jntroclucecl 

The Coal Mines Nationalisations Laws (Amendment) BiU, 
1986. 

6. Statement Reprding Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) giving 
reasons for immediate legislation by the Coal Mines NatiOnalisa-' 
tion Laws -(Amendment) Ordinance, 1986, laid on the TabJe. 

7. Government B~lDtroduc:ed 
. The Customs and Excise Revenues Appellate 1iibunllJ Bill, 

1986. 
··-·Laid at 6.57 P.M. -------- .. _--- -
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(1) Shri Jujhar''Sil1gh . raised a matter regarding need fl)r 
~tiOB of "hway,bridge on Kali Sind aDd Puwati rivers 
.. ~;.-re:~ .now -af trailc from·Kate iIl·B.ajuthan to vari-
.~,iow~ ~,MaI1hya Pradesh. 

:". .(~ $1riJ'anak Raj G~ta raised a maner regarding need _-tart Vayudoot Ser~e from ·Jammu to Pooncl!, Rajouri and 
Kishtwar . 

. (3) Shri Ram PYHe Panika raised a matter regarding need 
..., NDIdew the Poverty Amelioration Programme in Uttar Pradesh 
paticulariy in lcIirzapur District 

(f) Stu'i P. Penchalaiab raised a matter regarding need to 
eonstiNte a Parliamentary Committ-ee to study the problems of 
Mtca iDdustry. 

(5) Shri Saifuddin Chowdhary raised a matteI: regarding 
..a to develop the stretch of National Waterway betwe'!n 
Farakka and Baldia first as per report of the Dutch consultants. 

(6) Dr. K. S. Bhoi raised a matter regarding need to dil"ect 
commercial banks in Orissa to participate in term MmdiDg alf>ng-
with State Financial Corporation for expeditious sanction 01 
working capital for development of small industries. 

(7) Shri N. Dennis raised a matter regardiDg need tQ develop 
Cape Camorin as an international tourist resort. 

t. Supplementary Demands for Grants (Railways)-1t88-87 

Discussion on Supplementary Demands for Grants Nos. 1. 3 
to 12" 14.and 16 in respect of the Budget (Ra!lwaYI) for 1886-87. 
continued and was concluded. 

tLok $abba adjourned at 1.07 P.M. and re-assembled at 2.11 
P.M.] 

The Supplementary Demands for Grants (RaIlways) for 
1986-87 for the amounts shown under column 3 of the printecl 
List of Supplementary Demands for Grant. (Bailw.ys) 1088-87, 
were voted in full. 
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10. Govemment BUI-Introduced 

THE APPROPRIATION (RAILWAYS) NO.4 BILL, 1988. 

11. Government Bill-Passed. 

THE APPROPRIATION (RAILWAYS) NO.4 BILL, 1988 

The motion for consideration moved by Shri Madhavrao 
Sclndia was adopted and clause-by-clause consideration of the 
Bill was taken up. 

Clauses 2, 3 and t,he Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were alao 
adopted. 

The nwtion that the Bill be passed was moved by Shrl 
Madhavrao Scindia. 

Prof. N. G. Ranga took part in the debate. 

The motion was adopted and the Bill was passed. 

12. Government Bill-Under Consideration 

THE INDIAN POST OFFICE (AMENDMENT) BILL, 1986 

Discussion on the motion for consideration of the Bill moved 
by Shri SontQsh Mohan Devon the 14th November, 1986, con-
tinued. 

The following members took part in the debate:-

(1) Shri Suresh Kurup 
(2) Shri Sharad Dighe 
(3) Shri Mool Chand Daga 
,(4) Shri A. C. Shanmugam 
(5) Shri Shantaram Naik 
(6) Shri Ram Singh Yadav 
(7) Shri Ataur Rehman 
(8) Dr. (Smt.) Phulren\l Guha 
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(9) Shri Ramaway Prasad SiDih 
_ . (10) Shri Amar Ron>racihan 
... (U) Smt. 'Geeta Mukherjee 

(12) Shri Dharam Pal Singh Malik 
(13) Shri Somnath Rath 

'. (ll)Shri Mohd Mahfooz Ali Khan 
(15.) Shri Harish Rawat 
(16) Shri P. Appalanarasimbam 
(17) Shri Bhadreshwar Tanti 

The discussion was Dot concluded. 

,It· IhIf..AB-Bour DillClUSion 

. . Shri Somnath Chatterjee raised a discussion on the points 
ilriiing Otlt of the reply given by the Minister of State in the Min-
istry of Planning on 5 November, 1986 to mtstarred Qu_dOll 
No. 333 regarding package deal for setting up of various projects 
in West Bengal. 

Shri Sukh Ram replied to the discussion. 

6.58 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 18th 

Ncwember, 1986). 

SUBHASH C. KASHYAP, 
Secretary-General. 

e 
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LOK SABRA 

BULLETIN-PART I 
fBrief Record of Proceedings] 

Wednesday, November 19, 1986lKartika- 28, 1908 (Saka) 

No. 193 
11 A.M. 

1. Starred Queltfons 
Starred Questions Nos. 225, 226, 228-231, 233 and 234 

were orally answered. Rep1ies to the remaining questions were 
laid on the Table. 

2. Ullltlrlred Questions 
Replies to Unstarred Questions Nos. 2328-2444. 2446--

2476 were laid on the Table. 

3. Papers Laid on tbe Table 
The followin~ papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and 
English versions) under section 284 of the Canton-
ment Act, 1924:-

(i) The Kamptee Cantonment Octroi Bye-laws, 1986 
published in Notification No. S.R.O. 12111C·L " 
CIS3 in .Gazette of. India dated tlte 14th JUDe. 
1986. 

(ii) The Babina Cantonment (RegUlation and Control 
of Plying and Licensing Rickshaws) Amendment 
Bye-Laws. 1982 published· in Notification No. 
S.R.O. CRIBye Laws in Gazette of India dated 
the 6th July, 1985. 

(2) Two statements (Hindi and English versions) show-
ing reasons for delay in laying the notiflcatlODl 
mentioned at (1) above. 

I 



(3) A copy of the De'lhi Control of Vehicular and other 
Traffic on Roads and Streets Regulations (Amend-
ment), 1986 (Hindi and English versions) pubL.shed 
in Notification No. 881/Spl. Cell/PHQ in Delhi 
Oazette dated the 6th August, 1986 under sub-
section (2) of section 148 of the Delhi Police Act, 
1978. 

(4) A copy of the Annual General Administration Report 
(Hindi and English versions) of the Andaman and 
Nicobar Administration for the year 1983-84. 

(5) A copy of Notification No. O.S.R. 934 (Hindi and 
English versions) published in G~tte of India dated 
the 1 st November, 1986 regarding exemption to any 
property of a deceased person which has vested in •. ~ 
the State Govemment of Kerala by virtue of the 
Kerala Land Reforms Act, 1953 and the Kerala 
Private Forests (Vesting and Assignment) Act, 1971 
from the payment of estate duty. under sub-section 
(2) of section 33 of the Estate Duty Act, 1953. 

(6) A copy of the Annual Report (Hindi and English 
versionsJ, of the Physical Research Laboratory, 
Ahmedabad, for the year 1985-86 aloag with Audit-
ed Accounts. 

(7) A statement (Hindi and English versions) regarding ~ 
Review by -the Government on the working of the 
Physical Research Laboratory, Ahmedabad, for the • 
year 1985-86. 

~! .. -(8) A copy of the Annual Report (Hindi and Englisb 
.. versiOllS) -of the Central Board for the Prevention 
and Control of Water Pollution, New Delhi, for the 
yeat: 1985-86 under sub-section (1) of section 39 of 

r.t. ., the Water(pi'eyenti~n and Control ot Pollution) 
.~: .. ,·.t", I Act 1974 

. - ,. - .' 

/~:.::... --.(-9) A copy of the Annua1 Accounts (Hindi and English 
., -'.-- versions) of the Central Board for· the Prevention 

and Control of Water Pollution, New Delhi, for the 
.... _ ... '. . year. '198~~86 together with ~udit Report thereon, 
:'.:',.~. . under s1ib-section (6) of section 40 of the Water 

(Prevention and COntrol c:A. Pollution)- Act, 1974. 



(10) A statement (Hindi and Englislt ¥ersioDs) regarding 
{{eview by the Government on the working of the 
Central Board for the ~WIDtiaIl and. ~. of 
Water POllution, New Delhi, for the.year 19&5-86. 

4. Statemellfs of die Public Acco ... ts Committee 
SHRI E. A YY APU REDDY laid on the Table English and 

Hindi versions of the following statements: 
(1) Statement showing action taken by Government OIl 

the recommendations contained in Chapter I and 
final replies in respect of Chapter V of 23rd Report 
(7th Lok Sabha) on Import of Wheel Seta. 

(2) Statement showing action taken by Govel1lJBent on 
the recommendations contained in Chapter I ·and 
final replies in respect of Chapter V of 1l7th.Beport 
(7th Lok Sabha) on Delay in Development ana 

manufactu.re of an aireraft andmanufactuM of .de-
fective cartridge cases for an ammunitioa. 

(3) Statement showing action taken by Government an 
the recommendations contained in Chapter'l 'and 
final replies 'in respect of Chapter V of 193rd :RIIpari 
(7th Lok Sabha) on Corporation-tax, Income-tax 
and Wealth-tax. 

5. Report of the Committee on Private M.ben' Bills .... 
Resolutions 

SHRI M. THAMBI DURAl presented the Twenty-a1xtil Re-
port (Hindi and English versions) of the Committee on Pri-
vate Members' BnIs and Resolutions. . 
.6. Statement by M;niflter 

The Minister of Envirpnment and Forests made a statement 
regarding enforcement of the Environment (ProtectiOl1) Act, 
1986. 
*1. Statement underhirection 115 

Shri C. Madbav Reddv made a statement reg~rding' ceriain' 
information given by the Minister of Textiles on behalf at Min-
ister of Water Resourees on the 6th November, 1986 in reply to 
Starred Question No. 41 reganiing InchampaUi Project. . 

Shri Ram Niwas Mirdha made a statement in reply thereto. 

*At 4.34 P.M. 



8. Matters UDder Rule 377 

. (1) Shri Kamodi La! Jatav raised a matter regarding need 
to start super fast trains from Madhya Pradesh to Calcutta and 
Ahmedabad. 

(2) Shrl P. A. Antony raised a matter regarding need to 
construct a link highway to connect National Highway Nos. 47 
and 17 in Kerala for the convenience of pilgrims visiting Guru-
vayur Temple. 

(3) Shri I. Rama Rai raised a matter regarding need to look 
into the grievances of about 40,000 sailors in the country. 

(4) Shrl Mool Chand Daga raised a matter regarding need 
to strictly enforce the provisions of the Prevention of Cruelty 
to Animals Act, 1960. 

(5) Shrt Virdhi Chander Jain raised a matter regarding 
need to ensure proportionate share of electricity supply to 
Rajasthan from inter-state power projects and provide neces-
iary assistance to the Palana lignite and gas based plant at 
Ramgarh. 

(6) Shri G. Bhoopathy raised a matter regarding need to 
run a shuttle between Kagaznagar and Ser:underabad in Andhra 
Pradesh for the convenience of the industrial workers. 

(7) Dr. S. Jagatrakshakan raised a matter regarding need 
tQ restore the Trivandrum Mail. 

(8) Dr. P. Vallal Peruman raised a matter regarding need 
to increase the forest area bv takin~ various. urgent measures 
to save the country from ecological disaster. 

9. Supplementary Demands for Grants (General)-1988-87 
Discussion on the Supplementary Demands for Grants NOB. 

2. 8 to 12, 16. 17. 19 to 22, 26 to 34. 36, 40, 42 to 45: 48; 56A; 
57, 59, 61 to 64, 66, 67, 69, 73. 74, 76, 78 to 90 92, 93, 95, 96, 
97. 100, 104 and 107 in respect of the Budget (General) for 
1986-87, commenced. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.06 
P.M.) 

The discussion was not concluded. 
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•• 10. Sta~eat by Prime Minister 
The Prime Minister made a statement regarding the Second 

Conference of the South Asian Association for Regional Co-
operation (SAARC) held on November 16 and 17, 1986 at 
Bangalore. 

11. Half-An-Hour Discussion 
Dr. G. S. Rajhans raised a discussion on the points arising 

out of the answer given by the Minister of State in the Ministry 
of External Affairs on the 7th November, 1986 to Starred Ques-
tion No. 65 regarding China's. upgrading of Karakoram High-
way. 

Shri Eduardo Faleiro replied to the discussion. 

12. Report of Bus:ness Advisory Committee 
Smt. Sheila Dikshit presented the Thirtieth Report of the 

Business Advisory Committee. 
6.05 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 20th 
November, 1986). 

"Made at 4.03 P.M. 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOX S4BBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, November 21, 19861Kartjka30, 1908 (Saka) 

No. 195 
11.02 A.M . ... 
1. ObItuary References. 

The Chairman (Shri Sharad Oighe) made references to the 
passing away of Shri Jnani Ram, a member of the Provisional 
Parliament: Shri Sanaka Buchhikotaiah, a member of the First 
Lok Sabha; Shri Vadehi Charan Parashar, a member of Third 
Lok Sabha and Shri Vishnu Sharan Dublish, a member of Second 
Lok Sabha. . . . .. 

Thereafter, Members stood in silence for a sbort while as a 
mark of rC!opect to the deceased. 
2. StaiTed Questions 

Starred Questions Nos. 265-268 were ora1ly answered. Rep-
Jies to Starred Questions Nos. 270-'284 were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 2709-. 2747, 2749-
2758, 2760-2887 and 2889-2941 were laid on the Table. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) (i) A copy of the Annual ·Report (Hindi and English 
versions) of the Man Made Textiles Research Ass0-
ciation, Surat, for the year 1985-86 along with Audit-
ed Accounts. 
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(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Man Made Textile Researcb Association. Surat, for 
the year 1985·86. 

(2) (i) A copy of the ADDUal Report (Hindi and English 
versions) of the Silk and Art Silk Mills' Research 
Association, Bombay, for the year 1985·86 along 
with Audited Accounts. 

(li) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Silt aact Art Silk Mills' Research Association, Bom-
bay, for the year 1985·86. 

(3) A copy each of the foUowing papers (Hindi and English 
versions) under sub-section (4) of section 19 of tlae 
Banking Companies (Acquisition and Transfer of 
Undertakings) Act, 1980:-

(a) (i) The Oriental Bank of Commerce Officer Emp-
loyees' (Conduct) Regulations. 1982. 

OJ) 11Ie Oriental Bank of Commerce Officer Employees' 
(Discipline and Appeal) Regulations. 1982. 

(iii) The Oriental "Bank of Commerce officer EmpJoyees' 
"(Acceptance of Jobs in Private Sector Concenls 
after "Retirement) Regulations, 1983. 

(b) (i) The New Bank of India Officer Employecs' 
(Conduct) Reguiations, 1982. 

(ii) The New Bank of India Officer Employees' (Disci· 
ptine and Appeal) Regulations, 1982. 

(iii) The New Bank of India Officer Employees' (Acccp-
taDce of Jobs in Private Sector Concerns after Re-
tirement) Regulations, 1984. 

(c) (i) The Puniab and SiDd Bank Officer Employees' 
" (Conduct) Regulations, 1981. 
(ii) The Punjab and Sind Bank Officer Employees' (Dis-

cipl.iDe aaa Appeal) Regulations. 1981. 
(1il)" The Punjab and Sind Bank Officer Employees· 

(Acceptance of lobs in Private .Sector Concerns 
after Retirement) Regulations. 1984. 
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(d) (i) The Andhra Bank Officer Employoea' (CGRduct) 
Regulations, 1982. ' '. 

(ii) 'IlIe Aadbra Bank: Ofticer BmpIo}'eei (Discip1iDe 
and Appeal) Regulations, -1981. 

(iii) 'DIe AIl~ Bank 08icer Emplofecs· (Acceptallce 
of Jobs in Private Sector Concerns after Retire-
ment) Regulations. 1984. • . 

(e) (i) The Corporation Bank Officer Employees' (Con-
duct) Regulations, 1982. . 

(ii) The Corporatioa Bank 0JIkcr EmpIoJees' (Disci-
pline and Appeal) Regulations. 1912. 

(iii) The Corporation Bank <>meet Employees" (Accep-
tance of Jobs in Private SccWr Coacems after 
Retirement) Reguhitions. 1986. 

(f) (i) The Vij!lya Bank Officer Employees' (Conduct) 
Regulations. 1981. 

(li) The Vijaya Bank Officer Employees' (DiIcipline ancl 
Appeal) Regulations, 1981. 

(iii) The Vijaya Bank Officer Employeca· (Acceptance 
of Jobs' in Private Sector Concema after Retiro-
ment) Re&ulations, 1984. 

( .. ) A copy of the State Bank of India General Regulations, 
1955 (Revised upto 30th September. 1986) (Hindi 
and English versions) under sub-section (4) of aectioa 
~O of the State Bani of India Act. 195"', 

(5) A copy of the Subsidiary BaRkS GIlImII .guJations, 
1959 (Revised upto 30th September. 198~) (Hindi 
and English versions) under sub-section (4) of !eCtioa 
63 of the State Bank of India (Subsidiary Balla) Act. 
19~9. 

(6) A statement (Hindi aDd English wrsioas) "ating 
the results of the market loans fIoafecI- • September 
and October, 1986. 

~ .. 11;.", I 



So', . 

'. .' (7} A 'COPY each of the followiDg Notifications (Hindi and 
English versions) under sub-section (3) of Section 
17 of the Export (Quality Control and Inspection) 
ACt. 1963:~ 

"" :. 

,(i) S.O. 3095 published in Gazette of India dated the 
._ ." "13th September. 1986 containi~g conigendum to 

.. '. English version of Notification No. S.O. 78J dated 
the lst March. 1986. 

, . (ii) TheExpoit Inspection Council Contributory Provident 
Fund Rules, 1986 published in Notification No. S.O. 
3329 in Gazette of India dated the 27th September, 
1986. 

(iii) The Export (Qua1ity Control and Inspection) Amend-
ment Rules, 1986 published in Notification No. S.O. 
3330 in Gazette of India dated the 27th September, 
1986. 

'(iv) The Export of Fish and Fishery Products (Quality 
Control and Inspection) Amendment Rules, 1986 

.... . pul1lished in Notification No. S.O. 699(E) in Gazette 

t,., oJ • 

of India dated the lst October. 1986. 

(v) The Export of Canned Fish and Fishery Products 
(Quality Control and Inspection) Amendment Rules, 
1986 published in Notification No. S.O. 700(E) in 
Gazette of India dated the lst October. 1986. 

(vi) The Export of Frozen Frog Legs (Quality Control and 
Inspection) Rules, 1986 published in NotificRtion 
No. S.O. 701(E) in Gazette of India dated the lst 
October, 1986. 

(viijS.O. 3660 published in Gazette of India dated the 
'; . Z5th October, 1986 containing corrigendum to Noti-

, < •.. Bcation No. S.O. 783 dated the lst March, 1986. 

(viii) 'Ibe Export of Coir Matting;s (Inspection) Amend-
. '. ment Rules, 1986 published in Notification No. S.O. 

3661 in Gazette of India dated ~ 25th October, 
1986. , 



(bt) The Export of Coir Yam (Inspection) Amaldment. 
Rules. 1986 published in Notilication No. S.O. 3662 
in Gazette of India dated the 25th October. 1986. 

(x) The Export of Non-baled Corr Yarn (Inspection) 
Amendment Rules. 1986 published in Notification 

. No. S.O. 3663 in Gazette of India dated the 25th 
October. 1986. 

(xi) The Export of Coir Products (Inspection) Amend-
ment Rules. 1986 pub1ish~ in Notification No. S.O. 
3664 in Gazette of India dated the 25th October, 
1986. 

(8) A copy of Notification No. S.O. 477(E) (Hindi and 
English versions) published in Gazette of India dated 
the 6th August, 1986 regarding exemption to 81ticles 
or class of articles specified in the Schedule annexed 
to the notification from the operation of the Order 
No. S.O. 459(E) dated the 5th August, 1986 and 
permitting such articles or class of articles to be pro-
duced by any powerloom solely for the purposes of 
export, under sub-section (2) of section 18 of the 
Handlooms (Reservation of Articles for Production) 
Act, 1985. 

5. Message from Rajya Sabha 
Secretary-General reported a message from Rajya Sabha that 

at its sitting held on the 19th November, 1986, Rajya Sabha 
agreed without any amendment to the Citizenship (Amendment) 
Bill, 1986, passed by Lok Sabha on the 11th November, 1986. 

6. Calling Attention 

Shri Chintamani Jena called the attention of the Minister of 
COD'lmerce to the reported poor performance of India at the ex-
port front thereby widening the trade deficit and the steps taken 
by the Government in regard thereto. 

The Minister of Commerce made a statement in reaard 
thereto. 

(Lok Sabha adjoumed at 1.33 P.M. and re-assembled at 2.34 
P.M.) 



7. S~. b)t MWrt_ 
• (I) The Minister of Finance made a statement regarding 

payment of Dearness Allowance to Group B, C, and Dol Central 
Government employeea in accordance with the formula recom-
mended by the j'ourth Pay Commission. 

(1) Shrima1:i Sbiela Dilrsbit made a stUemeDt. regarding 
Government business for the week commenciDg the 24th Nov-
ember, 1986. 
8. Supplement.ry Demande for Grants (General)-1188-81 

DDcuasiOl1. on the Supplfm8Dtary Demanda for Grants Nos. 
2, 8 to 12, 16, 17, 19 to 22, 26 to 34, 36, 40, 42 to. 46, .a. 56A. 57. 
59. 61 to 64, 66. 67, 69, 73, 74, 76, 78 to 90, 92, 93. 951. 96, 97; 
100; 104 and 107 in respect of the Budaet (General) for 1986-87, 
continued. 

The discusaioD was Dot concluded. 
I ..... npl'd'" TweIlty-Siztla Report 01 tile CGDunittee on 

Private M ..... • Billa and ...... utioDs 
Shri Hafiz Mohd. Siddiq moved the following motion:-

'"That this House do agree with the Twenty-Sixth Report 
of the Committee on Private Members' Bills and Reso-
lutions presented to the House on the 19th November, 
1986." 

The motion was adopted. 

10. Plb.te Memben' BUls-Introduc:etl 
(1) The Schools (Taking Over and Unifonn Syllabus) Bill, 

1986 by Shri Balasaheb Vikhe Patil. 
(2) The Maternity Benefit (Amendment) Bill. 1986 (Amend-

ment of section 5), by Shri K. Ramamurthy. 
(3) The Prevention of Insults to National Honour (Amend-

ment) Sill, 1986 (Amendment of section 2, etc.), by Shri H. N. 
Nanje GowdL 

(4) The Constitution (Amendment) Bill, 1986 (Omlssion of 
article·3'10), by Shrt H. N. Nanje Gowda. 

'*Made at 12.11 P.M. 
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(5) The Compulsory Military TraiDlDg for StudeDts BW, 1986, 
by Shri H. N. Nanje Gowda. 

(6) The Construction Workers (Regulation of Employment 
and Conditions of Service) Bill, 1988, by Shri Indrajit Gupta. 

(7) The Constitution (Amendment) Bill, 1986 (Amendment 
of article 111), by Shri K. Ramamurthy. 

(8) The Travancore Christian Succession Validation Bill, 1986 
by Prof. P. J. Kurien. 

11. Private ~lember'5 Bill-Negat:ved 

THE CONSTITUTION (AMENDMENT) BILL, 1985 (Amend-
ment of article 311), by Shri C. Janga Reddy. 

Further discussion on the motion for consideration of the Bill 
and an amendment thereto moved on the 7th November, 1986. 
continued. 

An amendment moved by Shri Mool Chand Daga was nega-
tived. 

On the motion for consideration of the Bill. the House divid-
ed: Ayes "6; Noes "54. 

The motion was declared as not carried in accordance with 
Rule 15'7 of the Rules of Procedure and Conduct of Business and 
in accordance with the provisions of the Constitution. 

12. Private Member's BUI-Under Consideration 

THE FLOOD CuNTROL AUTHORITY OF INDIA BILL, 
1986, by Dr. Chandra Shekhar Verma. 

The motion for consideration of the Bill was moved by 
Dr. Chandra Shekhar Verma. 

The- following members took part in the debate:-

(1) Shri V. Sobhanadreeswara Rao 
(2) Shri Vijay N. Patil 

------
··Subjeet to correction. 

7 



(3) Shri R. Annanambi 
(4) Shri Somnath Rath 
.(5) Shri Harlsh Rawat 

v(6) Prot N. G. Ranga 
(7) Shri C. J anga Reddy 
(8) Dr. (Smt.) Phulrenu Guha 
(9) Shri P. Namgyal 

(10) Shri Jujhar Singh 
(11) Prof. Parag Chaliha 

The discussion was not concluded. 

13. Half-AD-Hour Discussion 

.r 

Shri Sharad Dighe raised a discussion on the points arising 
out of the answer given by the Minister of State of the Ministry 
ot Textiles on the 14th November, 1986 to Starred Question No. 
166 regarding modernisation of Textile Mills. 

Shri S. Krishna Kumar replied to the discussion. 

6.26 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 24th Nov-

ember. 1986). 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOK8ABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monda" November 24, 1986IAgrahayana S. 1908 (Sab) 

No. 111 
11.01 A.M. 
1 ........ ~ 

Starred Questions Nos. 285,287-289, 291 and 293 were orally 
llDBWered. Replies to the remaining questions -were laid on the 
Table. 

Z. t1JIItanoed Qaeetio .. 
RepUes to Unstarred Questions Nos. 2942-29'1'r, 29'7~15, 

"'1--3871, 10'18, S()16.....a175 were laid on the Table. 

A 8tatement by the Minister of Steel and Mines eorrect1ng 
the reply given on the 10th November, 1986 to Unstarred Que&-
tlOD No. 877 regardiDg decision to open wholesale eentre. of 
Steel Authority ot India Limited was also laid 011 the Tabl. 
today. 

l. ..... n Laid _ the TaW. 
The tollowing papers were laid on the Table:-

(1) A ropy each of the following papers (Hindi and Eng-
lish. versions) under sub-section (1) of section 619A 
of Companies Act, 1956:-

(a) (I) Review by the Government on the ,vorking ot 
the Metal Scrap Trade Corporation Limited, Calcutta, 
for the year 1985-88. 



-, . 

(li) Annual Report of the Metal Scrap Trade Corporation 
Limited, Calcutta, for the year 1985-86 along with 
Audited Accounts and the comment!; of the Comp-
troller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the National Mineral Development Corporation 
Limited, Hyderabad, for the year 1985-86. 

(ii) Annual Report of the National Mineral Develnpment 
Corporation Limited, Hy~-:rabad, for the year 1985-

. . . 86 (along. with _Audited Accounts and the cQmm~nts 
of the Comptroller and Auditor General thereon. 

(2) A copy each of the follOWing papers (Hindi and 
English versions) under sub-s~ction 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the worklng of the; 
National Aluminium Company Limiteci,Bhubanea. 
war, for the year 1985-86. 

(ii") Annual Report of the National Aluminium Company 
Limited, Bhubaneswar, for the year 1985-86 along 
with Audited Accounts and the comments of th.'· 

" Comptroller aRd Auditor General thereon. 
(3) A copy of the Fertilizer (Control) (Third Amend-" 

ment) ,Order, 1986 (Hindi and Enelish ver8io~s) 
publi'Jhed in Notification No. G.S.R. 1160 (E) in. 
G~zette of India dated the 21st October, 1986, uJlder, 
sub-sectlc)n (6) of section 3 of the Essential Com· ... 
modities Act, 1955.' . 

(4) A copy each of the fQllowing papers (Hindi and 
English versions) under section 619A of the ' Chin .. " 
panies Act, 1956: - . ." 

(a) (i) Review by the Government on. the working of 
the Karnataka Agro-Industries Corporation Limit-
ed, Bangalore, for the year 1983-84. 

(ii) Annual Report of the Karnataka Agro-Industries 
Corporation Limited, Bangalore, for the year 1983-
84 a10ng with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 
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(b) (I) Review by the Government o~, the working of . 
the Andhra, Pradesh Agro Industries Development 

" Corpo.rationL1m1ted, Hyderabad" for the year 
en~ed 30th September, 1984." 

(ii) Annual Report of the Andhra Pradesh State Agro 
Industries Development Corporation Limited, ' 
Hyderabad, for the year ended 30th' September, 

,1984, along with Audited Accounts and the com-
ments of the Comptroller and Auditor General 
thereOfJ. ' 

, , 
(5) Two statements (Hindi and English versions) show-

ing reasons for delay in laying the .papers mention~ " 
at (4) above. . ,. , 

4. Message from Raj),. SabJul 

Secretary-General reported a message from Rajya 'Sabha that 
at its sitting held on the 19th November, 1986, Rajya Sabha con-
curred in the recommendation of Lok Sabha to joinirf the Joint 
Committee of the Houses on the Bill to consolidate and amend 
the Law relating to the Railways and nominate the following 
members to serve on the said Joint Committee:-

1. Shri Pawan Kumar Bansal 
2. Shri Kamolendu Bhattacharjee 
3. Shri V. Ramanathan 
4. Shri Mirta Irshadbaig 
5. Shri M1irlidhar Chandrakant BhaDclir. 
6. Shri Suresh Pachouri 
7. Shrimati Pratibha Singh 
8: SfJrt' s. B'. Ramesh Babu 
9. 'Shri Deba Prasad Ray 

.10. Shri P. N. Sukul 
11. Shri SukomalSen 
12. Dr. Bapu Kaldate 
13. Shri Parvathaneni Upendra 
14.' Shri Atal Behari Vajpayep 
15. Shri Satya Prakash MaIaviya. 

3· 

" " 



s.. Statement I»y Minister 
The MiDist .. clf I.xternal Mairs made a .tatement regarding 

the bilateral talks with Heads of Govemment/Stllte during 
Second SAARC Summit held in Bangalore recently. 

I. 'Calli... Attation 
Sbri V.s. Krishna lyer ca1Ied the attention of the Minister 

of EDergy to the situation arising out of the reported acute power 
~ in varioua parts of tJae country and the steps taken by 
the Government in regard thereto. 

The Minister of Energy made a statement in regard thereto. 

7. ;JIotIoII far EIeetioB to ()ommIUee 

Kumari Mamata Banerjee moved the following motton:-
"That this House do recommend to Bajya Sabba ,that Bajya 

Sabha do agree to nominate a member from Rajya 
Sabba to umciate with the Committee OIl the Welfare 
of Scbeduled CuttII aDd Scheduled Tribal of the 
House for the unspired portiDll of the term of the 
OmImittee trice Shri Shantimoy Gbo&h died aDd ao 
eommUDieate to this House tile name of the member 
so nomiDated by Hajya Sabba." 

The motion was adopted. 

, .. Goverament BiD.-lntrodaeed 

(i) The Customs Tari1! (AmendlDeAt) Bill. 1-' 
(ii) The Burea.' of IBcIIan StMdarda Bm. 1-' 

t. Matter 1Inder Rule 377 

(1) 8hr1 Shantaram Naik rB1aecl a matter rtlPnIba& aeed to 
olear the draft bill on land ceilings lent by the OowrDIIlent of 
Goa. 

(2) 8hrl Mool Chand Dag. raised a matter reprding need to 
malt'! military education compulsory for an .tudents in the 
COWltry. 

(3) Shri Harish Rawat raised a matter regarding need to 
declare some development blocks of Pithoragarh, Chamoli and 
Uttarkashi districts of Uttar Pradesh 81 tri1:»al area&. 
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(4) Shri Somnath Rath raised a matter regarding need to 
open an o1Bce of Chief Regional MaDag~ at ~hamp~ ~:­
jam) and also open evening branches at Aska junction ~ .. 
janagar Bazar in Oriua. 

(5) Shri Bhar~t Singh raised a matter regarding need to in-
crease the rate (If compensation to farmers whose lands are 
acquired by DDA. in· Delhi and also proyide aU facWtIeI ill the 
villages Rm'OUDded by DDA colom .. 

(6) Shri K. P. Singh Deo raised. a matter reprding need to 
allocate more funds to the State Government of ·Orissa for con-
struction of bridges and roads in Dhenkanal district. 

(7) Shri P. Penchalaiah raised a matter regarding need to 
construct a mini unaerbridge in Nellore town in . .A.DdhI'a Pra-
desh. 

(8) tihrl Ajoy Bjswas raised a matter regardini neeci to 
delete Article 310 and 3U(2)(a)(b) and (c) of the ccmltitutilm 
and alao bring parity in pay of Central and State Government 
eJ!1ployees. . 
10. The Supplementary Demands for Grants (Geaeral)-1tu.&1 

Discussion on the Supplementary DemaDda for Gratlts Nos. 
2, 8 to 12, 16, 17, 19 to 22,26 to 34, 36,40; 42 to ~, 48, 56A, 57, 
59, 61 to 64, 66, 67, 69, 73, 74, 76; 78 to 90, 92, IS, 95, 96; 97. 
100, 104 and 107 in respect of the Bud«et (General) for 1986-87. 
continued ami was (.'Onclu.ded. 

All the Supplementary Demands for Grants (both ~ue 
Account and Capita] Account) for the &moun. IbowIl UIl_ 
column 3 of the printed List of Supplementary Demands for 
Grant. (General) for 1986-87, were voted in full. 
11. Go. __ ... BiD-lDtro4aeeId 

'!be Appropriation (No.5) Bill, 198G. 
12. Government Bill-Passecl 

The Appropriation (No 5) Bill, 1986. 
The motion for consideration moved by shri .B. K. GadAw. 

was adopted and clause-by-clause consideration of the Bill was 
~ up.. 

Clauaes 2, 3 aIl4il the Schedule were adopted. 
Clause 1, the Enacting Formula and the Lonl Title w ... alao 

adop~ . 
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The motion that the Bill be passed was moved py Sbri B. K. 
Gaclhvi. 

The motion was adopted and the Bill was passed. 
-It Statutol7 fteIIIolution-Under Consideration 

Smt. Geeta Mukherjee moved the following Resolution:-
l-rhis House disapproves of the Coal Mines Nationalisation 

Laws (Amendment) Ordi,nance. 1986 (Ordinance No.7 
of 1986) promulgated by the President on the 7th 
October, 1986." -I" Government Bill-Under Consideration 

The Coal Mines Nationalisation Laws (Amendment) Bill. 
1986. 

The motion for consideration of the Bill was moved by 
Shr1 Vasant Sathe. 

The followinR members ·took part in the combined debate on 
the Resolution (~para 13 above) and the motion fQl' conside-
raUon 01 the Bill:-

(1) Shri V. Sobhanadreeswara Rao 
(2) Shri Satyendra Narayan Sinha 
(~). Shri Banwari Lal Purohit 
(4) Sh~ R. Annanambi 
(5) Shrl Girdhari Lal Vy~ (Speech Unfinished) 

The discussion was not concluded. 
15. IIaIf-An-Hour DiscussJon 
. Shri K. P. Singh Deo raised a discussion on the points arising 
out of the answer given by the Minister of State in the :Ministry 
of Steel and Mines on the 10 November. 1986 to Unstarred Ques-
tion No. 832 regarding trial production by NALCO: 

Smt. Ram DuJari Sinha replied to the discUJsion. 
8.19 P.M. 
. (Lok Sabha adjourned till 11 A.M. on Tuesday, the 25th 
~ovember, 1986). 

-Discussed together. 

SUBHASH C. KASHYAP/ 
Secretary-General 

GMGIPMBND-LS 1-2230 ~4-11-86-800. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, November 25, 19861Agrahayana 4, 1908 (Saka) 

No. 197 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 306-309, 311. 313 and 314 were 
orally answered. Replie~ to the remaining questions were laid 
on the Table. 

2. UDStarred Ouestions 
Replies to Unstarred Questions Nos. 3176-3242. 3244--

3339, 3341-3352, 3354-3388 and 3390-3407 were laid 
on the Table. 

3. Pa.,er5 IAiid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hiadi 
and English versions) under sub-section (5) of .... 
tion 7 of the Indian Telegraph Act, 1885:--1 

(i) The Indian T clegraph (Fifth Amendment) Rulel, 1916 
published in Notification No. O.s.R. 1121(E) i.a 
Gazette of India dated the lst October, 1986. 

(ii) The Indian Telegraph (Sixth Amendment) Rules. 1916 
published in Notification No. O.S.R. 1167(E) in 
Gazette of India dated the 28th October, 1986. 
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(2) A copy of the Supreme Court Judges (Travelling 
I Allowance) Amendment Rules. 1986 (Hindi and 

English versions) published in Notification No. G.S.R. 
1187(E) in Gazette of India dated the 6th November 
1986 under sub-section (3) of section 24 of the Sup: 
reme Court Judges (Conditions 0f Service) Act, 1958. 

(3) A copy of the High Court Judges Travelling Allowance 
(Amendment) Rules, 1986 (Hindi and English ver-
sions) published in Notification No. O.S.R. 1194(E) 
in Gazette of India dated the 7th November, 1986 
under sub-section (3) of section 24 of the High Court 
Judges (Conditions of Service) Act, 1954. 

(4) A copy of Notification No. S.O. 827(E) (Hindj and 
English versions) published in Gazette of India dated 
the 4th November. 1986 appointing the 1 st day of 
November. 1986 as the date on which the High Court 
and Supreme Court Judges (Conditions of Service) 
Amendment Act, 1986 shall come into force issued 
under sub-section (2) of section 1 of the said acts. 

(5) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (5) of section 45 
of the Food Corporations Act. 1964:-

(i) The Food Corporation of India (Death-cum-Retirement 
Gratuity) (Ninth Amendment) Regulations. 198' 
published in Notification No. 381F. No. 39-2 I 82-EP. 
in Gazette of India dated the 31st October, 1986. 

(Ii) The Food Corporation of India (Staff) (Ninety-fourth) 
Amendment Regulations. 1986 published in Notifica-
tion No. 391F. No. 8-3179-EP in Gazette of India 
dated the 5th November, 1986. 

(6) A copy ea(.'h of the following papers (Hindi. and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act. 1956:-

(a) (i) Review by the Govemment on the ~Ol'king . Of. the 
Bongaigaon Refinery and PetrochemlCals Lmllted, 
Dhaligaon, for the year 1985-86. 
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(ll) Annual Report of the Bongaigaon Refinery and Petro-
chemicals Limited, Dhallgaon, for the year 1985-86 
along with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Cochin Re1Ineries Limited, Arilbalamugal, tor the 
year 1985-86. 

(ii) Annual Report of the Cochin Refineries Limited, 
Ambalamugal, for the year 1985-M6 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(7) A copy of the One Hundred and Fifteenth Report 
(Hindi and English versions) of Law Commission 
on Tax Courts. 

(8) A copy of the One Hundred and Fourteenth Report 
(Hindi and English versions) of Law Commission on 
Gram Nayayalaya. 

(9) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies A.ct. 1956:-

(i) Review by the Government on the working of the 
Bharat Wagon and Engineering Company Limited, 
Patna, for the year 1985-.86. 

(ii) Annual Report of the Bharat Wagon and Engineering 
Company Limited, Patna, for the year 1985-86 alonj! 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(10) A copy of the Drugs (prices Control) Amendment 
Order, 1986 (Hindi and English versions) published 
in Notification No. S.O. 749(E) in Gazette of India 
dated the 21st October, 1986 under sub-section (6) of 
section 3 of the Essential Commodities Act, 1955. 

(11) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Smith Stanistreet Pharmaceuticals Limited. Cal· 
cutta. for the year 1985-86. 
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(ii) Annual Report of the Smith Stanistreet Phanna-
ceuticals Limited, Calcutta for the year 1985-86 
along with Audited Acco~nts and the comments 
of the Comptroller and AuditOr General thereon. 

4. Motion for Election to Committee 
SHRIMATI CHANDRA TRIPATHI moved the following 

motion:-

"That the members of this House do proceed to elect, 
under sub-rule (3) of Rule 254, in the manner re-
quired by sub-rule (1) of Rule 311 of the Rules of 
Procedure and Conduct of Business in Lok Sabha, 
one member from amongst themselves to serve as a . 
member of the Committee on Estimates for the un-
expired portion of the term of the Committee vice 
Shri Chintamani Panigrahi ceased to be member of 
the Committee on his appointment as a Minister of 
State." 

The motion was adopted. 
5. Govemmen.t Bill-lBtroduced 

The Central Excise Tariff (Amendment) Bill, 1986. 
6. Matters UDder Rule 377 

(1) Dr. P. Vallal Peruman raised a matter regarding need 
to post Central Industrial Security Force personnel at Neyveti 
Lignite Corporation to prevent theft of valuable stores. 

(2) Shri Virdhi Chander Jain raised a matter ~garding need 
to extend transport subsidy to the desert areas of Barmer. Jaisal-
mer and Jodhpur districts in Rajasthan. 

(3) Shri Mahendra Singb raised a matter regardin2 need to 
reduce the average of opium purchased from the growers, from 
32 Kg. to 27 Kg. in Madhya Pradesh aDd Rajallthan to protect 
the interests of opium growers. 

(4) Prof. Saif-ud-din Soz raised a matter regarding need to 
streamline the Haj affairs and arrange direct flights from Srinagar 
to Jeddah. 

(5) Prof. P. J. Kurien raised a matter regarding need to pro-
vide S. T.O. facitities in Pathanamithitta district of Kerala. 
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(6) Shri Ranjitsingh GaekWad raised a matter regarding need 
to exempt international awards and prizes won by our artistsl 
sportsmen from customs duty. 

(7) Shri Zainul Basher raised a matter regarding need to im-
prove Telephone services in Varanasi region of Uttar Pradesh. 

(8) Dr. V. Venkatesh raised a matter regarding Deed to elef:-
tcify Bangalore and Jolarpet. 

·7. Statutory ResoIutioJl--.lJoder Consideration 
Discussion on the following Resolution moved by SlDt. Gceta 

Mukherjee on the 24th November. 1986, continued:-
"This House disapproves of the Coal Mines Nationalisa-

tion Laws (Amendment) Qrdinance, 1986 (Ordinance 
No. 7 of 1986) promUlgated by the President on the 
7th October, 1986:' 

·8. Government BUl--Under Conslderatioa 

THE COAL MINES NA TIONALISA nON LAWS (AMEND-
MENT) BILL, 1986 

Combined discussion on the motion for consideration of the 
Bill and the Resolution (vide para 7 above). continued. 

Tbe following members took part in the combined debate:-
(1) Shri Girdhari Lal Vyas 
(2) Shri Mool Chand Daga 
(3) Shri Amal Datta 

'The discussion was not concluded. 

(Lok Sabha adjourned at 1 P. M. and re-assembled at 2.06 
P. M.) 

9. DiscassIOa Uilcler Rule 193 
Shri C. Madhav Reddy raised a discussion on the situation 

arisin~ out of floods and drou~t in various Parts of the country. -_ .. _-_ ..... _--_._ .. _----_._._- _ .. _--- ._-- _. __ ... _-----
·Discussed together. .: 
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The following members took part in the debate:-

. (1) Shri Ranjitsingh Gaekwad 
(2) .Slui Ama1 Datta 
(3) Shri Chandulal Chandrakar 
(4) Dr. Chandra She.k.bar Tripatbi 
(5) Prof. Madhu Dandavatc 

.- (6) Shri Digvijaya Singh 
(7) Shri Balasaheb Vikhe Patil 
(8) Shri Sode Ramaiah 
(9) Shri Satyendra Narayan Sinha 

, -(1 Q) Shri T. Basheer 
(11) Prof. Nirmala Kumari Shaktawat 
,{l2) Shri Saifuddin Ahmed 
(P) ~i Abdul Hannan Ansari 
(14) Shri G. S. Basavaraju 
(15) Shri Jagannath Patnaik 
(16) Shri B. B. Ramaiah 
'(17) Sbri Dal Chand Jain 
(18) Shri Jagannatb Prasad 
(19) Shri Dharam Pal Singh Malik 
(20) Shri Rana Vir Singh 
(21) Shri Shantaram Naik 
(22) Shri Digvijay Sinh 
(23) Shri K. S. Rao 
(24) Shri K. D. Sultanpuri 
(25) Shri AniI Basu 
(26) Shri Virdhi Chander lain 
(27) Shri Chintamani Jena 
(28)Shri S. Iaipal Reddy 
(29) Shri P. Namgyal 
(30) Smt. -Patel Ramaben Ramjibhai Mavallf 
(31) Shri K. Ramachandra Reddy 
-(32) Sb.ri Ram PujlD Patel 
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(33) Shri Girdhari Lal Vy~ 
(34) Shri Ramashray Prasad Siqh 
(35) Shri Sriballav Panigrahi 
(36) Shri Mool Chand Daga 
(37) Shri Syed Masudal Hossain 
(38) Shri Mohd. Mahfooz Ali Khan 
(39) Shri Banwari Lal Bairwa 
(40) Shri Ram Singh Yadav 

Shri Yogendra Makwana replied to the discussion. 
The discussion was concluded. 

10. Report of BusIness Advisory Committee 
Smt. Sheila Dikshit presented the Thirty-first Report of the 

Bus.iness Advisory Committee. 
7.53 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday the 26th 
November, 1986) 

SUBHASH C. KASHYAP, 
Secretary-Geaenl. 

'1 
GMGIPMRND-LSI-2262 LS-25-11-86-800. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, November 26, 19861Agrahayana 5, 1908 (Saka) 

11 A.M. 
No. 198 

1. St8t'fed Questions 
Starred Questions Nos. 326-328, 331, 333 and 334 were 

orally answered. Replie!o1 to Starred Questions Nos. 329. 330, 
332, 335-340 and 342-345 were laid on the Table. 

Z. UIlSWlted Questions 
Replies to Unstarred Questions Nos. 3408-3435. 3437-

3501, 3503-3506 and 3508-3579 were laid on the Table. 

3. Papers Laid on the Table 

The foUowing papers were laid on the Table:-
( 1) A copy of the Coast Guard (Conditions of Service) 

Rules, 1986 (Hindi and English versions) publish-
ed in Notification No. S.R.O. 20(E) in G87.ette of 
India dated the 12th November, 1986 under sub-
section (3) of section 123 of the Coast Guard Act. 
1978. . . 

(2) A copy each of the fol1owing Notifications (Hindi 
and English versions) under sub-section (3) of sec-
tion 28 r of the Cantonments Act, 1924:-

(i) The Cantonments (Execution of Warrants for tbe 
Attachment and Sale of Immovable Property) 
Rules. 19~6 published in Notification No. S.R.O. 
291 in Gazette of India dated the 20th Septem-
ber, 1986. 
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(li) The Shahjahanpur Cantonment (Division into 
Wards) Rules, 1986 published in Notification No 
S.R.O. 314 in Gazette of India dated the 11th 
October, 1986. 

(iii) The Shillong Cantonment (Division into Wards) 
~endmt!nt Rules, 198b published in Notifica-
tion No.·S.R.O. 315 in Gazette of India dated the 
11 thOctoi:ter;· 1986; . 

(iv.,' The Morar Cantonment (Division into Wards) 
Rules, 1986 published in Notification No. S.R.O. 
316 in Gazette ()f India dated the 11th October, 
1986. 

(v) The Varanasi Cantonment (Division into Wards) 
Rules, 1986 published in Notification No; S.R.E>. 
311 in Gazette. of India dated the 11th Octobar_ 
1986. 

(vi) The Cantonments (Forms and Manner of Service 
of Notices) Rules, 1986 published in Notiticatien . 
No. S.R.O.330 in Gazotte.of ·lndia'dated.1Iho··<8th 
November, 1986.' 

(3) (i) A copy of the Annual.,AdminiiUatiool Repotts 
(Hindi and English versions) of 62 Cantonment 
Boards for the: year 1985~g6 . 

. (ii) A copy of the Annual.CoDso1id~ Accounts (Hin-
. di and. Engllsh .. versions) of 62 Cantonment Boards 

for .the year 1985-86. 
(iii): A copy of the BiJAl1fluaJ Audit' Iteport ,tHindi and 

English versions) of 62 Cantonment oBdMds for the 
year ·.1985-86. 

(4) Ij\ eopyeach of the following NotificationS':(Hi~di and 
English versions) under·sub-section (2) of sectIon 148 
of the. Delhi Police. Act, 1978:---4 

(iY:Thi' Delhi"Police (AppoifttmeDtand: Recruitment) 
. (Amendnumt) RU1es~ ·1985 published, itt Notification 

No. ·F.10~15183 .. Hmte(P)·in De11ri' Gazette dated the 
31st July, 1986. 
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(ii) Notification No. F.10141&4-Home(P), 'PUblished in 
. DJelhi Gazette dated, the 6th, IlIM:nnber, 1985 re-

-garding recruitment rules for"tbo .. post of Assistant 
InfofDlation Officer (Public M.alations Officer) in 
Delhi Police. 

(5) A copy each of the following Notifications (Hinai 
. -and English v~rsions) under section 159 of the Cus-
.. toms Act, 1962:-

(i) G.S.R. 1201(E) pUblished. in. ,,:Gazette of India 
dated the 13th November. 1986 together with an 
explanatory memorandum seeking to ex~nd the 
benefit of the Duty Exemption Scheme against ad-
vance licence to the import of Raspberry pulp, 
Strawberry pulp and Cherry pulp for export of 
processed food products like Jam. 

Oi) O.S.R. 1205(E) published in Gazette of India 
dated the 14th November, 1986 'togother with aD 
explanatory memorandum making certain amend-
ments to Notification No. 31218-6-Customs dated 
the 13th May. 1986 so as to exempt Strawberry 
pulp, Cherry pulp and Raspberry pulp from the 
whole of the auxiliary duty of customs when im-
ported,Wldcl'Duty Exemption Bntitlement Scheme 
(Adv.ancc Licencing Scheme). 

(6) A copy each of the following Notii~atiol\& (Hindi ~nd 
English :versions) issued under the Central EXCIse 
Rules, 1944:-

(i) G.S.R. 1202(E) published in Gazette. of India 
dated the J 3tlt November, 1986.together with an 
explanatory memorandum regarding exemption to 
mixtu,"es of mineral.substances commonly known 
as 'raw feed' and 'slurry' from the whole of the 
duty of excise, leviable thereon. 

,(ii) G.S.R. 1203(E) published in Gazette of India 
dated the 13th November, 1986.together with an 
explanatory memorandum regarding exemption to 
limestone, in any fonn, from the whole of the duty 
of excise 1eviable thereon. 
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(iii) G.S.R. 1204(E) published in Gazette of India 
dated the 13th November, 1986 together with .tn 
explanatory memorandum making certain amend-
ment to Notification No. 39218b-Central Excises 
dated the 22nd August, 1986. 

(7) A copy each of the following papers (Hindi Bnd English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) A statement regardine Review by the Government 
on the working of the Uranium Corporation of 
India Limited, Jaduguda, for the year 1985-86. 

(ii) Annual Report of the Uranium Corporation of 
India Limited, Jaduguda, for the year 1985-86 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereoR. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Maharashtra Association for the Cul-
tivation of Science, Pune, fOr the year 1985-86, along 
with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Maharashtra Association for the Cultivation of 
Science, Pune, for the year 1985-86. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Birbal Sahni Institute of Palaeobo-
tany, Lucknow, for the year 1985-86 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Birbal Sahni Institute of Palaeobotany, Lucknow, for 
the year 1985-86. 

(to) (i) A copy of the Annual Report (Hindi and EngJish 
versions) of the Wadia Institute of Himalayan Geo-
logy, Dehradun, for the year 1985-86 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the workilllt of the 
Wadia Institute of Himalayan Geology, Dehradun, 
for the year 1985-86. 
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. (11) (i) A copy of the Annual Report (Hindi and EngUsh 
versions) of the Indian l'Iatiooal Science Academy, 
New Delhi, for the year 1985-86 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the workiBg of the 
Indian National Science Academy, New Delhi, for 
the year 1985-86. ' 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Saba Institute of Nuclear Physics, 
Calcutta, for the year 1985-86 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government 00 the working of the 

• Saha Institute of Nuclear Physics. Calcutta, for the 
year 1985-86. • 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mehta Research Institute of Mathe-
matics and Mathematical Physics, Allahubad, for the 
year 1985-86. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Mehta Research Institl'tc of Mathe-
matics and Mathematical Physics, Allahabad, for the 
year 1985-86 together with Audit Report thereon. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Mehta Research Institute of Mathematics and Mathe-
matical Physics, Allahabad, for the year 1985-86. 

( 14) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Centre for Electronics Design 
and Technology, Srinagar, for the year 1985-86 
along with Audited Accounts. 

(li) A statement (Hindi and English versionb) regarding 
Review by the Government on the working of the 
Centre for Electronics DesiJln and Technology, Sri-
nagar, for the year 1985-86. . 
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. (15) A copy .. each of the following papers' (Hindi and Eng-
lish version&) UDdersuboseetion (I). of section 619A 
of the Companies Act, 1956:-

(i) A statement regarding Review by the Government ort· 
the· working of the Bharat Electronics Limited, 
Bangalore, for the year 1985-86. 

(ii) Annual Report of the Bharat El~tronics Limited, 
Bangalore, for the year 1985-86 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(16) A copy of the Annual Report (Hindi and English ver"~ 
sions) of the Centre for Environment Education, 
Ahmedabad, for the year 1985-86 along with Auditecr-
Accounts. 

(17) A statement (Hindi and English versions) regarding 
Review by the Government on the worklllg of the 
Centre for Environment Education, Ahmedabad, for 
the year 1985-86. 

@(18) A copy of Notification No. 46~186-Customs (Hindi 
and English versions) published in Gazette of India 
dated the 26th November, 1986 together with an ex-
planatory memonmdum seeking to raise the basic 
customs duty on unwrought copper from 75 per cent 
ad valorem to 95 per cent ad valorem in :;uperser.sion 
of Notification No. 252182-Cus\Oms dated the 16th-
November, 1982, under section 159 of the Customs 
A~t, 1962. 

4r'Melages.fnna RaJya. Ssbba 
. Secretary-General reported the following messages ·from Rajya 

. Sabha:-
(1)' That at its sitting beld on the 2Stli November, 1986, 

Rajya Sabha agreed without any 'amendment to the..", 
,Delhi Fire Prevention and Fire Safety Bill, 1986, ' .. 

" passed by Lot Sabha on the 12th November, 1986.. 

@Laid at 6.20 P.M. 
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(2) That, Rajy.a -Sabha had no reoommendations to make 
toLok 'Sabha in regard to the Appropriation (Rail-
ways:) No.4 Bill, .1986 passed by Lok Sabba on-the 
17th November, 1986. 

I S.Re~.of the CommiUee.OD Private Meaabers' Bilisood Rao-
Iudons 

SHRI M. THAMBI DURAl presented the Twenty-seventh 
Report (Hindi and English versions) of the Committee on Private 
Member-s' Bills and Resolutions. 

6. Statements of tIIe,Public- Accounts Committee 
\, SURI E. A YY APU REDDY laid on the Table English and 
Hindi versions of the following statements: - (1) Statement showing action taken by Government on 

the recommendations contained in Chapter I and final 
replies in respect of Chapter V of 114th Report 
(Sixth Lok Sabha) on Sugar Exports in 1974 and 
1975. 

• 

-

(2) .Statementlhowing. action taken by Government "on 
the recommendations eontained in Chapter I and. ftnal 
replies in respect of Chapter V of 130th Report (7th 
Lok Sabha) on Development of a Helicopter. 

(3) Statement showing action taken by Government on 
the recommendations contained in Chapter I and 
final repli~s in respect of Chapter V of 138th Report 
(7th Lok Sabha) on Replacement of a Basic Trainer 
Aircraft. 

7. Report and Minutes of Committee on Public Undertakings 
SHRI .K. 'RAMAMURTHY presented the Thirteenth Report 

(Hindi and English versions) of the Committee on Public Under-
taloings on Bhilrat Electronics' Ltd.--Capaeity Utilisation, "Prodac-
tion,'t& 'Pricing; Rcsearcb and'Development aDd'Mieutea of the· 

_ sittifrgs of the'lCommitlee' relating- thereto. , , 
8. Statement by Minister 

The:Minister'of State in the Ministry of Home Affairs made 
statement (Hindi and English . versions) (i) correcting:the~ reply'" 

7 



given on the 5th November, 1986 to a supplC!mentary by Shri 
Uttam Rathod, MP on Starred Question No. 26 regarding assas~i. 
nation of General Vaidya, and (ii) giving reasons for delay in c(" 
recting the reply. . 

9. Modon Regarding 1birty-first Report of the Business Advlson' 
Committee • 

Shri H. K. L. Bhagat moved the following motion:-
"That this House do agree with the Thirty-first Report of 

the Business Advisory Committee presented to the 
House on the 25th November, 1986. 

The motion was adopted. 

10. Matters Under Rule 377 
(1) Km. Mamta Banerjee raised a matter regarding need to 

reconsider the decision regarding closure of Government of India 
Press, Calcutta. 

(2) Shri Madan Pandey raised a matter regarding need to dec-
lare various districts of eastern Uttar Pradesh as backward dis-
tricts and set up a Development Board for their development. 

(3) Shri Ganga Ram raised a matter regarding need to set up 
small and large scale i.ndustries in Agra district of Uttar Pradesh. 

(4) Smt. Usha Rani Tomar raised a matter regarding need to 
have a uniform pattern of Sales tax in all States to check its 
evasion. 

(5) Shri Shanti Ohariwal raised a matter regarding need to 
take steps to check pollution in Kota ci~y of Rajasthan. 

(6) Shri P. Kolandaivelu raised a matter regarding need to 
ensure that the prime movers of monoblock pumpsets are not 
classified as 'electric motor' and subjected to excise duty to safe-
guard the interests of manufacturers of Coimbatore. 

/ (7) Dr. A. Kalanidhi raised a matter regarding need to look 
p./ into the methods of diagnosis of AIDS. 
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-IC, (8) Shri Arif Mohammad Khan raised a inatter regarding need . 
-~ consider the situation arising out of the total strike of the G0v-
ernment employees in Uttar Pradesh. . 

, (9) Prof. Chandra Bhl8l1u Devi raised a matter regarding need 
to revise the pay scales of th.e university teachers. in the country. 

*11. Statutory Reso~Negatived 
Discussion on the following Resolution moved by Smt. Gceta 

Mukherjee on the 24th November, 1986, continued:-
"This House disapproves of the Coal Mines NatioDalisa-

tion Laws (Amendment) Ordinance, 1986 (Ordi-
nanc'e No. 7 of 1986) promulgated by the President 
on the 7th October, 1986." 

After discussion as indicated in para 12 below, the Resolution 
was negatived. 

12. Government Bilb-Passed. 
*(i) THE COAL MINES NATIONALISATION LAWS 

(AMENDMEN'I) BILL, 1986 
Combined discussion on the motion for consideration of the 

Bill and the Resolution (vide para 11 above), continued. 

The following members took part in the combined debate:-
(1) Shri Sriballav Panigrahi 
(2) Shri Narayan Choubey 
(3) Shri Raj Kumar Rai 
(4) Shri ThempW! Thomas 
(5) Shri Salahuddin 
(6) Shri Bhadreshwar Tanti 
(7) Shri Asutosh Law 
(8) Shri Yogeshwar Prasad Yogesh 
(9) Sbri Basudeb Acharya 

Shri Vasant Sathe replied to the debate. -- ...• --.--
*Discussed together. 

• 
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. The motion for consideration was adopted and clause-by-

clause consideration of. the Bill was taken up. 
Clauses 2 ~o 20 were adopted. 
Clause 1, the Enacting Formula and the Long Title were alao 

adC\pted. 
The motion that the Bill be passed was moved by Shri Vasant 

Sathe. 
The motion was adopted and the Bill was passed. 

(ii) THE BUREAU OF INDIAN STANDARDS BILL, 1986. 
The motion for consideration of the Bill was moved by Shri 

H. K. L. Bhagat. 
The following members took part in the debate:-

(1) Shri V. Sobhana:dreeswara Rao 
(2) Shri Shanta Ram Naik 
(3) Shri Moo} Chand Daga 
..(4) Shri R. P. Das 

,J(5) Prof. N. G. Ranga 
(6) Shri V. S. Krishna Iyer 
(7) Shri Girdhari Lal Vyas 
(8) Shri Harish Rawat 
(9) Shri Ramashray Prasad Singb 

(10) Shri K. S. Rao 
(11) Shri Manvendra Singh 

Shri H. K. L. Bhagat replied to the debate. 

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. 

Clauses 2 to 42 were :tdopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. . 

The motion that the Bill be passed was moved by Shri H. K. L. 
Bhagat. 

The motion was adopted and the Bill wu paued. 
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13. Government BUl---.Under CODIideradoD 
THE ATOMIC ENERGY (AMENDMEN1) BILL, 1986. 

The motion for consideration of the Bill was moved 'Jy Shri 
K. R. Narayanru:I. 

The following members took part in the debate:-
(1) Shri C. Madhav Reddy 
(2) Prof. P. J. Kurien 

The discussion was not concluded. 

14. BaH-AD-How Discussion 
Shri Pius Tiraky raised a discussion on the points arising out 

of the answer given by the Minister of State of the Ministry of 
Labour on the 10 November, 1986 to Unstarred Question No. 865 
regarding Low ~ages for Tea Plantation workers. 

Shri P. A. Sangma replied to the discussion. 

6.21 p.m. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 27th 
November, 1986) 

SUBHASH C. KASHYAP, 
Secretary-General. 

CORRIGENDUM 

In Bulletin-Part I dated November 25, 1986. 
Page 7, Item 9 (38), Line 3-
for Shri Mhod. Mahfooz Ali Khan. 
read Shri Mohd. Ayub Khan. 
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WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, November 27, 1986IAgrahayana 6, 1908 (Saka) 

No. 199 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 3~51 were orally answered. Re-
plies to the remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 3580-3626, 3628-3713, 

371~721 and 3723-3810 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Bet wa River Board (Amendment) 
Rules, 1986 (Hindi and English versions) published 
in Notification No. G.S.R. 540 in Gazette of India 
dated the 19th July, 1986 under section 24 of the 
Betwa River Board Act, 1976. 

(2) A statement (Hjndi and English versions) showing 
reasons for delay in laying the notification mention-
ed at (1) above. 

(3) (io) A copy of the Annual Report (Hindi and English 
versions) of the Nation'll Institute of Hydrology. 
Roorkee, for the year 1985-86 along with Audited 
Accounts. 
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(U) A statement (Hlndi and English versions) regarding 
Review by the Government on the working of the 
National Institute of Hydrology, Roorkee, for the 
year 1985-86. 

(4) A copy of the Annual Report (Hindi and English ver-
sions) of the Central Board of Irrigation and Power, 
New Delhi, for the year 1980-86 along with Audited 
Accounts. 

(5) A copy of the Ministry of Transport, Department of 
Surface Transport (Transport Wing) Research Officer 
(Wage Revision) Recruitment Rules, 1986 (Hindi and 
Eftglish versions) published in Notification No. G.S.R. 
1003 in Gazette of India dated the 15th November. 
1986 issued under proviso to article 309 of the Con-
stitution. 

(6) A copy of Notification N'O. G.S.R. 1173 (E) (Hindi and 
English versions) published in Gazette of India dated 
the 31st October, 1986 approving the Kandla Port 
Employees (Allotment of Residence) (Amendment) 
Regulations, 1986 under sub-section (4) of section 124 
of the Major Port 'frusts Act, 1963. 

(7) (i) A copy of the Annual Report (Hindi and English 
Yersions) of the Maulana Azad College of Techno-
logy, Bhopal, for the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Maulana 
Azad College of Technology, Bhopal, for the year 
1985-86. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College, 
Warangal, for the year 1985-86. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College, 
Warangal, for the year 1985-86 together with Audit 
Report thereon. 

(Iii) A copy of the Review (Hindi and English versions)' 
by the Government on the working of the Regional 
Engineering Colleg~, Warangal. 

~ 



(9) (i) A copy of the Annual Report (Hindi and Englisb 
. versions) of the Rashtriya Sanskrit Sansthan, New 

Delhi, for the year 1984-85. 
(ii) A copy of the Annual Account~ (Hindi and Enalilk 

versions) of the Rashtriya Sanskrit Sansthan, New 
Delhi, for the year 1984-85 together with Audit Reo-
port thereon. 

(iii) A statement (H~dJ and English versions) regardinJ 
Review by the Government on the working of the 
Rashtriya Sanskrit Sansthan, New Delhi, for the year 
19M-85. 

(10) A statement (Hindi and English versions) showing 
:reasons for delay in laying the papers mentioned at 
(9) above. 

(11) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act 1956:-

(i) Review by the GO\lernment on the working of the 
Indian Medicines Pharmaceutical Corporation 
Limited ror the year 1985-86. 

(ii) Annual Repurt oi the Indian Medicines Pharma 
ceutical Corporation Limited for the year 1885-88 
alol1g with Audi~ed Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(12) (i) A copy of the Annual Report (Hindi and Engl1sh 
versions) of the Indian Council of Medical Researcll, 
New Delhi. for the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the India. 
Council of Medical .Research, N~ Delhi, for the year 
1985-86. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Nursing Council, New Deihl. 
for the year 1985-86. 

(ii) A copy of the Annual Accounts (Hindi and EngU" 
verlions) of the Indian NU1'IiD.g Cou.QCil.New DelhI. 
for the year 1985-86 togethfll' with Audit lWport 
thereon. . 
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(Ui) A copy of the Review (Hindi and English versions) 
by the Government on the working ot the Indian 
Nursing Council, New Delhi, for the year 1985-88. 

(14) A copy each of the following pape!S (Hindi and Eng-
lish versions):-

. *(i) Delhi Declaration signed on 27th Nov. 1986 by the 
Prime Minister of India and the _General Secretary 
of the CPSU Central Committee on principles for 
a nuclear:weapon free and non-violent World. 

*(ii) Agreement on econ<.>mic and technical cooperation 
between the Government of the Republic of India 
and the Government of the Union of Seviet Socia-
list RepubJics. . 

* (iii) A note on Consular Convention between India and 
USSR signed on 27th November, 1986. 

• *(iv) Agreement between the Government of the Re-
pub1ic of India and the Government of the Union 
of Soviet Socialist Republics on holding the Festi-
val of India in U.S.S.R. and Festival of U.S.S.R. 
in India in 1987-1988. 

**(v) Protocol on the programme and the conditions 
for the Conduct of the Festival of India in U.S.S.R. 
and Festival of U.S.S.R. in India in t 987·88. 

@(15) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the 
Customs Act, 1962:-

(a) (i) Notification No. 470186-Customs published in 
Gazette of India dated the 27th November. 1986 
together with: an explanatory memorandum seeking 
to withdraw the concessional rate of basic customs 
duty of 25 per cent ad valorem on componcntfl of 
fuel-efficient cars of engine capacity exceeding 
1000 CC. 

------------------- --------_ .. -
·Lai~ at 3.33 P.M. 

-. ·-Laid·-at 4.18 P.M. 
@Laid at S P.M. 
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(ii) Notification No. 471186-Customs published in 
Gazette of fudia dated the 27th November, 1986 
together with an explanato~ me~orandum m~ng 
certain amendments to Notification No. 314186-
Customs dated the 13th May, 1986 so as to pro-
vide auxiliary duty of customs ~ a consequenti~l 
change to withdrawal of concesslonal rate of basic 
customs duty. 

(iii) Notification No. 472186-Customs published in 
Gazette of India dated 27tb November, 1986 to-
gether with an explanatory memorandum seeking 
to withdraw the concessiona). rates of customs duly 
(basic and auxiliary) for goods to be used for 
manufacture of components for use in fuel efficient 

cars of capacity exceeding 1000 cc. 

(b) A copy of Notification No. 456186-Central Excises 
(Hindi and English versions) published in Gazette 
of Ind~a dated the 27th November, 1986 together 
with an explanatory memorandum seeking to with-
draw the concessional rate of excise duty of 25 
per cent ad valorem for fuel efficient cars of el1gine 
capacity exceeding 1000 cc issUed under the Cen-
tral Excise Rules, 1944. 

(c) A copy of Notification No. 473 I 86-Customs publish-
ed in Gazette of India dated the 27th November, 
1986 together with an explanatory memorandum 
seeking to enhance the export duty on black pepper 
from the level of Rupees 3 per Kilogram to Rupees 
5 per Kilogram under section 10 of the Customs 
Tariff Act, 1915. 

4. M-aes from Rab'a Sabha 
Secretary-General reported the following messages from Rajya 

Sabha:-

(i) That at its sitting held on the 17th November 1986 
Rajya Sabha concurred in the recommendation of 
the Lok Sabha to elect two members of the tt,jya 

. .. 
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Sabha to the Joint, Committee on Offices of Profit and 
a1sp ~icated the names of the following mem-
ben d. Rajya Sabha who had been elected to the said 
Committee:-

(1) Shrimati Sudha Vijay Joshi 
(2) Dr. H. P. Sharma 

(ii) That at its .sitting held on 26th November. 1986, 
Rajya S~a passed the Mental Health Bill, 1986. 

~l 'd by .aj~a Sabha-Laid. on the Table •• 
retary-General laid on the Table the Mental Health Bill, 

1 6, as passed by Rajya Sabha. 

6. Reports of the Public A('eounts Committee 
SHRI E. AYYAPU REDDY presented the following 

Reports of the Pu1::lic Accounts Committee: 
(i) Sixty-second Report (Hindi and English versions) on 

action taken on 209th Report (Seventh Lok Sabha) 
on Performance of Suburban services of the Central 
Railway. 

(ii) Sixty-fourth Report (Hindi and English versions) on 
Coal and Coke Movements. 

7. Report of the Conuaittele 8D the Welfare of Scheduled Castes 
aDd Scheduled. Tribes 
SHRI K. D. SULTANPURI presented the 

NiDeteentb Report (Hindi and English versions) of the Com-
mittee on the Welfare of Seheduled Castes and Scheduled Tribes 
on Action Taken by Government on the ~mendations COll· 
tained in the Tenth Report of the C\0mmittee (Eighth I.e.it 
Sabha) on the Ministry of Transport {Department of Swiace 
Transport)-Reservations for and employment of, Scheduled 

. Cutes and Scheduled Tribes in Sbipping Corporation <If lnclle 
Ltd. 
8. M.tten under Rule 37; 

(1) Slui Chintamani Jeua raised a matter regarding need. to 
•• b1Mh a low power T.V. Catre in B8loaiIore district, OriSIIB. 
before the end of current t11ancial year. 



(2) Shri J ujhar Singh raised a matter regarding need to 
sanction irrigation schemes of Jha!awar Parliamentary CGJUtti-
tuency of Rajuthan. 

(3) Shri R. P. Suman ruised a matter regarding need to 
ensure payment of bonus and outstanding ularv to the war .... 
of Modi Spinning and Wf!Rving Mills and to take step" to re-
open these closed units. 

(4) Shri Vilas Muttemwar raised a matter regarding need 
to clear Irri~tion Schemes of Maharashira State pendin, with 
Central Government. 

(5) Shri V.Sobhanadreeswara Rao raised a matter reprd-
ing need to notify Dhobi community in Andhra PradeSh. as 
Scheduled Caste. ' " 

(6) Shri Ram Bahadur Singh raised a matter regarding 
need to con3truct a rail bridge between Pahelja and Dlgha in 
Bihar. j 

(7) Shri Ram Nagin& Mishra raised a matter regarding nee'i 
t.o continue free mt'<iical facilities in hospitals in Uttar Pradean. 

(8) Smt. Vyjayanthimala Bali raised a matter regarding 
need to motivate the youth and eligible cQuples in family 
planning. 

9, Government Bill-Passed 
THE ATOMIC ENERGY (AMENDMENT) BILL. 1986, 

Discussion on the motion for ~onsideration of the Bill mov-
ed by Shri K. R. N~r3yanun on the 26th November, 1986, conti-
nued. 

The follov.ing members t('ok part in the debate:-
(1) Shri Pratap Bhaml Sharma 
(2) S111'i Indrajit Gupt& 
(3) Shri Satyendra Narayan Sinha 
(4) lk Sudhir 'Roy 
(5) Dr. Manoj Pandey 
(6) Dr. V. Venkatesh 
(7) Shri K. S. Rao 
(8) Shri M. Mahalingam 
(9) Prof. K. V. Thomas 

'1. 



. ShrJ K R. Narayanan replied to the debate. 
The motion for consideration was adopted and clause-by. 

t~us.e coDiideration of the Bfll wu taken up. 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were allo 

adopted. 
The motion that the Bill be passed was moved by Shri K. R. 

Narayanan. 
The mot'on was ndopted and the Bill was passed. 

10. DiseulsioD under Rule 193 
Shri Dinesh Goswami raised a discussion on the performance ot ·the Indian sportsmen at the 10th Asian Games he1.d at Seoul. 
The following members took part in the debate:-

(1) Shri K. P. Singh Deo 
(2) Sari Ajay Mushran 
(3) lJr. (Mrs.) T. Kalpana Devi 
(4) St.ri Sharad Dighc 
(5) Shri Jaideep Singh 
(6) Shrl Satyagopal Misia 

. (7) Silri Aslam Sher Khan 
(8) Prof. K. V. Thomas 
(9) S.nt. Vyj2yanthimala Bali 

(10) Shri V. S. Krishna lyer 
(11) Shri Asutosb Law 
(12) Shri T. Basheer 

The discussion was not concluded. 
D.03 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 28th 
November, 1986). 
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SUBHASH C. KASHYAP, 
Secretary-General 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, November 28, 19861Agrahayana 7, 1908 (Saka) 

No. 100 
11.02 A.M. 

1. Oath Or Affirmation 
Smt. Manorama Singh took the Oath in Hindi, signed the 

Roll of Members and took her seat in the House. 

1. Starred Questions 
Starred Questions Nos. 366-368, 370-373 were orally 

answerc-.d. Replies to the remaining questiops were laid on the 
Table. 

3. UnstaNed Questions 
Replies to Unstarred Questions Nos. 38J 1-3842, 3844. 

3846-3850, 3852-3872, 3874-3906, 3908-3922 and 
3924-4043 were laid on the Table. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of Notification No. S.O. 488 (E) (Hindi 
and English versions) published in Gazette of India 
dated the 13th August, 1986 regarding rate of cess 
on the varietylgrade of teas issued under sub-sec-
tion (1) of section 25 of the Tea Act. 1953. 
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(2) A copy of Notification No. S.O. 394(E) (Hindi :and 
English versions) published in Gazette of India dated 
the 2nd July. 1986 authorising the Chairman, Tea 
Bo!lI'd to exercise the powers of the Central Govern- , 
ment under the provisions of section 45 of the Tea • ( 
Act, 1953 in respect of the (i) The Tea Warehouses 
Licensing Order, 1980 (ii) The Tea (Regulation of 
Export Licensing) Order, 1984 and (iii) The Tea 
(Marketing) Control Order, 1984 issued under section 
47 of the said Act. 

(3) A copy of the Baggage (Third Amendment) Rules, 
1986 (Hindi and English versions) published in i 
Notification No. G.S.R. 1222(E) in Gazette of India 
dated the 25th November, 1986 together with an 
explanatory memorandum under section 159 of the 
Customs Act, 1962. 

(4) A statement (Hindi and Englis~ versiuns) regardi~g 
results of the Sixteenth Valuation of the Life Insu-
nnce Corporation of India as on 31st March. 1986. 

(5) A copy each: of the following Reports (Hindi and Eng-
lish versions):- -

(i) Report of the Sri Venkateshwara Grameena Bank, 
Chittor for the year ended the 31st December, 
1985 together with the Accounts and the Auditor's It 
Report thereon. .. 

(ii) Report of the Sri Saraswati Grameena Bank, Adila-
bad for the year ended the 31st December, 1985 
together with the Accounts and the Auditor'.' Re-
port thereon. 

(iii) Report of the Sri Sathavahana Grameena Bank, 
Karimnagar for the year ended the 31 st Decem-
ber, 1985 together with the Accounts and the 
Auditor's Report thereon. 

(iv) Report of. the Pragjyotish Gaonlia Bank, Nalbari 
for the year ended the 31st December, 1985 to-
gether with the Accounts and the Auditor's Report 
thereon. 



(v) Report of the Lakhimi Gaonlia Bank, Golaghat lor 
the year ended the 31st December, 1985 together 
with the Accounts and the Auditor's Report 
thereon. 

(vi) Report of the Vaishali Kshetriya Gramin Bank, 
Muzaffarpur for th~ year ended the 31st December, 
1985 !ugether with the Accounts and tbe Auditor's 
Report thereon.' 

(vii) Report of the Monghyr Kshetriya Gramin Bank, 
Monghyr for the year ended the 31st ·December, 
1985 together with the accounts aDd the. Auditor's 
Report thereon. 

(viii) Report of the SanthaI Parganas Gramin Bank, 
Dumka for the year ended the 31st December, 
1985 together with the accounts and the .\uditor's 
Report thereon. 

(ix) Report of the Singhbhum Kshetriya Gramin Bank, 
Chaibasa for the year ended the 31st December, 
1985 together with the Accounts and the Auditor's 
Report thereon. 

(x) Report of the Mithila Kshetriya Gramin Bank, 
parbhanga for the year ended the 31st December, 
1985 together with the Accounts and the Auditor's 
Report thereon. 

(xi) Report of the Siwan Kshetriya Gramin Bank, Siwan 
for the year ended the 31st December; 1985 to. 
gether with the Accounts and the Auditor's Report 
thereon. 

(xii) Report of the Gopalganj Kshetriya Graroin Bank, 
Gopalganj for the year ended the 31st December, 
1985 together with the Accounts and the Auditor's 
Repon thereon. 

(xiii) Report of the BhagaJpur-Banka Ksbetriya Jramin 
Bank, Bhagalpur for the year ended the 31st 
December, 1985 together with the Accounts and 
the Auditor's Report thereon. 
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(xiv) Report of the Begusarai Kshetriya Gramin Bank, 
Begusarai for the year ended the 31st Dece::nber, 
1985 together with the Accounts and the Auditor's 
Report thereon. 

(xv) Report of the Ellaquai Dehati Bank, Srinagar (or 
the year ended the 31st December, 1985 together 
with the Accounts and the Auditor's Report 
thereon. 

(xvi) Report of the Kamraz Rural Bank, Sopore for the 
year ended the 31st December, 1985 together with 
the Accounts and the Auditor's Report thereon. 

(xvii) Report of the Chitradurga Gramin Bank, Chitra-
durga for the year ended the 31st December, 1985 
together with the Accounts and the Auditor's 
Report thereon. 

(xviii) Report of the Kshetriya Gramin Bank, Hoshanga-
bad for the year ended the 3 ~st December, 1985 
together with the Accounts and the Auditor's Re-
pQrt thereon. 

(xix) Report of the Surguja Kshetriya Gramin Bank, 
Ambikapur for the year ended the 31st December, 
1985 together with the Accounts and the Audi- • 
tor's Report thereon. 

(xx) Report of the Raigarh Kshetriya Grdmin Bank, 
Ralgarh for the ye.ar ended the 31 st December, 
1985 together with the Accounts and the Auidtor's 
Report thereon. 

(xxi) Report of the Aurangabad-Jalna Gramin Bank, 
Aurangabad for the year ended the 31st December, 
1985 together with the Accounts and the Audi-
tor's Report thereon. 

(xxii) Report of the Nagaland Rural Bank, Kohima for 
the year ended the 31st December, 1985 together 
with the Accounts and the Auditor's Report 
thereon. 
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(xxiii) Report of the Pori Gramya Bank, Puri for ~he 
year ended the 31st December, 1985 togeth~r 
with the Accounts and the Auditor's Report there-
on. 

(xxiv) Report of the Baitarani Gramya Bank, Baripada 
for the year ended the 31st December, 1985 to-
gether with the Accounts and the Auditor's Report 
thereon. 

(xxv) Report of the ~usbikulya Gramya Bank, Berham-
pur for the year ended the 31st December, 1985 
together with the Accounts and ~e Auditor's Re-
port thereon. 

(xxvi) Report of the Gurdaspur-Amrits!lr Ksbetrlya 
Gramin Vikas Bank, for the year ended the 31st 
December, 1985 together with the Accounts and 
the Auditor's Report thereon. 

(xxvii) Report of the Bikaner-Kshetriya Gram:n Bauk, 
Bikaner for the year ended the 31st December, 
1985 together with the Accounts and the Auditor's 
Report thereon. 

(xxviii) Report of the Adhiyaman Grama Bank, Dha-
rampuri for the year ended the 31st December, 
1985 together with the Accounts and the Auditor's 
Report thereon. 

(xxix) Report of the Tripura Gramin Bank, Agartala 
for the year ended the 31st December, 1985 to-
gether with the Accounts and the Auditor's Report 
thereon. 

(xxx) Report of the Prathma Bank, MoradabBd {or the 
year ended the 31 st December, 1985 together with 
the Accounts and the Auditor's Report thereon. 

(xxxi) Report of tbe Gorakbpur Ksbetriya Gramm 
Bank, Gorakhpur for the year ended the 31st 
December, 1985 together ·with the Accounts and 
the Auditor's Report thereon. 
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(xxxii) Report of the Rae Bareli Ksh~triya Gramm Bank, 
Rae Bareli for the year ended the 31st December, 
1985 together with- the Accounts and the Auditor's 
Report thereon. 

(xxxiii) Report of the Bhagiratb Gr~in Bank, Sitapur 
for the year ended the 31 st December 1985 to-
gether with the Accounts and the Audit~r's Report 
thereon. 

(xxxiv) Report of the Sultanpur Ksbetriya Gramin Dank. 
Sultanpur for the year ended the 31st December, 
1985 together with the Accounts aud the Audi-
tor's Report thereon. . 

(xxxv) Report of the Kisan Gramin Bank, Badaun for 
the year ended the 31st Decen:tber, 1985 together 
with the Accounts and the Auditor's Report 
thereon. 

(xxxvi) Report of the Kshetriya Gramin Bank, Mainpuri 
for the year ended the 31st December, 1985 to-
gether with the Accounts and the Auditor's Report 
thereon. 

(xxxvii) Report of the Basti Gramin Bank, Basti for the 
year ended the 31st December, 1985 together with 
the Accounts and the Auditor's Report thereon. 

(xxxviii) Report of the Allahabad Kshetriya Gramin 
Bank, Allahabad for the year ended the 31 st 
December, 1985 together with the Accounts and 
the Auditor's Report thereon. 

Ixxxix) Report of thePratapgarb Kshetriya Gramin 
Bank, Pratapgarh for tbe year ended the 31st 
December, 1985 together with the Accounts and 
the Auditor's Report thereon. 

(xl) Report of the FatebpurKshetriya Graroin Bank, 
Fatehpur for the year ended the 31st December, 
1985 together with the Accounts and the Auditor's 
Report thereon. 
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(xli) Repo.rt of the Aligarh Kahetriya Gramin Bank, 
Aligarb for the year ended the 31st December, 
1985 together with the Accounts and the Auditor's 
Report tht"reon. 

(xlii) Report of the Rani Lakshmi B.,i Kshetrlya Gramin 
Bank, Jhansi for the )ear ended the 31st Decem-
ber, 1985 together with the Accollnts and the 
Auditor's Report thereon. 

(xliii) Report of the Vidur Gramin Bank, Bijnol' for the 
year ended the 31st December, 1985 together with 
the Accounts and the Auditor's Report thereon. 

(xliv) Report of the Pithongarh Kshetriya Gramin 
Bank, Pithoragarh for the year ended the 31 st 
December, 1985 together with the Accounts and 
the Auditor's Report thereon. 

(xlv) Report of the Nainital Almo .. a Kshetriya Gramin 
Bank, Nainital for the year ended the 31st Decem-
ber, 1985 together with the Accounts and the 
Auditor's Report thereon. 

(xlvi) Report of the Mizoram Rural Bank, Aizwal for 
the year ended the 31st December, J 985 together 
with the Accounts and the Auditor's Report there-
on. 

(xlvii) Report of the Arunachal Pradesh Gramin Bank, 
Pasighat for the year ended the 31st Decembe:-. 
1985 together with the Accounts and Auditor's 
Report thereon. 

(xlviii) Report of the Junagarh-Amreli Gramin Rank, 
Junagarh for the year ended the 31st December, 
1985 together with the Accounts and the Auditor's 
Report thereon. 

(6) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-
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(i) Review by the Government on the working of the 
Cardamom Trading Corporati~n Limited, Banga-
lore, for the year 1985-86. 

(ii) Annual Report of the Cardamom Trading Corpora-
.lion Limited, Bangalore, for the y~af 1985-86 

. along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Trade Development Authority. New 
Delhi, for the year 1985-86 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Trade Deve-
lopment Authority New Delhi, for the year 1985-86. 

(It) (i) A copy of the Annual Report (Hindi and English 
versions) of the Marine Products Export Development 
Authority, Cochin, for the year 1985-86 along with 
Audited Accounts under suh-section (3) of section 
22 of the Marine Products Export Development 
Authority Act, ]972. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Marine Pro-
ducts Export Development Authority, Cochin, for 
the year 1985-86. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Cardamom Board, Cochin, for the 
year 1985-86. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Cardamom Board, Cochin. for the 
year 1985-86 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English venions) by 
the Government on the working of the Cardamom 
Board, Cochin, for the year 1985-86. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Silk and Rayon Textiles Export Pro-
motion Council, Bombay, for the year 1985-86 along 
with Audited Accounts. 
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(U) A copy of the Review (Hindi and English venions) by 
the Government on the working of the Silk and 
Rayon Textiles Ex~t Promotion Council, Bombay, 
for the year 1985-86. 

5. Stateaaents of the PubIk Aceounts Committee 
Shri E. Ayyapu Reddy laid on the Table English and 

Hindi versions of the following statements.: 
(1) Statement showing action taken by Government on 

the recommendations contained in Chapter I and final 
replies in respect of Chapter V ot Eighty-First Report 
(Seventh Lok Sabha) on National Council of Edu-
cational Research and Training. 

(2) Statement showing action taken by Government on 
the recommendati(lDs contained in Chapter I of 190th 
Report (Seventh Lok Sabha) on Establishment ot 
Production facilities for an Ammunition. 

(3) Statement showing action taken by Government on 
the recommendations contained in Chapter I and 
final replies in respect of Chapter V of Eleventh Re-
port (Eighth Lok Sabha) on Council of Scientific and 
Industrial Research-Engineering Science Group. 

6. Reports of the Public AC'counts Committee 
Shri E. Ayyapu Reddy presented Hindi and English ver-

sions of the following Reports: _ I 

(1) Sixtieth Report of the Public Accounts Committee 
(Eighth Lok Sabha) on action taken by Government 
on their recommendations contained in 211th Report 
(Seventh Lok Sabha) on Acquisition of Immovable 
Properties. 

(2) Sixty-fifth Report of the Public Accounts Committee 
(Eighth Lok Sabha) on Paragraph 1.27 of the Report 
of the Comptroller and Auditor General ot India for 
the year 1983-84-Union Government (Civil)-Be-
venue Receipts Vol. I-Indirect Taxes, relating to 
Customs Receipts-Incorrect grant of exemption-
Default under the Duty Exemption Entitlement 
Scheme. 
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,' . .,.on .f <:loauaiHee OIl AlNaaee of Me ...... 
. SHlU R. JEEVARATHINAM presented the Sixth 

'Report (Hindi and English versions) of the Committee on Ab-
sence of Members from the Sittings of the House. 
8. Statements by Ministen 
- - (1) The Minister of State of Parliamentary Affairs made a 
statement regarding Government business for the week com-
Jnencing the 1st December, 1986. 
_ (2) The Minister of State in the Ministry of Communica-
tions ;made a statement regarding revision of Postal and Tele-
-lOommuilication tariffs. 

.., 

The Minister also laid on the Table a statement (Hindi and d 
English versions) showi~g the details of tariff revision. 
J. Discussions under Rule 193 

(i) Discussion on the performance of the Indian sportsmen 
at the 10th Asian Games held at Seoul, raised by Shri Dinesh 
Goswami on the 27th November, 1986, continued. 

-Th€ following members took part in the debate:-
(1) Shri Somnath Rath 
(2) Shri Mohd. Mahfoo", Ali Khan 
(3) Shri Pratap Bhanu Sharma 
(4) Dr. (Smt.) Phulrellu Guha 
(5) Shri P. Kolandaivelu 
(6) Shri Bhagwat Jha Azad 
(7) Shri P. Namgyal 
(8) Shri Piyus Tiraky 

Smt. Margaret Alva replied to the discussion. 
The discussion was concluded. 
(ll) Shri C. Madhav Reddy raised a disc'l:saion o~ the need 

to preserve sanctity and dignity of the National Symbols. 
The following members tc.ok part in the debate:-

(1) Shri D. P. Yadav 
(2) Shri Bholanath Sen 

-The discussion was not concluded. 
10 
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10. Motion ~rdi ... Twaty-8eveatll Report of· the Committe. 
on Private Membell' BiIJ& and holati.. . 

Shri ?iYUJ Tiraky moved the following motion:-
"That this House do agree with the Twenty-seventh 

Report of the Committee on Private Members' Bills 
and Resolutions presented to the House on the 26th 
November, 1986." 

The motion was adopted 
11. Private l\Iember's Resolution-Negatived 

Further discussion on the folloWin2 Resolution moved by 
Shri D. N. Reddy on the 25th July, 1986. continued:-

"In view of the growing disparity between rural and 
urban incomes, resulting in overcrowding of suburbs 
of towns and cities, and lack of incentives and oppor-
tl1lJities for f.{fowth of self-generating rural economy 
throuv.h rural industries, crafts and arts, this House 
ur~es upon t~e Government to allocate rupees ten 
thousand crores for the growth of rural economy dur-
tn/J the Seve-nth Five Year Plan." 

Shri Sukh Ram took part in the debate. 
Shri D. N. Reddy replied to the debate. 
The n~solution was negaUved. 

12. Private l\lember's Itcsalution-under Consideration 
Shri Bhattam Sriramamurty moved the following Resolu-

tion:-
"Having regard to the planned development of the coun-

tr .... and the realisation of the constitutional obliga-
tions, this House takes serious note of the wrong 
ecrmomk policies being followed by the Government 
and the distortions introduced in the earlier policies 
which are leadinp, to increased concentration of eco-
nomIc power, widening the gulf between rich and 
tha poor and threatening the economic independence 
of tJie c.ountr~' by increasingly relying on foreign. 
sources, and calls upon the Central Government to 
take immediate steps to-

m correct the distortions introduced into the Indus-
trial Policy since 1980; 
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(il) give publle sector its due plaee as envisaged in the 
Industrial Policy Resolution, f956; I 

(tii) curb monopollltic trend anc;i reduce concentration 
uf economic power; 

(iv) protect the small scale sector from the o~slaught 
of the big busine&& and the multinationals; and 

(v) :;top the avoidable dependence on foreign techno-
logy and capital and support the indigenous 
R&D efforts and technological capabilities." I 

Four amendments were moved by Shri Mool Chand Daga. 
The following members took part in, 'the debate:-

(1) 5hri Virdhi Chander Jain 
(2) ohri Harish Rawat (Speech unfinished) 

The dIScussion was not concluded. 

la. Half-An-Hour Discussion 
Shri Moo! Chand Daga raised a discussion on the points aris-

mg out of the answer given by the Minister of State in the 
Ministry of Finance on 14 November, 1986 to Starred Question 
No. 182 regarding disbursement of income-tax free cash awards. 

Shri IS K Gadhvi replied to the discussion. 
6.21 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 1st 
December, 1986). 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, December I, 19b6/ Agrahayana 10, 1908 (Saka) 

No. 201 
11 A.M. 
1. Starred QUehitloDS 

Replies to ~tarred Questions Nos. 386-406 were laid on the 
Table. 

2. Unstarred Questions 
Replies to Unstarred QUe&tions Nos. ~051, 4053--408), 

4091-4179, 4181-··4218 and 4220---4279 were laid on the Table. 
(Lok Sabha adjourned at !1.~O A.M. and re-assem.bled at 1~ 

Noon). 

3. St.tellleD.t by prfme Miuillter 
The Prime Minister made a statement regarding situation 

arising C'ut of killing of several persons in Punjab on 30th 
November, 1986. 

i. Papen laid 8ft die Table 
The following papers were laid on the Table:-

Cl) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Rural Develop-
ment, Hyderabad, for the year 1985-86. 

(2) A copy of the Annual Accounts (Hindi and English 
vel'Bions) of the National Institute of Rural Deve-
lopment, Hyderabad, for the year 1885--86 together 
with Audit Report thereon. 
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(3) A copy each of the following papers (Hindi and Eng-
lisn versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Visakhapatnam Steel Proje~t Rashtriya Ispat 

Nigam Limited for the year 1985-86. 

(li) Annual Report of the Visakhapatnam Steel Project 
Rashtriya Ispat Nigam Limited, for the year 1985-86 
along with Audited Accounts and the comments at' 
the Comptroller and Auditor General thereon. 

(4) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A of 
th~ Companies Act. 1956:-

(a) 0) Review by the Government on the working of 
the Mineral Exploration Corporation Limited, Nag-
pur, for the year 1985-86. 

(li) Annual Report of the Mineral Exploration Corpo-
ration Limited, Nagpur, for the year 1985-86 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working 01 
the Hindustan Copper Limited, Calcutta. for the ye3l' 
1985-86. 

(ii) Annual Report of the Hindustan Copper Limited, Cal-
cutta for the year 1985-86 alon'g with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(c) (1) Review by the Government op the working of 
the Bharat Gold Mines Limited, for the year 1985-86. 

(ii) Annual Report "f the Bharat Gold Mines Limited, 
for the year 1985-86 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
Genet'al thereon. 

(d) (i, Review bv the Government on the working of 
the Bharat Aluminium Company Limited, for the year 
1985-88. 



(il) Annual Repert of the Bharat Aluminium Campen)' 
Limited, for the year 1985-86 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(5) A copy each of th~ following papers (Hindi and Eng-
lisn versions) undpr sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Rashtriya Chemicals and Ferti1izera Limited. for 
the year 1985-86. 

Cll) Annual Report of the Rasbtriya Chemicals and 
Fertilizers Limited, for the year 1985-86 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Pyrites, Phosphates and Chemicals Limited. for 
the year 1985-86. 

Cii) Annual Report of the Pyrites, Phosphates and Che-
micals Limited, for the year 1985-86 along with 
Audited Accounts anJ the comments of the Comp-
troller and Auditor General thereon. 

(e) 0) Review b., the Government on the working of 
the Hindustan Fertilizer Corporation Limited, New 
Delhi, for the year 1985-86. 

(ii) Annual Report of the Hindustan Fertilizer Corpo-
ration Limited, New Delhi, for the year 1985-86 along 
with Audited Accounts and the comments Of the 
Comptroller and Auditor General thereon. 

(d) (i) Review by the Government on the working of 
the Madras Fertilizers Limited, Madras, for the year 
19850-86. 

(ii) Annual Report of the Madras Fertilizers Limited. 
Madras. for the year 1985-86 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 
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(e) (iJ Review by the Government on the workiDg of the 
National Fertilizers Limited, for the year 1985-86. 

(il) Annual Report of the National Fertilizers Limited, 
for the year 1985-86 along with Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(f) (i, Re~iew by the Govermnent on the working of the 
Fertilizer Corporation of India Limited, for the year 
1985-86. 

(it) Annual Report of the Fertilizer Corporation of India 
Limited for the year 1985-86 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(g) (iJ Review by the Government on the working of the 
Fertilizers and Chemicals Travancore Limited for the 
year 1985-86. 

(ti) Annual Report of the Fertilizers and Chemicals Tra-
vancore Limited for the year 1985-86 along with 
Audited Accounts and the comments of the Comptrol-
ler and Auditor General thereon. 

(6) A copy of the Annual Report (Hindi and English 
versions) of the National Horticulture BOard, Gur-
gaon, for the year 1985-86 along with Audited Ac-
counts. 

(7) OJ A copy of the Annual Report (Hindi and Eng-
lish versions) of the Coconut Development Board, 
Cochin, for the year 1985-86. 

(it) A copy of the AnnUal Accounts (Hindi and English 
versions) of the Coconut Development Board, Cochin, 
for the. year 1985-86 together With Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English venions) 
bv the Government OIl the wor~ of the COCODut 
Development Board, Cochin, for the year 1985-88. 
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i. Leav. of A .... c:e 
The following members were granted leave of absence from 

the sittings of the Houge for the periods mentioned against 
pach:-· 

(1) Shri K. V. Shankara Gowda-17th July to 14th 
August, 1986 (6th Session) and from 4th November to 
2.)~h Nove.nbt.r. 1986 (7th Session). 

(2) Shri Bipinpal Das-4th November to 5th December, 
1986 (7th Ses:;iun). 

(3) Prof. Narain Ch:md Parashar-4th November to ~th 
December, 1986 (7th Session). 

(4) Shri Charan Singh-4th November to 5th Decem-
be., 1986 (7th Session). 

(5) Shri Srikantha Datta Narasimharaja Wadiyar-4th 
November to ~l~t November, 1986 (7th Session). 

(6) Smt. Indumati Bhattacharyya--4th November to 5th 
December, 1986 (7th Session). 

(7) Snri Chittubhai Gamit-6th November to 28th Nov-
ember, 1986 (7th &ssion). 

(8) Chaudhary Ram Parkash-10th November to 5th 
Del.emi'f!r, 1986 (7th Session). 

6. Minutes of Committee on Absence of Melmbers 
SHRI MADHUSUDAN V AlRALE laid on the Table Minutes 

(Hindi and English versions) of the sitting of the Com-
mittee on Absence of Members from the sittings of the HoUR 
held on the 27th November, 1986. 

7. Reports of the Public Acl.ounts CommIt:tee 
SHRI E. A YY APU REDDY presented English and Hindi ver-

sions of the following Reports: 
(1) Sixty-first Report of the Public Accounts Committee 

(Eighth Lok Sabha) on Paragraph 20 of the Report of 
the Comptroller and Auditor General of India for the 
year 1983-84-Union Government (P&T) relaUn'g to 
Blocking up of Capital due to non-commissioning of 
Air-conditioning plant. 
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(il) Sixty-third Report of the Public Accounts Committee 
(Eighth Lok Sabha) on Paragraph 21 of the Report of 
·the Comptroller and Auditor General of India for the 
year 1983-84-Union Government (PlrT) relating to 
Costly Equipment lying idle in RTTC, Hyderabad. 

8. Calling AtteutiOD 
Dr. Chinta Mohan called the attention of the Minister or 

Home Affairs to the in('reasing atrociti~s on women and the 
steps taken b) the Government in that regard 

The Minister of Home Affairs made a statement in reaard 
t.hereto. 

The Minister of Home Affairs also laid on the Table two 
statements ihowing available State-wise figures on crimes 
against women during the years 1983 to 1986. 

9. Matteo IIDder Rule 377 
(1) Shri Banwari Lal PUlohit raised a matter regarding need 

to establish development boards for Vidharba, Marathwada aml 
other backward regions 0' Maharashtra. 

I (2) Shri P. Namgyal raised a matter regarding need to in-
troduce daily air service to Ladakh. 

(3) Shri Ashotosh l.aw raised a matter regarding need to oict 
up a branch of All India Medical Institute at Calcutta to Catcr 
to the medical needs of the people of the Eastern region. 

(4) Shrt MullapaUy Ramachandran raisect a matter regarding 
need to appoint a body to monitor the programme for develop-
ment of tribals of Can.l'I.morc region of Kerala. 

(5) Shri C. K. Kuppl1swamy raised a matter regarding need 
to take immediate steps to supply special medicines to Tamil 
Nadu to chel.k t.he incidence of encephalitis. 

(6) Shri K. Ramachandra Reddy raised a matter regarding 
need to allot sufficient funds for executing Padaballi and Derl-
gaUu Projects in Andhra Pradesh. 

(7) Dr. Sudhir Rov rafsed a matter regarding need to consult 
. the teachers of Kendriyca Vldalaya at the time of their pay 

revtsion. .. 



(8) Shri Balasaheb Vikhe Patil raised a matter regarding neeoi 
to provide financial assistance to the Government of Maharash-
tr a to run the Cotton Monopo!y Procurement Scheme. 

10. Government BiII~-Paued 
(i) THE c...USTOMS AND EXCISE REVENUES APPEL-

LATE TRIBUNAL BILL. 1986 
The motion for consideration of the Bill was moved by 

l:Ihri Janardl!ana Poojary. 
The following members took part in the debate:-

(1) Shri Sri Har! Rao 
(2) Snri Shantaram Naik 
(3) Shri Mool Chand lJaga 
(4) Shr;, Thampan 'I'homa,; 
(5) Shri Harish Rawllt 
(6) Shri A. C. Shanmugam 
(7) Shri Ram Singh Yadav 

Shri Janaldhana Poojary replied to the debate. 
The motion for cons.ideration was adopted and clause-by-

clause consideration of the Bill was taken up. 

Clauses ~ to 34 were ~dopted. 
Clause 1, ~.he Enacting Formula and the Long Title were 

adopted. 
The motion that the Bm be passed was moved by Shn 

Janardhana lloojary. 

The motion was adopted and the Bill was passed.' 

(li) THE CUSTOMS TARIFF (AMENDMENT) BILL, 198& 
The motion for conllideration of the Bill was moved ." 

Shri Janardhona Poolary. 

The following members took part in the dp.bate:-·· 
(1) Shri B. B. Rllmaiah 
(2) 8hri V. S. Krishna Iyer 
(3) Shrl Girdhari Lal Vyas , 



· Shri Janardhana Poojary replied to the debate. 

The motion for consideration was adopted and the clauae-by-
clause consideration of the Bill was taken up. 

Clause 2 was adopted. 

Clause 1, the Enacting Formula and the Long TItle were also 
adopted. 

The motion that the Bm be passed was moved by Shri Janar-
cihana Poojary. 

The motion was adotped and the liill was passed. 

(Iii) THE CENTRJ\L EXCISE TARIFF (AMENDMENT) 
BILL. 1986 

The motion for (;oll.'dderation mov~ by Shri Janardhana 
Poojary was adopted and clause-by-clause consideration of the 
Bill was taken up. 

Clause 2 WIlS adopted. 

First and Second Schedules were adopted. 

Clause I, the Enacting Formula and the Long Title were 
also adopted. 

The motion that the Bm be paued was moved by 8hri Janar-
dhana Poojary. 

The motion was adopt~ ana the Bill was passed. 

11. Statement by Minister 
The Mini.;ter of. Home Affairs made a statement regarding 

situation arising OU+ of the killings by terrorists in Punjab 011 
30th NOVemDef, ]986. 

12. Discussion untler Rule 193 

Prof. Madhu Dandavate raised a discussion on the statement 
made by the Minister of Home Affairs regarding situation aris-
tng out of the kHlings by terrorists in Punjab on 30th Novem-
ber, 1988. 
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The followmg members took part in the debate:-

(I) Shri Sripati Mishra 
(2) Shri C. Madhav Reddy 
(3) Shli B. R. Bhagat 
(4) Shri Saifuddin Chowdhary 
(5) Shri Rajiv Gandhi 
(6) Shri A. C. Shanmugam 
(7) Shti Arif Mohammed Khan 
(8) Shri Indrajit Gupta 

The discussion was not concluded. 

7.03 P.M . 
. (Lok Sabha adjour:J.€d till 11 A.M. on Tuesday, the 2nd 

December, 1986). 

SUBHASH C. KASHYAP. 

9 
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Secretary-General 
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LOI( SABRA 

BULLETIN-PART I 
[Brief Record of Proceed.iDss] 

Tuesday, December 2, 19861Agrahayana 11. 1908 (Saka) 

No. 202 
11 A.M. 

1. Starred QuestioDs 

Starred QUfClStions Nos. 407--411 and 413 were orally 
answered. Replies to the remaining questionS were laid on the 
Table. 

2. UDStaIhd Quesdoas 
Replies to Unstarred Questions Nos. 4280--4371, 4373-

4399, 4401--4467, 4469--4506, 4508--4512 and 4512A were 
laid on the Table. 

3. Papers Laid OD the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English 
versions) c.f the Children's Film Society, India for 
the year 1985-86 along with Audited Accounts. 

(2) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Children's 
Film Society, India, for the year 1985-86. 

(3) A copy eacb of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act., 1956:-

(a) (i) Review by the Government on the working of 
the Hindustan Petroleum Corporation Limited for 
the year 1985-86. 
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(ii) Annual Report of the Hindustan Petroleum Corpo-
ration Limited for the year 1985-86 along with Ag.. 
dited Accounts and the comments of the Comptrol-
ler and Allditor General thereon. 

(b) (i) Review by the Government on the working of 
the Oil India Limited for the year 1985-86. 

(ii) Annual Report of the Oil India Limited for the )ear 
1985-86 along with Audited Accounts and the COl1l-
ments of the Comptroller and Auditor General 
thereon. 

(c) (i) Review by the Government on the working of the 
Sharat petroleum Corporation Limited for tile year 
1985-86. . 

(ii) Annual Report of the Bharat Petroleum Corpora-
tion Limited for the year 1985-86 along with Au-
dited Accounts and the comments of the Comptrol-
ler and Allditor General thereon. . 

(d) (i) Review by the Government on the working of 
the G".~ Authority of India Limited for the year 
1985-86. 

(ii) Annu.!1 Report of the Gas Authority of India Limit-
ed for the year 1985-86 along with Audited Ac-
count., and the comments of the Comptroller and 
Auditor General thereon. 

(4) A copy of the Annual Report (Hindi and English 
versions) of the Central Warehousing Corporation 
for the year 1985-86 along with Audited Accounts 
under sub-section (11) of section 31 of the Ware-
housin5 Corporation Act, 1962. 

(5) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Warehousing Corporation for the year 1985-86. 

(6) A copy each of the following p~pers (Hindi ~d 
English \tersions) under sub-sectlon (1) of section 
619A of the Companies Act, 1956:-

(a) (i) A statement regarding Review by ~ G?V~­
ment on the working of the Scooters India Lmnted 
for the year 1985-86. 
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(ii) Annual Report of the Scooters India Limited for the 
year 1985·8b along with Audited Accounts and the 
comment~ of the Comptro11er and Auditor Genera] 
thereon. 

(b) (i) A statement re~arding Review by the Govern-
ment on the working of the Tvre Corporation of 
India Limited for the year 1985.86. 

(ii) Annual Report of the Tvre Corporation of India 
Limited for the year 1985-86 along with Audited 
Account~ and the comments of the Comptro11er and 
Auditor Gent'ral thereon. 

(c) (i) Revitw by the Government on the working of 
the Hindnstan Salts Limited for the year 1984-85. 

(ii) Annual Rcnort of the Hindustan Salts Limited for 
the year 1984-85 alonl! with Audited Accounts and 
the comments of the Comptroller and Auditor Ge-
neral thereon. 

(d) (i) Review bv the Government on the working of 
the Sambhar Salts Limited for the year 1984-85. 

(ii) Annual Report of thc Sambhar Salts Limited for the 
year 1984-85 alonl! with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(e) (n Review bv the Government on the workinl!. of 
the Mining and Allied Machinerv Corporahon 
Limited. Dur~apur. for the year 1985-86. 

: 

(ii) Annual Reoort of the Mini",~ and Attied MachInery 
COrn<'lration Limited. Dur~aDur. for the year 
1985-10\6 alonJ! with the AuditfO({ -Account .. and 
the comment~ of the Comptrotter and Auditor 
General thereon. 

(7) Two ~tatementc: mindi llnd English versions) !'howin2 
rea~llc: for ddav in laving the paper'! mentioned at 
(c) and (d) above. 



(8) A copy of the Report (Hindi and English versions) 
of the Comptroller and Auditor General of India 
for the year 1985 Union Government (Commercial) 
-Part II-Resume of the Company Auditors' Reports 
and Comments on Accounts of Government Com-
panies. under article 151(1) of the Constitution. 

(9) A copy each of the following papers (Hindi and Eng-
lish versions):-

(i) (a) Annual Report of the National Institute of Design, 
Ahmedabad, for the year 1985-86 along with 
Audited Accounts. 

(b) Review by the Government on the working of the 
National Institute of Design, Ahmedabad, for the 
year 1985-86. 

(ii) (a) Annual Report of the Central Pulp and Paper re-
search Institute, Dehra Dun. for the year 1985·86 
aJong with Audited Accounts. 

(b) Review by the Government on the working of the 
Central Pulp and Paper Research Institute, Dehra 
Dun, for the year 1985-86. 

(t 0) A copy eacb of the following papers (Hindi and Eng-
lish versions) under sub-section (1) oro-section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the work~.ng of the 
Indian Petrochemicals Corporation Limited for the 
year 1985-86. 

(ii) Annual Report of the Indian Petrochemicals Cor-
poration Limited for the year 1985-86 along with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(11) (i) Review by the Government on the working of the 
Bengal Chemicals and Pharmaceuticals Limited for 
the year 1984-85. 

(ii) Annual Report of the Bengal Chemicals and Phar-
maceuticals Limited for the year 1984-85 along 
with Audited Accounts and the comments ''If the 

, ComptroUer and Auditor General thereon. 
4 



(12) (i) Review by the Government on the workillg of the 
Indian Drugs and Pharmaceuticals Limited for the 
year 1985-86. 

(if) Annual Report of the Indian Drugs and Pharmaceu-
ticals Limited for the year 1985-86 along with Au-
dited Accounts and the comments of the Comptrol-
ler and Auditor General thereon. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Plastics Engi-
neering and Tools for the year 1985-86 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Institute of Plastics Engineering and Tools for the 
year 1985-86 

(14) A statement (Hindi and English versions) (i) correct-
ing the reply given on the 12th August, 1986 to 
Unstarred Question No. 3774 by Shri Ram Dhan 
regarding proto-type of Roman Devanagari Tele-
printer in CoT.O., New Delhi, and (ii) giving reasons 
for delay in correcting the reply. 

(15) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Indian Telepbone Industries Limited, Bangalore, 
for the year 1985-86. 

(ii) Annual Report of the Indian Telephone Industries 
Limited, Banga]ore, for the year 1985-86 ulong 
with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(l6) A copy of the Indian Electricity (Amendment) Rules, 
1986 (Hindi and English versions) published in Noti-
fication No. G.S.R. 772 in Gazette of India dated the 
20th September, 1986 under sub-section (3) of lee-
tion 38 of the Indian' Electricity Act, 1910. 
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(17) A copy each of the fol'lowing papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
National Hydroelectric Power Corporation Limited 
for the year 1985-86. 

(U) Annual Report of the National Hydroelectric Power 
Corporation Limited for t~ year 1985-86 along with 
Audited Accounts and tne comments of the Com-
ptroller and Auditor General thereon. 

(b) (i) Review by the Government on the workin'g of the 
North Eastern Electric Power Corporation Limited, 
Shillong, for the year 1985-86. ' 

(if) Annual Report of the North Eastern Electric 
Power Corporation Limited, Shillong, for the year 
1985-86 along with Audited Accounts and the com-
ments of the Comptroller and Auditor GP.nera! 
thereon. 

(c) (i) Review by the Government on the working of the 
Rural Electrification Corporation Limited for the 
year 1985-86. 

(ii) Annual Report of the Rural Electrification Corpo-
ration Limited for the year 1985-86 along with Au-
dited Accounts and the comments of the Comptrol-
ler and Auditor General thereon. 

4. Message from Rajya Sabha 
Secretary-General reported a message from Rajya Sabha that 

Rajya Sabha had no recommendations to make to the Lok 
Sabha in regard to the Appropriation (No.5) Bill, 1986 passf,tCi 
by Lok Sabhcl on the 24th November, 1986. 

5. Statement of Estimates Committee 
SMT. CHANDRA T,RIPATHI laid on the table statementJ 

(Hindi and EngH~h versions) showing action taken by Govern-
ment on the recommendations contained in Chapter I of:-

(i) Twenty Second Report of Estimates Committee 
(Eighth Lok Sabha) on Action Taken by Govern-
ment on the recommendations contained in the 
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Eighty Ninth Report 9f the Committee (Seventh Lok 
Sabha) on the Ministry of Fman~e (Deptt, of Re-
venue}-Central Bo .... d of Excise and Customs. 

(ii) Twenty-Sixth Report of Estimates Committee (Eighth 
Lok Sabha) on Action Taken-by Government on the 
recommendations contained in the Seventy Fourth 
Report of the Committee (Seventh Lok Sabha) on 
the Ministry of Agriculture-Distribution of Ferti-
liser. 

6. Report of the Public AecollDts Committee 
Shri E. Ayyapu Reddy presented the Fifty-Ninth Re-

port (English and Hindi versions) of the Public Accounts Com-
mittee (Eighth Lok Sabha) all Action taken on the 175th a..-
port (Seventh Lok Sabha) relating to Drought Prone Al'E';\ 
Programme. 

7. Report of the Committee Ob Subordinate Legislation 
Shri Mool Chand Daga presented the Eleventh Report 

(Hindi and English versions) of the Committee on Subordinate 
Legislation. 

S. Report of ·the Railway Convention Committee (1985) 

Shri Subhash Yadav presented the Sixth Report (Hindi 
and English versions) of the Railway Convention Com-
mittee on "Resource Mobilisation-Public borrowing for 
augmenting Railway Plan Finance". 

9. Presentation of Petition 
Shri Anoopchand Shah plesented petition signed by; Shri 

Chimanlal DamjJ Gala, Hony. Secretary. Retail Grain Dealers 
Federation, Bombay and others regarding increase in margin of 
profit to auLhorised ration shops on levy sugar. 

10. Government Bill-Introduced 
THE FACTORIES (AMENDMENT) BILL, 1988 

11. Matters under Rule 377 
(1) Dr. Phulrenu Guha raised a matter regarding need to 

set up microwave link at Berhampur T.V. Relay Centre, in West 
Benial. 

7 



(2) ShrimaLi Basavarajeswari raised a matter regardina 
need to convert railway line between Guntakal and Secundra· 
bad into a broad gauge line. 

(3) 8hri Mool Chand Daga raised a matter regQrding need to 
educate people about overeating and also enact necessary legis-
lation in this regard. 

(4) 8hri Harish Rawat raised a matter regarding need to 
start work on refractories project at Pithorgarh in Uttar Pra-
desh immecJiately and investigate reasons for delay. 

(5) 8hri Srikantha Datta Narasimharja Wadiyar raised a 
matter regarwng need to set up a steel plant at Vijayanagar in 
Karnataka. 

(6) 8hri Ganga Ram l'ai&ed a matter regarding need to re-
move the misgIvings being created amongst the Scheduled 
CasteslScheduled Tribes regarding their reservation in Govern-
ment services. 

(7) Shri !vlohd. Mahfooz Ali Khan raised a matter regardlng 
need to conduct a survey in district Etah of Uttar Pradesh to 
explore the possibility of setting up cooking gas agencies. 

(8) Shri Kadambur M. R. Janarthanan raised a matter re-
garding need to increase the support price of cotton. 

I!. StatQnent by Prime Minister 
The Prime Minister made a statement regarding the visit 

to India of General Secretary of the Central.Committee of the 
Communist Party of the Soviet Union from November 25 to 28, 
IQ86. 

·13. StateJDeJlt by Minister 
The Minister of Finance made a statement regarding pro-

jections of resources for Central Plan 1987-88. 

14. Discussion~ under Rul" 183 
(1) Discu3,iion on the state~ent 11)ade by the Minister of 

Home Affairs ill the House on 1st December, 1986 regarding the 
lituation arising out of the killings by terrc;>rists in Punjab on 
30th NoveDlOe.i:. 1986, ('ontlnued. 

·Made at 1-58 P.M. 
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• The following tnembers took part in the debate:-
(1) Gelt. R. S. Sparrow 
(2) Shri Mohd. Mahfooz All Khan 
(3) ~hri Naresh Chander ChaturvecU 

_(4) Prof. Saif-ud-Din Soz 
(5) Shrl Rana Vir Sjngh 
(6) Shri Balwant Singh Ramoowana 
(7) Dr. C. P. Thakur 
(8) Shri Vir Sen 
.(9) Shri G. L. Dogra 

(10) Shd Dinesh Goswaml 
(11) Shri Zainul Basher 

(12) Shri Shyam Lal Yadav 
(13) Shri Kali Prasad l)andey 
(14) Shri Charanji Lal Sharmb 
(15) Dr. Datta Samant 

Shri Buta Singh T£plied to the discussIon. 

The discu~sion wa!': conc:i.uded. 

(il) Discussion on the. need to preserve S8D'CUtyand dlgni'Q' 
of the National Svmbols. l'ajsed by Shri C. Madhav'Reddy 011 
the ~8th Nove.llber, ]98(;. continued. 

The folloWIng members took part in the dl!bate:-

(1) Shrl Suresh Kurup 
(2) Shri Rajiv Gandhi 
(3) Shri Balkavi BaiTagi 
(4) Shrl S. Jaipal Reddy 
(5) Shri P. R. Kumaramangalam \ .. / 
(6) Shri P. Selvendran 
(7) Shri Amftabh Bachchan 

The discussion was not concluded. 
r • 9 



~l'j ~~_,'S"ottMdIId.y,_~Qt'aM-
clay, 8th Deeember, 1988 _ , 

'!'he ~peaker .i.n(QrmeJ. the House that Lok ;Sabha will shill 
sit on Monday. 8th. De~ember and Tuesday, 9th beceinber, 1988, 
for transacti~n of Gbvtfrnrnent busfneD. 

6.59 P.M. 
(Lok 8aoh" lIdjourl11a till 11 A.M, on Wed'ri~y. the 3rd 

December. 19dO) 

OAt 4.25 P.M. 

SUBHASH'C. 'XASHYAP, 
BecTetaiy-GeDeral. 
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LOK SABRA 

BULLETIN-PART I 
(Urief Record of Proceedings) 

Wednes~, December 3, 1986/Agrahayana 12, 1908 (Saka) 

No. 203 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 427--433 we~ orally answered. 
Replies to Starred Questions Nos. 434-436 and 438-447 
were laid on the Table. 

2. UllItarrecl Questions 
Replies to Unstarred Questions Nos. 4513-45.21; 4523-

4561, 4563--4608. 4(j10. 4611, 4613--4666, 4668-4686 
and 4686 A were laid on the Table. 

3. Pagers Laid on the Table 
The following papers were laid on the Tab1e:-

(1) A copy of the Terrorist and Disruptive Activities 
Prevention) Rules. 1986 (Hindi and English ver-
sions) published in Notification No. O.S.R. 1200 
in Gazette of India dated the 13th November, 
1986, under section 21 of the Terrorist and Dis-
ruptive Activities (Prevention) Act. 1985. 

(2) A copy of the Environment (Protection) Rules, 1986 
(Hindi and English versions) published in Notifica-
tion No. S.O. 844(E) in Gazette of India dated the 
19th November. 1986. under section 26 of the 

Environment (Protection) Act. 1986. 

1 
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(8) A copy each of the following Notifications (Hindi and 
English versions) ~r section 1S9 of the Customs 
Act, 1962:-

(i) G.S.R. 1220 published in Gazette of India dated 
the 21st November, 1986 together with an expla-
natory memorandum. 

(ii) G.S.R. 1221 published in Gazette of India dated 
the 21st N.:ovember, 1986.together with an expla-
natory memorandum. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Computer Centre, Chandi-
garh, for the year 1985-86 along with Audited 
Accounts. 

(ii) A statement (Hindi 8l)d English versions) regarding 
Review by the Government on the working of the 
Regional Computer Centre, Chandigarh, for the year 
1985~6. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Geomagnetism, 
Bombay, for the year 1985-86 along with Audited 
Accoants. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Institute of Geomagnetism, Bombay, for the 
year 1985-86. 

(11) (i) A copy of ,the Annual Report (Hindi and English 
versions) of the Indian Institute of Tropical Meteoro-
logy, Pune, for the year 198'5-86. 

(ii) A statement (Hindi and Englislt "lersions) regarding 
Review by the Government on the working of the 
Indian Institute of Tropical Meteorology, Pone, for 
the year 1985-86. 

(12) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Tropical Meteo-
rology, Pune, for the year 1985-86 tOiether with 
Audit Report thereon. 
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(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Remote Sensing Agency, 
for the year 1985-86 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Remote Sensing Agency, for the year 
1985-86. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Council of Scientific and Industrial 
Research. New Delhi. for the year 1984-85. 

(ii) A copy of the Annual Accounts of the CouncR of. 
Scientific and Industrial Research, New Delhi, for 
the year 1984-85: together with Audit Report 
thereon. 

(iii) A copy of the statement (Hindi and English versions) 
regarding Reyiew by the Government on the working 
of the Council of Scientific and Industrial Research, 
New Delhi. for the y~ar 1984-85. 

(15) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Statement regarding R~view by the Government on 
the working of the Electronics Corporation of 
India Limited, Hyderabad, for the year 1985-86. 

(ii) Annual Report of the Electronics Corporation of 
India Limited, Hyderabad, for the year 1985-86 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(16) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act. 1956:-

(i) Review by the Government on the working of the 
Hin~tan Zinc Limited, UQaipur, for the year 
1985-86. 
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-~ ADDul Report of the Hindustan Zinc -Limited 
Udaipur, fortbe year 1985·86 along with ~ 
Audited Accounts and the comments of the Com. 
ptroller and Auditor Generai thereon. 

6f7~A capy each o.f the following Notificatioas (Hindi and 
Eng,liab v~iODS) uad9r sub-section (1) of section 28 
of the Mllles and Mmerals (RegWatlOD and Deve-
lopment) Act, 1957:- --

(i) The Mineral Concession (Amendment) Rules, pub-
lished in Notification No. G.S.R. 888 in Gazette 
of India dated the 18th October, 1986. 

-(ii) S.O. 1880 published in Gazette of India dated the 
10th May, 1986. 

g 
(18) A copy each of the following papers (Hindi and En, ~ 

!ish versions) under sub-section (1) of section 619A'-
of the Companies Act. 1956:-

(a) (i) A statement regarding Review by the Government 
on the working of Bharat Dynamics Limited, Hyde-
rabad, for the year 1985-86. 

(ii) Annual Report of tbe Bharat Dynanlics Limited, 
Hyderabad, for the year 1985-86 along with the-
Au4ited Accounts and the comments of the Comp-
1roI1er and Auditor General thereon. 

(b) (i) A statement regarding Review by the Govemme~t 
on the working of the Hindustan Aeronautics Limit-
ed~ Bangatore, for the year 1985-86 . 

. (ii) AnoDal Report· .of the Hindustan Aeronautics Limited, 
Bangalore, for the year 1985-86 along with Audited 
Accounts and the comments of tho Comptr"Uer and 
Auditor -General thereon. 

(19) (i) A copy of the Annual Report (Hindi and English 
wniom) of the Society for Promotioa of Waste-
landsDetelbpmeut, New Delhi, for the year 1985-86 
alODg with Audited Accounts .. 
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(ii) A copy of the Review (Hindi and EeJtilil w."')' 
by the Government on the working :of·the Sdeiety 
for Promotion of Wastelands Development,. New 
Delhi, for the year 1985-86. -

(20) A copy of the Annual Report (Hindi and English ver~·· 
sions) of the Padmaja Naidu Himalayan ZooJoFa1: 
Park, Darjeeling, for the year 1984-85 along with 
Audited Accounts. . 

(21) A copy each of the following papers (Hindi .and" Eaa-" 
lisb versions) under section 619A of the CompaDiS 
Act, 1956:-

(i) Review by the Government Of.l the working of th~ 
Andaman and Nicobar Islands Forest and PIailt .. 
tion Development Corporation Lbnitecf. Port 
Blair, for the year 1985-86. 

(ii) Annual Report of the Andaman and N"~,*; 
Islands Forest and Plantation Development" Cor-
poration Limited, Port Blair, for the year t 985.;86 
along with the Audited Accounts BOd the com-
ments of the Comptroller and Auditor General 
thereon. 

(22) A copy of the Maharashtra Administrative Tribunal 
(Salarie~ and Allowances and Conditiona of . Service 
of Chairman, Vice-Chairman and Members) Rules, 
1986 (Hindi and English. versiODs) published in Noti-
fication No. G.S.R. IIS7(E) ·in, Gazette of India 
dated the 21st October. 1986, under sUb-section (1) 
of section 37 of the Administrative Tribunals Act, 
1985. . 

(23) (i) A copy of the Annual Report ;(Hindi and Eqlish 
versions) of the Tndian Institute· of Public Admiail-, 
tration, New Delhi, for the year 1985-86 aIq with .: 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English yemoD~) 
, '. by·the Government 011 thewMm, ·ofdte Indian 

Institute of . Public- Administratioa; New Delhi, 1m 
.~ year '1985-86. .... . 
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4. "port of the Committee OD PrIvate Memben' Bills and 
a.oiatiORti 

SHRI NANDLAL CHOUDHARY presented the Twenty-
eighth Report (Hindi and English versions) of the Committee' 
on Private Members' Bills and Resolutions. 

5. Report of Estbnates Committee 

PROF. MADHU DANDAVATE presented the Thirty-Sixth 
Report (Hindi and English versions) of the Estimates Com-
mittee on Action Taken by Government on the recommend-
ations contained. in the Nineteenth Report of the Committee 
(8th Lok Saaha) on the Ministry of Transport-Border Roads . 

.. Reports of Study Tuurs of the Committee on the Welfare 0' 
SeIl_uled Calt. and Scheduled Tribes 

SHRl K. D. SUL TANPURI laid on the Table a copy each of 
the ·following Reports (Hindi and English versions) of the Study 
Tours of the Committee on the Welfare of Scheduled Castes and 
SCheduled Tti~F:-

(I) Report of the Study Tour of Study Group I of the 
Committee on its visit to Guwahati, Shillong, Cal-
cutta, Imphal and Calcutta durin~ September-Octo-
ber. 1986. 

(ii) Report of the Study Tour of Study Group II of the 
Committee on its visit. to Hardwar, Dehradun, 
Paonta Sahib, Shimla, Mandi, Manali and. Chandi-
garh during September-October, 1986. 

7. Report of the Comm~ttee on Subordinate LegIslation 

SHRI MOOL CHAN]) DAGA presented the Twelfth Report 
(Hindi and English versions) of the Committee on Subordinate 
Legislation. 

I. DeJmaacla for keen GraDU (GeDeral)-19M-15 

smu JANABDHANA. POOJARY presented a statement 
(Hindi aud English versions) showing. Demands for Excess 
Grants in respect of the Budget (General) for 1~. 
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•...... . .. ., .... 

Prof. Madhll Dandavate called the ilttention·,of· the .Minister 
of Defence to the situation arising out. of setting AlP ¢ a Na-
tional Test Bange in Baliapal and Bhograi area of Orissa and 
the steps taken by the Government 1n regard thereto.' 

. -
The Minis~r of State in the Department of Defence Re-

.eareh and D€:velopment in the Ministry of Defence made a 

.tatement in regard thereto. 

10. Matten UDder Rule 377 

(1) Shri Ranjitsingh Gaekwad raised a matter regarding 
Deed to protect the interests of HDPE units in the country in 
case Jute packing is made mandatory. 

(2) Shri Jagdish Awasthi raised a matter regarding need to 
undertake comprehensive survey of water resource- in Kanp~ 

(3) Shri Ram Pujan Patel raised a matter Tegarding need. 
to allow farmers to thrash their paddy crops and open pur-
chase centres for selling paddy at a reasonable price in the 
eountry particularly in Uttnr Pradesh. 

(4) Shri Raj Kumar Rai raised a matter regarding need to 
let up small scale industries in Balia and Azamgarh districts of 
eastern Uttar Pradesh. 

(5) Shri V. S. Vijayaraghavan raised a matter regarding 
need to open a Navodaya School in Palgha~ district of Kerala . .... 

(6) Shrl Santosh Kumar Singh raised a matter regarding 
need to convert Shahganj-Azamgarh-Mau-BaWa meter-gau,. 
line into broad-gauge. 

(7) Dr. Datta Samant raised a matter regarding nee4 to 
.anction an 3mount of Rs. 80 crores for construction of Man-
khurd-Belapur railway line in Bombay. 

ll"'~ uilder Rule 113 
Discussion on the need to preserve sanctltv and dignity of 

the Naficmal Symbols, l'ai"ed bv Shrl C. Madh.v 'Reddy on the 
28th November, 1986. conUnued. . . 
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The followtDl merabenl tGGt part ill.~" .. ' .. 
{ll:~ Am Q~~",: 
(2) Kua Mamata Baum1- '; .. 
(3) Shr1 Amar Roypradhari 
(4) Shri Braja Mohan Mohanty' 
(~) Smt. Gaeta ~rjee 
~6)Shrl Shantaram Naik 
(7) Shli Kali Prasad Pandey 
(8) Shri Keyur Bhushan 

,f,., '~', (9) Dr."G: ~: ~ajhans 

$!irl P.· c.."hldambera1'n replied to the debate. 
The discuJSion was concluded. 

11.'~ 8i11-Uader Coalider.tioa 

THE tHlLD LABOUR (pROHIBITION ANi> BBG'ULA. 
~) BI:LL. 1988, as pa&aec. by RajyaSabha. 

The motion for consideration of the BUl Was moved .., 
Shrl ~. A. Sangma . 

. '!'he following membt'l's took part in the debate:-
(1) Or. (Mrs.) T. K&lpana Devi 
J2) Shri Mool Chand Daga 

./(3) Pnf. N. G. RanSIi 
(4) Dr. Sudhir Roy 
(5) Silri Somnath Rath 
(6) Shrl Shyam Lal Yadav (speech unftn1shed) 

The diaculSlon was Dot concluded. 

11. Motion 

Shrl Viahwanath Pratap SIngh moftli tI.- ...... _ 
motfon:-

"That Ihh Roue do eoD8ider the ~ .. .ea. n .. -... 
tion In the country." ' ... ', 

;··('1& " 
I., P'. 



• followJDl ......... took pat .ta·" w.au-
(1) Sbri c. IW"':Y Bed", 
(2) Shrl Y. S. Mahajrm 
(3) Shri lJhola Hath Sell 
(')Shrl Somnath Chatterjee 
(5) Shrl Vlrdhl Cbander JaiD 

The discuuion was not concluded. 

Je. BaH-An-Doar DileauioD 

lCum. Mamata Banerjfe raised a di8cualon on the PDt. 
arising out of the answer given by the Mlnlater of State in the 

• Ministry of Urban Development on the 10th November, 1988 to 
Unstarred Question No. 1025 regardin, closure of Governrnent 
of India PresIde at Caleut~a. 

Shri Dalblr Singh repUed to the dJIcualoza. 
B.05 P.M. 

(Lot Sabha adJourn~ tiD 11 A. It!. on ~U1'IIC1a,., the Ith 
December, 1986). 

11 
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LOKSABHA 

BULLETIN-PART I 
(Brief Record of Proceediap) 

Thursday, December 4, lIi861 Agrabayana 13, 1908 (Saka) 

No. 204,_ 
] 1.01 A.M. 
L Oath 01' Atlirmation 

Sbri M. Y. Ghorpade made the affirmation in English sianed 
the Roll of Members and took his seat in the House. 

2. Starred Questions 

Starred Quetions Nos. 448, 449 and 452~56 were orally 
answered. Replies to the remaining questions were laid on the 
Table. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 4687-4773, 4775-

4922 and 4922-A were laid on the Tabl~. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A statement (Hindi and English versions) (i) correcting 
the reply given on the 6th November, 1986 to Un-
starred Question No. 485 by Sbri N. Dennis regard-
ing Dams built on Cauvery in Kamataka and (ii) 
giving reasons for delay in correcting the reply. 

(2) A statement (Hindi and English versions) correcting 
the reply given 011 the 27th November, 1986 to Un-
starred Question No. 3S84 by Shri Keyur Shushan 
regarding Mahi Bajajsagar Project. 
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(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Housing and Urban Development Corporation for the 
year 1985-86. 

(ii) Annual Report of the Housing and Urban DevelOp-
ment Corporation for the year 1985-86 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(4) A copy ~f the Air-India Staff Housing (Amendment) 
Regulations, 1985 (Hindi and English versions) 
published in Notification No. HO/58-5 in Gazette of 
India dated the 17th May, 1986 together with an 
explanatory Note under sub-section (4) of 
section 45 of the Air Corporations Act, 1953. 

(5) A copy of the Report (Hindi and English versions) 
of the Commission of Railway Safety for 1985-86. 

(6) A copy of the Annual Report (Hindi and English 
versions) of the Central Wakf Council for the year 
1985-86 along with Audited Accounts. 

(7) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Wakf Council for the year 1985-86. 

(8) A copy eacl1 of the following Notifications (Hindi 
and English versions) under sub-section (4) of sec-
tion 124 of the Major Port Trusts Act, 19b3:-

(i) G.S.R. 1171 (E) published in Gazette of India 
dated the 30th October, 1986 approving the Co-
chin Port Employees (Conduct) Amendment Re-
gulation, 1963. 

(ii) G.S.R. 1177(E) published in Gazette of India 
dated the 4th November, 1986 approving the 
Mormugao Port Employees' (Medical Attend-
ance) (Amendment) Regulations, 1986. 
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(ill) G.S.R. 1178(E) published in Gazette of India 
dated the 4th November, 1986 approving the 
Cochin Port Employees' (Classification, Control 
and Appeal) Amendment Regulations, 1986. 

(iv) G.S.R. 1179(E) published in Gazette of India 
dated the 4th November, 1986 approving the Cal-
cutta Port Trust Class I Employees' (Acceptance 
of Empibyment after Retirement) Regulations, 
1986. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Kandla Dock Labour Board for the 
year 1985-86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Kandla 
Dock Labour Board for the year 1985-86. 

(10) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Madras Dock Labour Board 
for the year 1985-86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Madras 
Dock Labour Board for the year 1985-86. 

( 11) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Cochin Shipyard Limited for the year 1985-86. 

(ii) Annual Report of the Cochin Shipyard Limited 
for the year 1985-86 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

( 12) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Public "Fin-
ance and Policy, New Delhi, for the year 1985-86 
along with Audited Accounts. 
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(13) A copy of the R.eview (Hindi and English venions) 
by the Government on the working of the National 
Institute of Public Finance and Policy, New Delhi, 
for the year 1985-86. 

( 14) A copy of the Khuda Bakhsh Oriental Public Lib-
rary Service Regulations, 1986 (Hindi and Eng-
lish versions) published in Notification No. nlKBL-
411187 in Gazette of India dated the 7th June, 
1986 under sub-section (4) of section 28 of the 
Khuda Bakhsh Oriental Public Library Act, 1969. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Technical Teachers' Training Insti-
tute (Eastern Region) Calcutta, for the year 1985-86. 

(ii) A oopy of the Annual Accounts (Hindi and English 
versions) of the Technical Teachers' Training Insti-
tute (Eastern Region) Calcutta, for the year 1985-86 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Technical 
Teacheno' Training Institute (Eastern Region) Cal-
cutta, for the year 1985-86. 

(16) (i) A copy of the Annual Report (Hindi and English 
~sion') of ·the Regional Engineering College, Rour-
kela, for the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Regional 
Engineering College, Rourkela, for the year 1985-86. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Foundry and 
Forge Technology, Ranchi, for the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) 
by the 'Government on the working of the National 
Institute of Foundry and Porge Technology, Ranchi, 
for the year 1985-86. 
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.(18) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College, Kuru-
kshetra, for the year 1985-86 together with Audit 
Report 'thereon. 

(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Institute of Technology, 
Jamshedpur, for the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Regional 
Institute of Technology, Jamshedpur, for the year 
1985-86. 

(20) (i) A copy of the Annual Report (Hindi and English 
versions) of the Sardar Vallabhbhai Regional College 
of Engineering and Technology, Surat, for the year 
1985-86. 

(ii) A copy of the Review (Hindi and English versions) 
by 1he Government on the working of the Sardar 
VaTIabkbhai Regional College of Engineering and 
Technology, Surat for the year 1985-86. 

(21) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College, Rour-
kela, for the year 1985-86 together with Audit Re-
port thereon. 

(22) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College, Durga-
pur, for the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Regional En-
gineering College, Durgapur, for the year 1985-86. 

(23) (i)A copy of the Annua) Report (Hindi and English 
versions) of the Technical Teachers' Training Insti-
tute (Northern Region) Chandigarh, for the year 
1985-86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on ,the working of the Technical 
Teachers' Training Institute (Northern Region) 
Chandigarh, for the y~ar 1985-86. 
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(24) A copy of the Indian Telegraph (Seventh Amend-
ment) Rules, 1986 (Hindi and English versions) 
published in Notification No. G.S.R. 1237(E) in 
Gazette of India dated the 28th November, 1986 
under sub-section (5) of section 7 of the Indian 
Telegraph Act, 1885. 

(25) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion 23 of the Prevention of Food Adulteration Act, 
1954:-

(i) The Prevention of Food Adulteration (2nd Amend-
ment) Rules, 1986 published in Notification No. 
G.S.R. 507(E) in Gazette of India dated the 19th 
March, 1986 together with a corrigendum thereto 
published in Notification No. 939(E) dated the 9th 
July, 1986. 

(ii) The Prevention of Food Adulteration (Sixth 
Amendment) Rules, 1985 published in Notification 
No. G.S.R. 605(E) in Gazette of India dated the 
24th July, 1985 together with a corrigendum 
thereto published in Notification No. G.S.R. 724(E) 
dated the 29th April, 1986. 

(iii) The Prevention of Food Adulteration (Ninth 
Amendment) Rules, 1985 published in Notification 
No. G.S.R. 892(E) in Gazette of India dated the 
6th December, 1985 together with a corrigendum 
thereto published in Notification No. G.S.R. 1008 
in Gazette of India dated the 18th August, 1986. 

(26) A copy of the Drugs and Cosmetics (First Amend-
ment) Rules, 1986 (Hindi and English versions) 
published in Notification No. G.S.R. 17(E) in Ga-
zette of India dated the 7th January, 1986 together 
with a corrigendum thereto published in Notification 
No. G.S.R. 1059(E) dated the 5th September, 1986 
under section 38 of the Drugs and Cosmetics Act, 
1940. 

(27) (i) A copy of the Annual Report (Hindi and English 
versions) of the International Institute for Population 
Sciences, Bombay, for the year 1985·86, along with 
Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Internatiol1'lll 
Institute for Population Sciences, Bombay, for the 
year 1985-86. 

(28) (i) A copy of the Annual Report (Hindi and English 
versions) of the Nationa1 Institute of Ayurveda, 
Jaipur, for the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Insti-
tute of Ayurveda, Jaipur, for the year 1985-86. 

(29) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Council for Research in 
Ay~r.veda and Sidha, for the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Coun-
cil for Research in Ayurveda and Sidha for the year 
19R5-86. 

(30) A statement (Hindi and English versions) explaining 
the reasons for not laying the Annual Report and 
Audited Accounts of the Institute of Post Graduate 
Teaching and Research Gujarat Ayurveda Universit) 
Jamnagar, for the year 1985-86 within the stipulated 
period of nine months after the close of the Account-
ing year. 

(31) The following statements (Hindi and English ver-
sions) showing the action taken by the Government 
on various assurances, promises and undertakings 
given by the Ministers during the various sessions 
of Lok Sabha:-

(i) Statement No. XIX-Ninth Session, I 
1982. l 

(ii) Statement No. XVIII-Fourteenth Session ~ 
1984. J 
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(iii) Staaaent No. XB-Second SessiOll, 
1915. 

(iv) Statement No. IX-Third Session, 
1985. 

(v) Statement No. Vill-Fourth Session, 
1985. 

(vi) Statement No. V-Fifth Session, 1986. 
(vii) Statement No. II-Sixth Session, 1986. 

1 
I 

I 
I 
I Eighth 
l Lok 
~ Sabha. 
I 
I 
I 
J 

*(32, A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs 
Act, 1962:-

(i) Notification Nos. 476186-Customs and 477186-Cus-
toms published in Gazette of India dated the 4th 
December, 1986 together with an explanatory 
memorandum seeking to fix specific rate of basic 
customs duty of Rupees 160 per tonne and auxi-
liary duty of customs of RupeQi 400 per tonne 
respec_tively on crude petroleum in place of basic 
duty of 10 per cent ad valorem and auxiliary duty 
of Rupees 300 per tonne charged hitherto. 

(ii) Notification Nos. 479186-Customs to 483186-Cus-
toms published in Gazette of India dated the 4th 
December, 1986 together with an explanatory 
memorandum regarding exemption to (i) melting 
scrap of iron or steel other than heavy melting scrap 
and also sponge iron and hot briquetted iron im-
ported for use in electric arc furnace from the 
customs duty in exc;ess of 20 per cent ad valorem, 
and (ii) heavy melting scrap of iron or steel when 
imported for use either in electric arc furnace ?r 
in induction furnace units from customs dut)' m 
excess of 20 pet" cent ad valorem plus additional 
duty. 

-Laid at 7.20 P.M. 
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'5. Repo.rt of EltimIlCes Committee 
Smt. Chandra Tripathi presented the Thirty-Seventh RePort 

(Hindi and English versions) of the Estimates Committee on the 
Ministry of Finance, Department of Economic Affairs-Revision 
of Form and Contents of the Demands for Grants, and Minutes of 
the sittings of the Committee relating thereto. 

6. Calling Attention 
Shri Piyus Tiraky called the attention of the Minister of Hu-

man Resource Development to the reported damage ,caused to in· 
valuable pieces of an sent for exposition at the Festival of India 
held in France and the United States of America and the action 
taken by the Government in that regard. 

The Minister of Human Resource Development made a state-
ment in regard thereto. ' ' :" 

7. Motion Regarding Report of Joint COmmittee-Extension of 
time ' 

Shri Somnath Rath moved the following motions:-
"That this House do further extend upto the last day of 

the Budget Session, 1987, the time for presentation 
of the Report of the Joint Committee on the Bill to 
provide for the appointment of a Lokpal to inquire 
into allegations of corruption against Union Ministers 
and for matters connected therewith." 

The motion was adopted. 

8. Matters Under Rule 377 
(1) Shri S. Singaravadivel raised a matter regarding need to 

persuade the Government of Karnataka to release at lease 50 TMC 
of Water from their reservoirs to Tamil Nadu and also refer 
Cauvery water dispute to a time-bound tribunal. 

(2) Dr. V. Venkatesh raised a matter regarding need to con-
vert the track between Kolar and Bangarpet into broad gauge. 

(3) Shri Birbal raised a matter regarding need to accQrd sanc-
tion to Sidhmukh and Nauhar canal projects in Rajasthan. 
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(4) Sbrl ZainJlI Basher raised a matter reprcIiac -=d te COlI-
vert meter gauge line between Chapra and Aurihar lunction into 
tm:.d gauce. . . 

(!) Shri B. N. Reddy raised a matter regar4iag need to pr0-
vide fin~ial assiataDce to the State Oolmlment of AndID'a Pm-
desh to meet situation ueated by tloods aod drouJht in die State. 

(6) Smt. Jayanti Patnaik raised a matter reprc;ling aeecl to 
revive the exploratory fishery project at Paradip in Orissa. 

(7) Shri Del Chand Jain raised a matter felar4iDc Deed tQ 
IIUIb it obtiBamry to indicate the contents of the food i .... OIl 
dick coataiaersl:pacbts. 

(8) Shri Virdhi Chander lain raised a matter regarding need 
to p"ovide suflicient financial assistance for early COIIlJ11dicm of 
Sagar Mal Gopa and Veerbal branches of laQira GaadW CaDsl . 
m Rajasthan. 

(9) Shri Aziz Qureshi raised a matter regarding __ to pro-
vide more facilities at Satna and Mahiyar railway stations in 
Madhya Pradesh. 

,. M.odoaa 
(i) Further discu§sion on the following motion moved by Shri 

Vishwanath Pratap Singh on the 3rd December, 1986, was re-
sumed:-

'That this House do consider the general economic situa-
tion in the country." 

The following members took part in the debate:-
(1) Shri Sriba11av Panigrahi 
(2) Shri H. M. Patel 
(3) Shri Murli Deora 
(4) Shri Vir Sen 
(5) Shri Kadambur M. R. Janarthanan 
(6) Shri Tarun Kanti Ghosh 

1be discUilion was not concluded. 
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(ii) Shri Dirijay SiIlh moved the foIIoMnr metioa~-
"That this House is of the opiDiou that • ea;&GIIIIIeIltal 

movement in the country is losin& momentum and 
recommends to the Government to tab steps for 
reviving the J:IIQEIIeBbml III die grISI-l'OQ&~." 

The following members took part ia die * ___ 
(I) Shri Hanaaa Moliah 
(2) Shri K. P. Singh nco 
(3) Shri Ajitsinh Dabhi 
(4) Shri MaOl'llDjan Bhakta 
(5) Shri G. Bhoopathy 
(6) Prof. K. V. Thomas 
(1) Shri Arvind Netam 
(8) Prof. P. J. Kurien 
(9) Shri Thampan Thomas 

(l0) Shri Bharat Singh 
(11) Shri Shantaram. PotdukH 
(12) Shri P. Namgyal 
(13) Prof. Saif-ud-Din Soz 
(14) Shri Jujhar Singh 
(15) Shri Aziz Qureshi 
(16) Shri I. Rama Rai 
(17) Shri K. D. Sultanpuri 
(18) Shri Kamal Cbaudhry 
(19) Shri Ramashray Prasad SiR .. 
(20) Shri M. Y. Ghorpade 
(21) Shri Bhajan La! 
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An amendment was moved by Shri Digvijay Sinh . . - . ~.' .. 

. :.Sh~ Digvij~y Sinh replied to the debate. 

The amend~ent was adopted. 

The motion· was adopted, as amended. 

10. Report Of ..... AdvisOry Committee 

Sm4:. Sheila Dikshdt presented the Thirty-second Report of the 
Business Advisory Committee. 

7.21 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 5th 

December, 1986). 
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LOK SABRA 
'-

BULLETIN-PART I 
(Brief Record of Proceedinp) 

Friday, December 5, 1966/Agrahayana 14, 1908 (Saka) 

No. 205 
11 A.M. 
L Starred Questions 

Starred Questions Nos. 46<1, 471-473, 475-477 and 477-A 
were orally anowered. Replies to the remaining questions were 
laid on the Table. 

l. Vutarred Questions 
Replies to Unstarred Que!>tions Nos. 4923-5129 were laid on 

the Table. 

3. Papers laid on the TabJe 
The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council of Arbitration, New 
Delhi, for the year 1985-86 along with Audited 
Accounts. 

(2) A copy of the Review (Hindi and English versions) 
I by the Government on the working of the Indian 

Council of Arbitration, New Delhi. for the year 
1985-86. 

(3) (i) A copy of the Annual Report (Hindi and Engli~h 
versions) of the Institute of Hotel Management, 
Catering and Nutrition, New Delhi, for the year 

I 1985-86 along with Audited Accounts. 
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(ii) A copy of the Annual Report (Hindi and English 
verslons) of the Institute of Hotel Management 
Catering Technology and Applied Nutrition, Bom~ 
bay, for the year 1985-86 along with Audited 
Accounts. • ... 

(iii) A copy of the Annuai··Report (Hindi and English ' 
versions) of the . Institute of Hotel Managemen t 
Catering. Technology and;Applied Nutrition, Madras, 
for the year 1985-H6 along with Audited Accounts. 

(iv) A copy' of the' Annual Report ,(Hindi and English 
I versions) of the Institute of Hotel Management 

Catering Technology andApplieci .Nutrition, Cal-
cutta, for the year 1985-86 along with AudIted 
Accounts. I 

(-f') A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel ~nt 
Catering Technology and Applied Nutrition, Srina-
gar. for the year 1985-86 along with Audited' Ac-
counts. 

( .... i) A copy of the Annual Report ·(Hincli:·aml· Bngiish 
versions) of the Institute of llotel Management, 
Catering Technology and Applied Nutrition, Hydera-
bad, for the year 1985-86 mong with' '~'udited 
Accounts. 

(vii) A copy of the Annual Report (Hindi md!..lED&1ish 
versions)' of the Institute of Hotel Management, 
Catering Technology and Applied '. -Nutrition, 
Ahmedabad. for the year 1985-86 along with Audited 
Accounts. 

~viii) A . copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management, Cater-
ing .Technology' and ApptiedNuUunou, .dhubanes-
war, for the year 1985-86 :along 'with Auditea 
Accounts. 

(ix) A copy of the Annual Report '(Hindi and English 
versions) of the Ill9titute of . HoteL' .~nagement 
Catering Te::hno]oiY and Applieki ~tt:itlon, B~ga­
lore. for the yt!&r 1985-86 along" WIth AudIted 
Accounts . 

. . (x) A copy of the Annual Report. (Hindi and English ver-
sions) df. ·the· Institute of Hotel Ma:nagement, Cater-
ing T.echlogy aud Applied· Nutrition, Lucknow, 
li)r the year 1985-86 along with Audited Accounts. 
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(xi) AcoPYI of the Annual Report (HiDdi and,English 
versi~s),of the Institute of Hotel, Management, 
CafcrJng Technology 'and Applied Nutrition, Goa 
for the year 1985-86 along with Audited Accounts. 

(xi4,.A .copy. of the Annual Report (Hindi and English 
veralOns) .of the Food ,Craft Institute, Patna, for the 
year 1985-86 along with Audited Accounts. 

(xiii) 'A copy of the Annual Report (Hindi and English 
versions) of 'the Food Craft Institute, New Delhi, for 
the' year 1985<-86 along with Audited Accounts. 

(xiv) 'A copy of the Annual Report (Hindi and English 
versions) of the Food Craft Institute, Guwahati, for 
the year 1985-86 along with Audited Accounts. 

(~ 'A eopy 'of the Annual Report (lUndi and English 
versions) of the Food _Craft 'Institate, Tirachirapalli .. 
for the year 1985--86 along with Audited Accounts. 

(xvi) A copy of ·the.AnnqaLReport (Hindi and:English 
versions) of the Foed Craft Institute, Aligarh, for the 
year 1985--86 along with Audited Accounts. 

(4) A copy, ,of the,' Review . (Hindi, and English versions) 
by. the Government on the working of the Hotel 
Management, Catering Technology and. ,Applied Nut-
rition at New Delhi, Bombay, Madras, Calcutta, Sri-
nagar,. Ahmedabad, Bangalore, Hyderabad, Bhuba-

neswar, Lucknow and Goa and FODdcraft Institutes 
at fOatna, Delhi, 'Iiruchirapalli, .Guwahati and Aligarh 
for the year 1985-86. 

(5) A statement (Hindi and English versions) correct-
ing'ltM'reply given on 10 Noyemt.r .. 19~·to Ua-
starred· Ottestion Ncr. 813 by, Sarvasltri Ram Dhan 
and Ammda Pathak re~arding telecast 0f regional 
programmes in Non-Hindi 9p8Bking' areas. 

(6) A statldlent (lbnm and EmPish versions) correct-
ing the !l'eply givcm on 10 November. 1986 to Ua-
starredOuesOOo, No. 1006 by Dr. Chillta Mohan 
and Skri' K. 'Kunjambu ,regarding teleeast of re-
gional programmes. 
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(7) A co!-'y of the Amlual Report (Hindi and English ver· 
sions) of the Wool Research Association, Thane, for 
the year 1985-86 along with Audited Accounts. 

(8) A copy of the }(wiew (Hindi and English versions) 
oy the Government on Ute workmg of the Wool Re-
search Association, Thane, for the year 1985-88. 

(9) (i) A copy of t!~e Annual Report (Hindi and English 
versions) of the Export-Import Bank of India for the 
year 1985 along with Audited Accounts under sub-
section (5) of section 19 and sub-section (5) of sec-
tion 24 of the Export-Import Bank of India Act, 
1981. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Export-Import 
Bank of India for the year 1985. 

(10) A cOfY each of tnt' following papers (Hind and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Life Insurance Corpo-
ration of India for the year ended the, 31 st March, 
1986. 

(ii) Annual Report of the Life Insurance Corporation 
of India for the year ended the 31st March, 1986 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(b) (i) A statement regarding Review by the Govern-
ment on the working of the N ationa1 Insurance 
Company Limited for the year ended the 31 st De-
cember, 1985. 

(ii) Annual Report of the National Insurance Company 
Limited for the year ended the 31st December, 
1985 along with Audited Accounts and the com-
ments of the Comptroller 'and Auditor General 
thereon. 
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(11) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (4) of section 19 of 
the Banking Companies (Acquisition and Transfer of 
Undertakings) Act, 1970:-
(a) (i) The Indian Overseas Bank Officer Employee~ 

(Conduct) Regulations, 1976. 
(ii) The Indian Overseas Bank Officer Employees' (Dis-

cipline and Appeal) Regulations, 1976. 
(iii) The Indian Overseas Bank Officer Employees' 

(Acceptance of Jobs in Private Sector Concerns 
after Retirement) Regulations, 1979. 

(b) (i) The Syndicate Bank Officer Employees (Conduct) 
Regulations, 1976. 

(ii) The Syndicate Bank Officer Employees (Discipline 
and Appeal) Regulations, 1976. 

(iii) The Syndicate Bank Officer Employees (Accep-
tance of Jobs in Private Sector Concerns after Re-
tirement) Regulations, 1979. 

(c) (i) The Bank of Maharashtra Officer Employees 
(Conduct) Regulations, ] 976. 

(ii) The Bank of Maharashtra Officer Employees (Dis-
cipline and Appeal) Regulations, 1976. 

(iii) The Bank of Maharashtra Officer Employees (Ac-
ceptance of Jobs in Private Sector Concerns after 
Retirement) HEgulations, 1979. 

(d) (i) The Punjab National Bank Officer Employees 
(Conduct) Regulations, 1976. 

(ii) The Punjab National Bank Officer Employees 
(Discipline and Appeal) Regulations, 1976. 

(iii) The Punjab National Bank Officer Employees 
(Acceptance of Jobs in Private Sector Concerns 
after Retirement) Regulations, 1980. 

(e) (i) The Central Bank of India Officer Employees 
(Discipline and Appeal) Regulations, 1976. 
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(ii) 'The,Ceotu.! Bankci>f India Officer Employees (Cc:IIP 
duct), Regulations;, 1976. 

(iii) The Central Bank of India Officer Employees 
(Acceptance of Jobs in Private Sector Concerns 
after Retiremc:nt) Regulations, 1984. 

(t) (I) The Bank of Baroda Officer Employees' (Conduct) 
Regulations, 1976. 

(ii) The Bank of Baroda Officer Employees (Discipline 
and Appeal) Regulations, 1976. 

(iii) The' Bank of Baroda Officer Employees (Accep-
tance .of Jobs in Private Sector Concerns after 
Retirement) Regulations, 1980. 

(g) {i) The Canara Bank Officer Employees (Conduct) 
Regulations, 1976. 

(ii) The Canara Bank Officer Employees (Discipline 
and, Appeal) Regulations, 1976. 

(iii) The Canara Bank Officer Employees (Acceptance 
of Jobs in Private Sector Concerns after Retire-
ment) Regulations, 1979. 

(h) (i) The Allahabad Bank Officer Employees (Con-
duct) Regulations, 1976. 

(il) The Allahabad Bank Officer Employees (Discipline 
and Appeal) Regulations, 1976. 

(iii) The Allahabad Bank Officer Employees (Accep-
tance of Jobs in Private Sector Concerns after 
Retirement) Regulations, ,1980. 

(i) (i) The' Indian Bank Officer Employees' (Conduct) 
Regulations, 1976. . 

(ii) The 'Indian Bank Officer Employees (Discipline and 
Appeal) Regulations, 1976. 

(iii) The Indian Bank Officer Employees' (Acceptance of 
Jobs in Private Sector Coocerns after Retirement) 
Regulations. ,1979. 
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(j) (i) The United Commercial Bank emcee Employees 
.- (Discipline and Appeal) -Regulations, 1976. 

,. (ill The : United . Commercial Bank Emplo.yees (Conduct) 
:.ltegulations,' 1976. 

(tii) The United Commercial Bank -Officer Employees 
,(Ac:oe.ptance of Job~ in Private Sector .. Concerns 
-after Retirement) Regulations,. 1979. 

(k) ti) The ·United Bank of India Officer Employees 
(Conduct) Regulations, 1976. 

(ii) -The United -Bank of India Officer Employees (Dis-
cipline and Appeal) Regulations, 1976. 

(ii~ The United Bank of India Officer· J;mployees (Ac-
ceptance of Jobs in Private Sector concerns after 
Retirement) Regulations, 1976. 

(I) 0) The Dena Bq.nk Officer Employees (Conduct) Re-
gulations, 1976. 

(ii) The Dena Bank Officer Employees (Discipline and 
Appeal) Regulations, 1976. 

(iii) The Dena Bank Officer Employees (Acceptance 
of ,Jobs in Private Sector after Retirement) Regu-

- lations, 1978. 
(m) (i) The -Union Bank of India Officer Employees 

(Conduct) Regulations, 1976. 
(ii) The Union Bank of India Officer Employees (Dis-

cipline and Appeal) Regu'lations, 1976. 
(iii) :rhe Union Bank of .India Officer Employees (Ac-

ceptance of Jobs in Private Sector Concerns after 
Retirqment) Regulations, 1978. 

(n) (i) The Bank of India Officer Employees (Conduct) 
Regulations, 1976. 

(ii) The Bank of India Officer Employees (Discipline 
and -Appeal) Regulations, 1976. 

(iii) The· Bank of India Officer Employees (Acceptance 
at lobs in Private Concerns after Retirement) Re· 
gulations, 1980. 
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(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Industrial Dcvelopm~t Bank of 
India for the year 1985-86 along with Audited Ac-
counts under sub-section (5) of section 18 and sub-
section (5) of section 23 of the Industrial Develop-
ment Bank of India Act, 1964. 

\ 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Industrial 
Bank of India for the year 1985-86. 

(13) A copy of Notification No. S.D. 799(E), (Hindi and 
English versions) published in Gazette of India dated 
the 30th October, 1986 making certain amendment 
to Notification No. S.D. 488 (E), dated the 13th 
August, 1986 under section 49 of the Tea Act. 1953. 

(14) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 

I of the Companies Act, 1956:-
(a) (i) Review by the Government on the working of 

the Export Credit Guarantee Corporation of India 
, Limited for the year 1985. 

(ii) Annual Report of the Export Credit Guarantee 
Corporation of India Limited for the year 1985 
along with Audited Accounts and the comments of 
the ComptrollC'r and Auditor General thereon. 

(b) (i) Review by tilt: Government on the working of 
the Minerals and Metals TradinlJ Corporation 
Limited for the year 1985-86. 

(ii) Annual Report of the Minerals and Metals Trading 
C.Jrporatior.. Limited for the year 1985-86 along with 
Audited Accounts and the commenl.s of the Comp-
troller and Auditor General thereon. 

, (c) (i) Review by the Government on the working of 
the State Trading Corporation of India Limited for 
the year 1985-86. 

(ii) Annual Report of the State Trading Corporation of 
I India Limited for the year 1985-86 along with 

Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 
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(d) (1) A statenlent regarding Review by the Govern-
ment on the working of the Trade Fair Authority 
o~ India for the year 1985-86. ' 

(il) Annual Report of the Trade Fair Authority of 
India for the year 1985-86 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(15) (i) A copy of the Annual Report (Hindi and English 
versiGDs) of the Gem and jewellery Export Promo-
tion Council, Bombay, for the year 1-986-86 along 
with Audited Accounts. I 

(ii) A COpy of the Review (Hindi and English versions) 
by the Government on the worJPng of the Gem end 
Jewellery Export Promotion Council, Bombay, for 
the year 1985-86. 

(18) (1) A copy of the Annual Report (Hindi and English 
versions) of the Shellac Export Promotion Council, 
Calcutta, for the year 1985-86. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Shellac Export Promotion Council, 
Calcutta, for the year 1985--86 !Ogether with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and Engllsh versions) 
~ the Government on the working of the Shellac 
ExPOrt Promotion Council, Calcutta, for the year 
1985-86. I 

(17) (1) A copy of the Annual Report (Hindi and English 
versions) of the Engineering Export Promotion Coun-
cil for the year 1984-85 along wifh Audited Accounts. 

(if) A copy of the Review (Hindi and English versions) 
by the Government on the working 01 the Engineer-
ing Export Promotion Councll for th~ year 1984-85. 

(18) A :;f.t;.tement (Hiudl and EngliSh versions) showing 
reasons for delay in laying the papers mentioned at 
(17) ~bove. 

(19) (1) A. copy of the Annual Report (Hindi and English 
versfomr) of· the Indian Silk Export Promotion Coun-
cil for the year 1985-86 along with Audited Accounts 

9 



(iiJ a copy of the Review (fundi and English versions) b) 
tn~ uovel'nment un tl1e wor1Wlg .;)1 the lnwan :swt 
Jl.x.purt ,lJromouon l;:ounCJJ. tor tne year lWtIO-uc.. 

(20), (1) A copy oi the Annual Hepart !.hmai and ~gl1ah 
veJ.'&lozu,) 01 Ute Jute AianUlal!tures .LJeVeio,PmtW1. 
Council, l,;aJ.cutta, 101 the year lYU4-dl> aJ.ong WUQ 
AudlteQ Accounts. 

lL.) A copy of the ReVIew (Hindi and English 1rersioD8) by 
the uovernment on Lbe wor1Wlg 01 Ule Jute Manutac-
turea Development. Council, ~a!Cutta, for the year 
11:Jd4-85. 

(21) A statement (Hindi and English versions) showing· 
reasons lor delay in laymg the papers menboneci 
at ("~O) above. 

(22) (i) A COpy of the Annual Report (Hindi and English 
versions) of the Indian Jute Industries' Research 
&i&.>ciation, Calcutta, for the year 1985-86 along with 
Audited Accounts. 

(ii) A statement !Hindi and English versional regarding 
Review b~ the Government on the workin, of the 
Indian Jute Indw.t.ries' Research Assoc:iation# Calcutta, 
lor the year 1985-86. 

(23) (a> (i) A copy of the Annual Report (Hindi and Eng-i 
lish versions) of the Ahmedabad Tex.tile Industry's 
Research AssociatIon, Ahmedabad, for the year 1985-
86 along with Audited Accounts. 

(Ii) A copy of the Annual Report (Hindi and English ver-
slOllS) of the Bombay Textile Research AssoCiation, 
Bombay, for the year 1985-88 along with Audited 
Accounts. 

(iii) A copy of the Annual Report (Hindi and English ver-
sions) of the South India Textile Research Association, 
Coimbatore, for the year 1985-86 along with Audited 
Accounts. 

(Iv) A copy of the Annual Report (Hindi ,and English ver· 
stons) of the Nonhenllndia Textile Research Associa-
tion, Gbaziabad, tor tbe year 1985-86 along with Audit-
ed Accounts. 
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(b) A copy of the Review (Hindi and English venioalt) by 
the uovernment on t.be workilW of the Ahmedabad 
Te,dlle Industry'. Research AI'IOCiauon, AmneciaoaQ, 
Bombay 'l'extile kesearch A-.oCiation, .bombay. :)out&} 
11l.:&l8 Textile :J;lese.u-cb Association. l»lDlbawe and 
Northern India TexWe Research AIIOCiatloD, Ghazla· 
bad, for the year 1985-86. 

4. MiDutee of Committee _ Pnvate II ...... ' ...... .d 
BeIolutlou 

Shri M. Thambi Durai laid on the Table Minutes (Hindi and 
English versions) of the Twenty-fourth to Twenty-eighth lit-
tings of the Committee on Private Members' Billa and Besolu-
bons held during tbe curren, &el8iOD. 

5. Statement by Minister 
Smt. Shiela Dikshit made a statement regardinl Government 

Business for the remaining part of the sellioD. 

fl. MotioD relard.iD~ Tbirty-SecoDd. Report of tbe Baaia_ 
Advilol'J Committee 

Shri H. K. L. Bhagat moved the following motion:-
"That this House do agree with the '1birty-second Re-

port; of the BUlil1£. Advisory Committee pre.ntecl 
to the House on Ule 4th December, 1886." 

The motion was adopted. 

7. Govel'DlDeat BiU .. -lntroduced 
(1) The Indian Post Otftce (Second Amendment) Bill, 1988. 
(2) The Shipping Development Fund Committee (Abolition) 

BUl,1986. 
(3) The Constitution (Fifty-fifth Amendment) BUl, 1988. 

(4) The State of Aruna<:hal Pradesh Bin. 1986. 
(5) The Consumer Protection Bill, 1986. 
(6) The Standards of \Veights and Meal.!lres (Amendment) 

BW,l_ ., 
(7) The Dru'l3 and Cl)8mHics (AinendtDent) Bill, 1988. 
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... 1. ...... 
. FUrther cUscUssion on' the following motion moved. by Shri 

'\'ilhwanath . Pi/tap Stngh on the Srci December, li86, was re-.• Wried':';" , ". . .' 

"That au HOUle d.u. aoDBider. the general economic situa-
tion in the coUlMr)'.." 

';, 'TIle f.Uowiat' members took part.:in the debate:-
(1) 8hri Vasant Sathe 

. (2) Shri Narayan Chot bey 
(3) ami Piyue ~aky .' 
(4) Shri Rana Vir'SiDlh 
(5) Dr. Datta Sam ant 

(6) Shri Atish Chandra Sinha 
('1) sari Muhiram Saikia 
(Ii) Shri C. 'Janga Hedcty 

,'. (9) .D~ Chinta Moban 

, . 

Shri Vishwanath PrataJ: Singh replied to the debate. 
The discuSSJ.on was concluded. 

. to .lthIn· ......... 'fw .. -Ei .... Beport of the Committee on 
Private· ......... · Bills ad ""luta-

Shri R. P. Suman moved the following motion:-
"That this House do a~ee with the Twenty-eigth Report 

of the Committee on Private Members' BUls and Re-
solutiDRa,JeseAteci to the House_on the 3rd Decem-
ber, 1986.' . . 

The motion was adopted. 

10. Pr:vale Mem1ien' Bills-IntrodUced 

(1) The 'Constitution (Amendment) Bill. 1986 (IMertiOn of 
new article. JSA, 23B and 23C)', by P.rof. Madhu Danda-

.. '.' v~te.. . ... 
(2) The Constitution (Amendment) Bm, * (~ment 

df Clt'dck. 8~, .... ) . by Prot Madh1.l Dandlw .. ; 



(3) The Forest (Consuvation) Amendment BUl, 1986 
(Amendment of aection 2 etc.) by Prof. Madhu Danda. 

vate. 

(4) The Constitution (Amendment) Bill, 1986 (Amendment 
of article 368), by Shri Shantaram Naik. 

(5) The Standardisation of Style of Names of Citizens Bill, 
1986, by Shri Shantaram Naik. 

(6) The Income-tax (Amendment) Bill, 1986 (Amendment 
Of a'eotion 230A), by Shri Shantaram Naik. 

11. Private Member's Bill-Under ConsideratiOD 
THE FLOOD CONTROL AUTHORITY OF INDIA BILL, 

1986, by Dr. Chandra Shekhar Verma. 

The following members took part in the debate:-
(1) Shri Satyendra Narayan Sinha 
(2) Shri R. P. Das 
(3) Kum. Mamata Banerjee 
(4)" Shri D. P. Yadav 
(5) Shri Virdhi Chander Jain 
(6) Dr. G. Vijaya Rama Rao 
(7) Shri Dharam Pal Singh Malik 
(8) Dr. G. 8. Rajhans 
(9) Shri Syed Shahabuddin 

(10) Shri SribaDav Panigrahi 
(11) Shri Ram Bhaglat Paswan 
(12) Shri Ramashray Prasad Singh 
(13) 8hr! Mool Chand Daga 
(14) 8hrl A. J. V. B. Maheshwara Rao 
(15) 8hr! R. S. Khirhar 
(16) 8hri Mahabir Pr&sad Yadav 

The discuSSion was not concluded. 
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lZ. BaH-AD-Hour DiacatlliOD 

Shri Dinesil Goswami raised a discussion on the points aris-
ing out of the answer gi yen by the Minister of Home AfJairs on 
12 November, 1986 to Un starred Question No. 1372 regarding 
implementation of Assam Accord. 

Shri Chint.unani Panigrahl replied to the discussion. 

6.02 P.M. : I 

(Lok Sabha adjoul'Ilf'd aU 11 A.M. on Monday, the 8tb 
December, 1986). 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOK SABBA 

llU~LETIN-PART I 
[Brief Record of Proceedings] 

Monday, December 8, 1986/Agrahayana 17, 1908 (Saka) 

No. 206 
11 A.M. 
1. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Steel Authority of India Limited and its subsidi-
aries, viz. the Indian Iron and Steel Company Limi-
ted and lISCO Ujjain Pipe and Foundry Company 
Limited for the year 1985-86. 

(li) Annual Report of the Steel Authority of India Li-
mited and its subsidiaries viz. Indian Iron and Steel 
Company Limited and lISCO U jjain Pipe and 
Foundry Company Limited for the year 1985-86 
along with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Vijayanagar Steel Limited for the year 1985-86. 

(li) Annual Report of the Vijayanagar Steel Limited for 
the year 1985-86 along with Audited Accounts and 
the comments of the' Comptroller and Auditor Ge-
neral thereon. 
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(c) (i) Review by the Government on the wormg of 
the Neelachal !spat Nigam Limited for the year 
1985-86. 

(iD Annual Report of the Neelachal Ispat Nigam Limit-
ed for the year 1985-86 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereOn. 

(d) (i) Review by the Government on the working of 
the Manganese Ore (India) Limited for the yeat 
1985-86. 

(ii) Annual Report of the Manganese Ore (Inuia) Li-
mited for the year 1985-B6 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(e) (i) Review by the Government on the working of 
the Sponge Iron India Limited for the year 1985-86. 

(ii) Annual Report of the Sponge Iron India Limited 
for the year 1985-86 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(f) (i) Review by the Government on the working of 
the Bharat Refractories Limited for the year 1985-
86. 

(ii) Annual Report of the Bharat Refractories LimiteJ 
for the year 1985-86 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(2) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Hindustan Prefab Limited for the year 1985-86. 

(Ii) Annual Report of the Hindustan Prefab Limited for 
the year 1985-86.along with Audited Accounts and 
the comments of the Comptroller and Auditor Ge-
neral thereon. 
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(3) A eopy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Govemment on the working of the 
India Tourism .Development Corporation Limited 
for the year 1985-86. .. 

(ii) Annual Report of the India Tourism Development 
Corporation Limited for the year 1985-86 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(4) A copy of the Annual Report (Hindi and English 
versions) of the International Airports Authority of 
Inrii;.t for the year 1985-86 along with Audited Ac-
counts under sub-section (4) of section 24 and sub-
section (2) of section 25 of the International Air-
ports Authority Act, 1971. 

(5) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Inter-
national Airports Authority of India for the year 
1985-86. 

(6) A copy of the Annual Report (Hindi and English 
versions) of the. National Labour Institute, New 
Delhi, for the year 1985-86 along with Audited 
Account'S. 

(7) A copy of the Annual Report (Hindi and English 
versions) of the Employees' Provident Fund Organi-
sation for the year 1985-86 on the working of the 
Employees' Provident Funds and Miscellaneous 
Provisions Act, 19S2, the Emplovees' Provident 
Funds Scheme. 1952, the Employees' Family Pen-
sion Scheme, 1971 and the Employees' Deposit-

, Linked Insurance Seheme. 1976. 

(8) A coPY each of the following Notification (Hindi 
and English versions) under sub-section (3) of sec-
tion 458 of the Merchant Shipping Act, 1958:-

(i) Thl> Merchant Shipping (Examination of Engl-
gintlers in the Merchant Navy) Amendment Rules, 
1&88 published in Notification No O.S.R.!i43 in 
Gazette of India dated the 19th Julv. 1986. 



(ii) The Merchant Shipping (Medical Examination) 
Rules, 1986 published in Notification No. G.S.R. 78k 
in Gazette of India dated the 20th September, 1986 . 

. 4 (9) A copy each of the following papers (Hindi Bnd Eng-
I lish versions) under'sub-section (1) of lection 619A 

of the Companies Act, 1956:-
(i) Review by the Government on the working (If the 

Indian Road Construction Corporation Limited for 
the year 1985-86. 

(ii) Annual Report of the Indian Road Construction 
Corporation Limited for the year 1985-86 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mormugao Dock Labour Board fer 
the year 1985-86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English ,·ersions) 
by the Government on the working of the Mormugao 
Dock Labour Board for the year 1985-86. 

(11) A copy of Notification No. G.S,R. 1226 (E). (Hindi and 
English versions) published in Gazette of India dated 
the 26th November, 1986 together with an explana-
tory memorandum making certain amendmenf to 
Notification No. 179-Customs dated the 1st March. 
1986 SO as to make certain editorial amendments in 
the description of a few drug intermediates under 
section 159 of the Customs Act, 1962. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indmltrial Reconstruction Bank of 
India for the year 1984--85 along with Audited Ac-
counts under sub-section (5) of section 29 and 
sub-'Section (5) of section 34 of the· Industrial Re-
construction Bank of India Act, 1984. 

(ti) A copy of the Review (Hindi and Enalish v~rsions) 
bv the Government on the workina of the Industrial 
Recons~ruction Bank of India for the year 1984-85. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Industrial Rer.on!ltruction Ba"k of 



India for the year 1985-86 along with Audited Ac-
counts under sub-section (5) of section 29 and sub-
section (5) of section 34 of the Industrial Reconstruc-
tion Bank of India Act, 1984. 

(U) A copy of the Review (Hindi and English venions) 
by the Government on the working of the Industrial 
Reconstruction Bank of India fOr the year 1985-88, 

(14) A copy each of the following papers (Hindi and Eng-
lish versions) under SUb-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
National Research Development Corporation for the 
year 1985-86. 

(ii) Annual Report of the National Research Development 
Corporation for the )ear 1985-86 along with Audited 

I Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Packaging for 
the year 1985-86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Packaging for the year 1985-86. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the :Export Inspec.tion Council and Ex-
port Inspection Agencies -for the year 1985-86 
(Volume-I) . 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Export 
Inspection Council and Export Inspection Agencies 
for the year 1985-86. 

(17) A copy each of the follOWing papers (Hindi and Eng-
lish versions) under sub-section (1) of section 6l9A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
. Hindustan Latex Limited for the year 1985-86. 

'(li) Annual Report of the Hindustan Latex Limited for 
I the year 1985-86 along with Audited Accounts and 

the comments of the Comptroller and Auditor 
General thereon. 



(18) (i) A copy of the ADnual Report (Hindi and English 
versions) of the All India Institute of Speach and 
Hearing, Mysore, for the year 1985-86 along witla 
Audited Accounts. 

(ll) A copy of the Review (Hindi and English versions) 
by the Government en the working of the All India 
Institute of Speech and Hearing, Mysore, for the year 
1985-86. 

(19) A statement (Hindi and English venions) explaining 
the reasons for not laying the Annual Report and 

I Audited Accounts of the Regional Centre for Cancer 
Research and Treatment Society, Cuttack for the 
year 1985-86 within the stipulated period Qf nine 
months after the close of the Accounting Year. 

(20) A statement (Hindi and English versions) explaining 
the reasons for not laying the Annual Report and 
Audited Accounts of the Chittaranjan National Can-
cer Research Centre, Calcutta., for the year 1985-86 
within the stipulated period of nine months after the 
close of the Accounting Year. 

(21) A statement (Hindi an,d English versions) explaining 
the reasons for not laying the Annual Report and 
Audited Accounts of Dr. B. Barooah Cancer Institute, 
Guwahati, for the year 1985-86 within the stipulated 
period of nine months after the close of the Account-
ing Year. 

(22) (i) A copy of the Annual Report (Hindi and English 
versions) of the Pasteur Institute of India, Coonoor, 
for the year 1985-86 along with Audited Accounts. 

(U) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Pasteur 
Institute of India, Coonoor, for the year 1985-86. 

(23) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Applied Manpower Re-
search, New Delhi, for the year 1985-86 along with 
Audited Accounts. . 

(24) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Institute 
of AppUed Manpower Research, New Delhi, for the 
year 1985-86. 
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(25) A copy of -the Amlual Report (Hindi and English 
versions) of the Wool and Woo11eDs Export Promo-
tion Council for the year 1985-86 along with Audi&ed 
Accounts. I 

(26) A copy of the Review (Hindi and English versions) 
by the Government 00 the working of the Wool and 
Woollens Export Promotion Council for .the year 
1985-86. 

2. M...- £rem Rajya Saw.. 
Secretary -General reported the following messages from 

Rajya Sabha:-
(i) That at its sitting held on the 4th December, 1986, 

Rajya Sabha agreed without any amendment to the 
Coal Mines Nationalisation Laws (Amendment) .Bill, 
1986, passed by Lok Sabha on the 26th November, 
1986. 

** (li) That at its sitting held on the 8th December, 1986 
Rajya Sabha passed the Delhi Apartment Ownership 
Bill, 1986, passed by Lok Sabha on the 30th April, 
1986, with amendment and returned the Bill with the 
request that the concurrence of the Lot Sabha to the 
amendment be communicated ~ Rajya Sabha. 

**(iii) That at its sitting held on the 8th December, :'1986, 
Rajya Sabha agreed without any amendment to the 
Atomic Energy (Amendment) BUl, 1986, ,..ad Jiy 
Lok Babha on the 27th November, 1986. 

3. Bill Paued by Rajya Sabha-lAid 011. the 'fable. 
**Secretary-General laid on the Table the Delhi Apartment 

Ownership Bill, 1986, returned by Rajya Sabba with amend-
ment. 

4. Statements by Ministers 
(i) The Minister of State in t.he Ministry of Parliamentary 

Affairs on behalf of the Minister of State in the Ministry of Ex-
ternal Affairs made a statement regarding the Senior Oftlclals' 
Meeting of the AFRICA Fund Committee held in Lusaka from 
November 24 to 26, 1986. ------_._-

"At 7.08 P,M. 



• (u) The Minister of Home Mairs made a statement in re-
gard to the incidents that took place in Delhi on 5th December, 
1986. _ .. _ !_._'-_ .i 

5. Statements of Estimates Committee 
Smt. Chandra Tripathi laid on the table statements (Hindi 

and English versions) showing action taken by Goverm:nent on 
the recommendaLions contained in Chapter I and final replies in 
respect of Chaptclr V of Twenty-First Report of Estimates Com 
mittee (8th Lok Sabha) on Action Taken by Government on 
the recommendations contained in Eighty-Fourth Report of the 
Committee (7th Lok Sabha) on the Ministry of Finance (De-
partment of Economic Affairs)-Bankin". 

I. Motion 
Shri MadhavraOi Scindia moved the following motion:-

"Whereas in the motion while referring the Bill to conso-
lidate and amend the Law relating to Railways to a 
Joint Committee of the House on 5th November, 1986, 
it was provided that the name of the 30th Member 
from this House would be announ<:ed later: 
Now, therefore, this house do appoint Shri Sri Hari 
Rao to the said Joint Committee." 

The motion was adopted. 

7. GoV81'llment BUla-lntrodueed 
(1) The Merchant Shipping (Se~ond Amendment) Bill, 1986. 
(2) The Standards of Weights and Measures (Enforcement) 

Amendment Bill, 1986: 
(3) The Essential Commodities (Second Amendment) Bill, 

1986. 
(4) The Prevention of Food Adulteration (Amendment) 

1986. 
(5) The Monopolies and Restrictive Trade Practices (Amend-

. ment) Bill, 1986. 
(6) The Agricultural Produce (Grading and Marking) 

Amendment Bill, 1986. 
---------

-Made at 1.14 P·M. 
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(7) The Cotton, Copra and Vegetable 0llI c.. (Abolition) 
BUl, 1886. . .. 

, 8. Matters uler Bale 377 
(1) Dr. P. Vallal Peruman raised a matter regarding need 

to construct trunk roads all along the coastal ~as of the 
coUDtry. 

(2.) Shri Hafiz Mood. Slddiq raised 'a matter regarding nee:! 
to anow generation of electricity in private sector to meet the 
power requirements of the country. 

( (3) Smt. Jayanti Patnaik raised a matter regarding need to 
. set up an electronic design and technology centre at Bhubanesh-

war in Orissa. 

(4) Shri Raj Karan Singh raised a matter regarding need 
to construct an overbridge over Lucknow-Naka railway cross-
ing on Sultanpur-Lucknow road. 

(5) Shri Jujhar Singh raised a matter regarding need to 
protect the Chambal Valley reservoirs from sedimentation and 
take measures to stop the illegal .",e!'atioos. in the Chambrll 
catchment area. 

(6) Shri K. Ramachandra Reddy raised a matter regarding 
need to fix the support price of ~lNt at Rupees six hun-

~ dred and fifty per quintal, 

(7) Shri R. Jeevarathnam raised R matter rellardin~ need 
to illltall effluence treatment plants throughout the country 
particularly at Ranipet in Tamil Nadu to check pollution m. tbfl 
country. 

9. Motion under Rule 388 
Shri Buta Singh moved the following motion:-

"That this House do suspend the proviso to Rule 66 of 
the Rules of Procedure and Conduct of Business in 
Lok Sabha in its ap'JIicatioo to the motioos for t1k-
inC into consideration and passing of the Constftutkr' 
(Fifty-fifth Amendment) Bill. 1986 and the State of 
Arunachal Pradesh Bill. 1986 inasmuch as these ATP. 
dependent on each other." 

The motion was adopted. 
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18. Govemm .. t Bilia-P_d 
@ (i) THE CONSTITUTION (FIFTY -FIFTH AMENDMENT) 

BILL,1986 . 
@(ii) THE STATE OF ARUNACHAL PRADESH BILL, 1986, 

The motions for consideration of two bills viz, (1) The 
Constitution (Fifty-fifth Amendment) Bill, 1986 and (ii) The 
State of Arunachal Pradesh Bill, 1986, were moved by Shri 
Buta Slngb.. 

The following members took part in the combined debatp'-
(1) Shri C, Madhav Reddy 

.....(2) Prof. N. G. Ranga 
(3) Prof. G. G. Swell 
(4) Dr. Sudhir Roy 
(5) Shri P. K. Thungon 
(6) Shri Wangpha Lowang 
(7) Shri Shant.!ram Naik 
(8) Shri Y. S. Mahajan 
(9) Shri Syed Shahabuddin 

(10) Shri Meijinlunl Kamson 
(11) Shri Indrajit Gupta 
(12) Shri Rajiv Gandhi 

(Lok Sabha adjourned at 1.19 P.M. and re-assemblc!d at 
2.25 P.M.) 

(13) Shri N. Tombi Singh 
(14) Shri N. Soundararajan 
(15) Shri P. Shanmugam 
(16) Shri Dinesh Goswamy 
(17) Shri Manoran)an BhaktA 
(18) Shri P. Namgyal 
(19) Shri Chingwang Konyak 
(20) Shri Balwant Singh Ramoowalia 
(21) Smt. D. K. Bhandari 
(22) Shri P. M. Sayeed 

Shri Buta Singh replied to the debate. 

@ Discussed together 
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(i) On the motion for consideration of the Constitution 
(Fifty-fifth Amendment) Bill. 1986 the House divided, Ayes 
-313; Noes -28. The motion was ~dopted by a major.ity of the 
total membership of the House and by a majority of not less 
than two-thirds of the members present and voting. 

Clause-by-clause consideration of the Bill was then taken up. 

On the motion for adoption of clause 2, the House divided. 
Ayes -334; Noes -33. 

Clause 2 was adopted by a majority of the total membershfp 
of the House and by a majority of not less than two-thirds of 
the members present and voting. 

On the motion for adoption of clause 1, the House divided" 
Ayes -336; Noes -34. 

Clause 1 was adopted by a majority of total membership of 
the House and by a majority of not less than two-thirds of the 
Members present and voting. 

The Enacting Formula and the Long Title were also adoptee!. 

The motion ~hat the Bill be passed. was moved by Shri Buta 
Singh. I 

On the motion the House divided, Ayes -338; Noes *34. The 
motion was adopted by a majority of the total membership 
of the House and by a majority of not less than two-thirds of 
the members present and voting. The Bill was passed by the 
requisite majority in accordance with the provisions of arttcle 
368 of the Constitution. 

(ii) The motion for consideration of the State of Arunachal 
Pradesh Bill, 1986 was adopted and clause by clause considera-
tion of the Bill was taken up. 

Clauses 2 to 51 were adopted. 

First Schedule, Second Schedule, Third Schedule and Fourth 
Schedule were adopted. 

Clause 1, the Enacting Formula ,and the Long Title were 
also adopted . 

• Subject to correction. 
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· The motion that the Bill be passed was moved by Shri But:! 
SiBp. 

The motion was adopted and the Bill was pa&sed, 

(iii) THE SHIPp.rNG DEVELOPMENT FUND COMMITTEE 
(ABOLITION) BILL, 1986. 

The motion for consideration of the Bill was moved bv Slut 
B: K. Gadhvi. 

The following members took part in the debate:-
- (1) Sbri K. Ramachanclra Reddy 

(2) Shri Satyagopal Misra 
(3) Shri Girdhari Lal Vyas 
(4) Shri Thampan Thomas 
(5-) Shri Daulatsinhji Jadeja 
(6) Shri Narayan Choubey 
(7) Shri C. J anga Reddy 

Shri B. K. Gadhvi replied to the debate. 
The motion for consideration WAS adopted and clause-bv-

clause consideration of the Bill was taken up. 
Cla\lses 2 to 20 were adopted. 
Clause 1. the Enacting Formula and the Long Title wel'tt 

also adopted. 
The motion that the Bill be passed was moved by Shri B. K. 

GadhVi. . 
The motion was adopted and the Bill was passed. 

(iv) THE INDIAN POST OFFICE (SECOND AMENDMENT) 
BILL, 1986. 

The motion for consideration of the Bill was moved by 
Shri Sontosh Mohan De". 

'nle following members took part in the debate:-
(1) Shri Manik Reddy 
(2) Shri Mahabir Prasad Yadav 
(3) Shri Basudeb Acharya 
(4) Shri Keyur Bhushan 
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(5) Shri Thampan Thomas 
(8) Shri Manoranjan Bhakta 
(7) Smt. Geeta Mukherjee 
(8) Prof. N. G. Ranga 
(9) Shri C. J anga Reddy 

(10) Dr. (Smt.) Phulrenu Guha 
(11) Dr. G. S. Rajhans 

Shri Sontosh Mohan Dev replied to the debate. 

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. 

Clause 2 was adopted. 

Clause I, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Son-
tosh Mohan Dev. 

The motion was adopted and the Bill was passed. 

7.08 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 9th 

December, 1986) 

SUBHASH C. KASHYAP, 
Secretary-GeneTal. 
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LOK SAlIBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, December 9, 19861Agrahayana 18, 1908 (Saka) 

No. 187 
11 A..M. 
1. Obituary References 

-TIle Speaker made references to the passing away of Dr. 
Imteyaz Ahmed, a member of Fourth Lok Sabba and Shri R. 
Dharamalingam, a member of Second and Third INk Sllbha. 

Thereafter, Members stood in silence for a short while as II 
mark of re;ipect to the deceased. 

Z. Papers laid on the Table 
The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Jawaharlal Nehru University, 
NQV Delhi, for the year 1984-85. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the lawahar-
lal Nehru University, New Delhi, for the year 1984-
85. 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

(3) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Dal Dhavan Society, India, 
New Delhi, for the year 1985-86. 
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(ii) A copy of the Annual Accounm (Hindi and Eng-
lish versions) of the Bal Bhavan Society, . India, 
New Delhi, for the year 1985-86 together with Au-
dit Report thereon. 

(iii) A statement (Hindi and English versions) regard-
ing Review by the Govermnent on the working of 
the Bal Bhavan Society, India, New Delhi, for the 
year 1985-86. 

(4) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Tibetan Schools Ad-
ministration, New Delhi, for the year 1985-86. 

(ii) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Central Tibetan Schools Ad-
ministration, New Delhi, for the year 1985-86 to-
gether with Audit Report thereon. 

(iii) A statement (Hindi and English versions) regard-
ing Review by dle Government on the working of 
the Central Tibetan Schools Administration, New 
Delhi, for the year 1985-86. 

(5) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the University of Hyderabad, for 
the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Univer-

i, sity of Hyderabad, for the year 1985-86. 
(iii) A copy of the Annual Accounts (Hindi and Eng-

lish versions) of the University of Ifyderabad, for 
the year 1985-86 together with Audit Report there-
on. 

(6) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College, Ti-
ruchirapalli, for the year 1985-86 together with 
Audit Report thereon. 

(7) A copy of the Annu~ Accoun.ts (~indi and Englis~ 
versions) of the RegIonal Englneenng CoUege, Cab-
cut, for the year 1985-86 together with Audit Re-
port thereon. 

'\ , 
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(8) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Water Development 
Agency for the year 1985-86 along with Audited 
Accounts. 

(9) ~ 5tate~ent (Hindi and English versions) regard-
mg ReVIew by the Government on the working of 
the National Water Development Agency for the 
year 1985-86. 

(to) A copy of the Annual Report (Hindi and English 
versions) of the Food Corporation of India for the 
year 1985-86 along with Audited Accounts, under 
sub-section (2) of section 35 of the Food Corpora-
tions Act, 1964. 

(11) A copy of the Review (Hindi and English versions) 
by the ~vemment on the working of the Food 
Corporation of India for the year 1985-86. 

( 12) A copy of the Report (Hindi and English versions) 
of the Comptroller and Auditor General of India 
for the year 1985-Union Government (Cammer-
cial)-Part VI-Western Coalfields Limited under 
article 151 (1) of the Constitution. 

( 13) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Singareni Collieries Company Limited for the 
year 1985-86. 

(ii) Annual Report of the Singareni Collieries Com-
pany Limited for the year 1985-86 along with 
Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(14) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
mp Company Liinited and its subsidiary viz. Mes-
srs. Balmer Lawrie and Company Limited for the 
year 1985-86. 
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(li) Annual Report of thelBP Comp~l' Limited and its 
subsidiary viz. Messrs Balmer . Lawrie' and Company 
Limited for the year 1985-86 along with Audited Ac- ~ 

counts and the comments of the ,Comptroller and ... 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Indian ~l Corporation Limited for the year 1985-
86. ' 

(ii) Annual Report of the Indian Oil Corporation Limited 
for the year 1985-86 along with Audited Accounts 
and the comments of the Comp~oller and Auditor r 
<Jeneral thereon. 

( c) (i) Review by the Government on the working of the -
Biecco Lawrie Limited for tbe year 1985-86. 

(ii) Annual Report of the Biecco Lawrie Limited for the 
year 1985-86 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(15) A copy of the Merchant Shipping (Seamen's Em-
ployment Offices) Rules. 1986 (Hindi and English 
versi()Jls) published in Notification No~ G:S~R. 955 
in Gazette 6t India dated the 1st November, 1986 
under sub-section (3) of section 458' of the Mer-' 
chant Shipping Act, 1958. 

(16) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 

'6J9A of the Companies Act" 1956:-
0) Review by the Government on the' working of the 

Hindustan Shipyard Limited for the year 1985· 
86. 

(ii) Annual Report of the Hindustan Shipyard Limited 
for the year 1985-86 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(17) A' statement (Hindi and English versions) 0) cor-
lecting the reply given on 24 November. 1986 to 

4 
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Unstarrcd Question No. 3031 by Shri Kamal Chau· 
dllry regarding Working of Cooperative Group 

. Housing Sodeties in Delhi and (ii) giving reasons 
for delay in correcting the ~eply. 

( 18) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of. section 619A 
of the Companies Act, 1956:-

(i) Review by the Government Oft the working of the 
Modern Food Industries (India) Limited for the 
year 1985-86. 

(ii) Annual Report of the Modem Food Industries 
(India) Limited for the year 1985-86 along with 
Audited Accounts and tbe comments of the Com-
ptroller and Auditor General thereon. 

(t ~) A copy each of the following papers (Hindi and Eng-
lish versions) under section 619A of the Companies 
Act, 1956:-

(a) (i) Review by the Government on the working of 
the Bihar Vegetable Development Corporation 
Limited for the year 1984-85. 

(ii) Annual Report of the Bihar Fruit and Vegetable 
Development Corporation Limited fOr the year 

1984-85 along with Audited Accounts and the 
comments of the Comptroller and Auditor Gene-
ral thereon. . 

(b) (i) Review by the Government on the working of 
die North Eastern Regional Agricultural Market-
ingCorporation Limited for the year 1985-86. 

(ii) Annual Report of the North Eastern Regional 
Agricultural Marketing Corporation Limited for 
the year 1985-86 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(20) A ~taltmcnt (Hindi and English versions) showing 
reasons for deJay in laying the papers mentioned at 
(a) of item (19) above. 
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(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the Cooperative Sto}'O Limited (Supor 
Bazar) Delhi, for the year 19-B4-85 along wit). , 
Audited Accounts. "' 

(il) A oopy of the Review (Hindi and English veni01ll) 
by the Government On th. working of the Coopera-
tive Store l.mted (Super Bazar) Delhi, for the year 
1984-85. 

(22) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at . 
(21) above. ~ 

(23) A statement (Hindi and English versions) explaining • 
the reasons for not laying the Annual Report and 
Audited Accounts of the National Cooperative 
Consumers Federation of India Limited for the year 
1984-85. 1 

(24) A copy of the Indira Vikas Patta (Amendment) 
Rules, 1986 (Hindi and English venions) published 
in Notification No. G.S.R. 1252(E) in Gazette of 
huna dated the 5th December; 1986 under sub-
section (3) of section 12 of the Government Sav-
ings Certificates Act, 1959. 

(25) A copy of Notification No. G.S.R. 1241(E) (Hindi 
and English versions) published in Gazette of 
India dated the 3rd December. 1986 together with 
an explanatory memorandum regarding revised rate 
of exchange for conversion oil Australian Dollars 
into Indian currency or vice-versa under section 159 
of the Customs Act, 1962. 

(26) A copy of the Incom~tax (Tenth Amendment) Rules. 
1986 (Hindi and English vemions) published in 
Notification No. S.O. 896(B) in Gazette of IIldia 
dated the '3rd December, 1986 under section 296 
of the Incom~tax Act. 1961. 

(27) (i) A copy of Notification No. S.O. 821(E) (Hindi 
and English versi~) published in Gazette of India 
dated the 31st October, 19861 specifyina tho (i) 
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7-Year "1986-IPCL-14 per cent Secured Redeem-
able Non-Convertible Bonds" issued by the Indian 
~dabr Corpora1io~ ;Limited" .Bar~ and 
(ii) 7-Year "14 per cent Secured Redeemable Non-
Convertible Bonds (13 Series)" issued by the Rural 
Electrification Corporation Limited New Delhi as 
debentures. for the purpose of clause (xvie) of ~ub­
section (1) of section 5 of the Wea1th-tax Act. 19S7 
issued under the said Act. 

(28) A copy each of the follOWing papers (Hindi and 
EngJish versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) A statement regarding Review by the Govem-
ment on the working of the Pragya Tools Limited 
for the year 1985-86. 

(ii) Annual Report of the Pragya Tools Limited for the 
year 1985~86 along with Audited Accoun. and 
the comments of the Comptroller and Auditor Ge-
neral thereon. 

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Tannery and Footwear 
Corporation of India Limited for the year 1985-86. 

(ii) Annual Report of the Tannery and Footwear Cor-
poration of India Limited for the year 1985-86 
along with Audited Accounts and tlle comments ot 
the Comptroller and Auditor General thereon. 

(e) (i) A statement regarding Review by the Govern-
ment on the working of the Hindustan Cables Limi-
ted for the year 1985-86. 

(ii) Annual Report of the Hindustan Cables Limited for 
the year 1985-86 along with Audited Accounts and 
the comments of the Comptroller and Auditor Ge-

(d) 

neral thereon. 

(i) A statement regarding Revi~w. by the ~v~­
ment on the working of the Maruti Udyog Limited 
for the year 1985-86. 
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(ii) Annual Report of the Maruti Udyog Limited for 
the year 19~5-86 along with Audi~c1 Accounts and 
the comments of the t:omptrQHer and Auditor Ge-
neral thcrooD. . .. . . . 

(e) (i) Review by the Govel1lDlCllt on the working of 
the National Newsprint and Paper Mills Limited for 
the year 1985-H6. 

(ii) A~nual ~~port of the National Newsprint and Paper 
Mills Lmnted for the year 1985-86 along with Au-
dited A.ccowlts and the comments of tile Comptrol-
ler and Auditor General thereon. 

.. 

,. 
(f) (i) A statement regarding Review by the Govern-

meut on the working of the National Industrial De- -
velopmeo.t Corporation Limited, New Delhi, for the 
year 1985-86. 

(0) Annual Report of the National Industrial Develop-
ment Corporation Limited, New Delhi, for the year 
1985-86 along with Audit&fAccounts and the com-
ments of the Comptroller and Auditor General 
thereon. 

(g) (i) A statement regarding Review by the Govern-
ment on the working of the Tungabbadra Steel Pro-
ducts Limited for the year 1985~86. 

(0) Annual Report of the Tungabhadra Steel Products 
Limited for the year 1985-86. along with Au~ted 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(h) (i) A statement regarding Review:by the Govern-
ment on the working of the ahaAlt· Leather Corpo-
ration Limited for the year 19~5-86. 

(ii) Annual Report of the Bharat ~er Corporation 
Limited for the year 19&5 ... 86 a~g with Audited 
Accounts and the COtnlDCDtI of .-. Comptroller and 
Auditor General thereon. 

0) (i) A statement regarding Re~ by the Govern-
ment on the worldag of tb~Tliveni Structurall 
Limited for the year 1985-86.· . 
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(ii) Annual Report of the TriveDi Structurals Limited 
tor the years 1985-86 along wlt1\.Audlted Accounts 
an<l the comments of tbe t.:o.mptroUer and Auditor 
General thereon. 

(29) (i) A copy of the Annual Report (Hindi and Englisb 
versions) of the Technical Teach.ers' Training Insti-
tute, Southern Region, Madraa, for the year 1985-86 
along with Audited Accounts. 

(it) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Technical 
Teachers' Training Institute, Southern Region, Mad-
ras, for the year 1985-86. 

(30) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College, Sit-
char, for the year 1985-M6. 

(ii) A copy of the Review (Hindi and English versions) 
by the Goverulnent OD the workiD& of the Regional 
Engineering College. Silchar, for die year 1985-86. 

(31 ) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regiona.l Engineering College, 
Calicut, for the year 1985-86. 

(il) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Regional 
'Engineering College, Calicut, for the year 1985-86. 

(32) (i) A copy of the Annual Report (Hindi and English 
versions) of the Karnataka Rcgioual Engineering 
COllege, Suralhkal, for the year 1985-86. 

(ii) A copy of the Review (Hindi al!d English versions) 
by the Government on the wm:king of the Karoa-
taka Regional Eogiaeeriog College, Surathkal, for 
the year 1985-86. 

(33) A copy of the Annual Accounts (Hindi and English 
versioas) of the Reaiona1 EDgiDeeriDa College. 
Durgapur, f« the year 1985-86 together with Audit 
Report thereoD. ' 



(34) (i) A copy of the Annual Report (Hindi and English 
versions) of the Visv~varaya Regional College of 
Engineering, Nagpur, for the year 1985-86. 

(ii) A ~opy of ~ Review (Hindi and English versions) 
by the Government on the working of the Visvesva-
raya Regional Colleg~ of Engineering, Nagpur, for 
the year 1985-86. 

(35) (i) A copy of the Annual Report (Hindi and Englic;h 
versions) of the Regional Engineering College, Tiru-
chirapalli, for the year 1985-86. 

(ii) A copy of the Revie~ (Hindi and English versions) 
by the Government on the working of the Regional 
Engineering College, TiruchirapaUi, for the year 
1985-86. _ 

(36) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College, 
Kurukshetra, for the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) 
by the (;overnment on the working of the Regioll81 
Engineering College, Kurukshetra, for the year 1985-
86. 

(37) (i) A copy of the Annual Report (Hindi· and English 
versions) of the Regional Engineering College, 
Durgapur, for the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on. the working of the Regioaal 
Engineering College, Durgapur, for the year 1985-
86. 

(38) (i) A copy of the Annual Report (Hindi and English 
versions) of the Motilal Nehru Regional Engineer-
ing College, Allahabad, for the year 1985-86. 

(ii) A copy of the Review (Hindi aDd English versions) 
• by the Government on the working of the Motilal 

Nehru Regional College, AUahabad, for the year 
1985-86. 
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(39) (i) A co.\'y of the Annual Report (Hindi and Eog-
lish versIons) of the University of Delhi, Delhi, for 
the year 1984-85. 

(ii) A copy of the Review (Hindi and En.glish versions) 
of the Government on the working of the Univenity 
of Delhi, Delhi, for the year 1984-85. 

(40) A statement (Hindi and English versions) showing 
reasons for delay in laying the 2apers mentioned at 
(39) above. 

(41) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Malaviya Regional Engineering 
College, Jaipur, for the year 1985-86. 

• 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Malaviya 
Regional Engineering College, J aipur, for the year 
1985-,86'. . 

(42) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Electronics Trade aDd 
Technology Development Corporation Limited for 
the year 19851-86. 

(ii) Annual Report of the Electronics T.rade and Tech-
nology Development Corporation Limited for the 
year 1985-86 along with Audited Accounts, aDd the 
comments ot the Comptroller and Auditor aen.aJ. 
thereon . 

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Semiconductor Complex 
Limited for the year 1985-a6. , 

(ii) Annual Report of the ,Semiconductor Compla 
Limited for the year 1985-86 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(c) (i) A' 5'tatement regarding ~vie~ by the Govern-
ment on the working of Jhe CMCLimited for the 
year 1985-86. 
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(ii) Annual Report of the CMC Limited for the year 
1985-86 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General 
thereon. 

(43) (i) A C\lpy of the Annual Report (Hindi and English 
versions) of the Central Social Welfare BO"clrd, New 
Delhi, for the year 1985-86 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi aDd Ellglish versions) 
by the Government on the working of the Central 
Society Welfare Board, New Delhi, for the year 
1985-86. 

(44) (i) A copy of the ADDual Report (Hindi and Engli!oi"; 
versions) of the Sports Authority of India for the 
year 1985-86 along with Audited Accounts. 

(a) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Sports Authority of India for the year 1985-86. 

(45) (i) A copy of the Annual Accounts (Hindi and 
English versions) of the Khadi and Village Indus-
tries Commission, for the year 1985-86 together 
with Audit Report thereon under sub-section (4) of 
section 23 of the Khadi and Village Industries Com-
mission Act, 1956. 

(ii) A statemeDt (Hindi and Bnglish versions) regard-
iDl Review by the Government on the Audited Ac-
COUDts of tile Khadi and Village Industries Commis-
sion for the year 1985-86. 

(46) (1) A copy of the Annual Report (HiDdi an~ Eng-
lish versi<*) « the Indian· Plywood Industries Re-
search Institute, Bangalore, for the year 1985-86. 

(ii) A copy of the Annu.al Accounts (Hhldi .and English 
versions) of the Indian Plywood IaduR'l'Ies Research 
Institute, Bangalore, for the year 1985-86 tQgether 
with Audit Report thereon. 
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(iii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of 
the Indian Plywood Industries Research Institute, 
Bangalore, for the year 1985-8~. 

( 47) A copy each of the following papers (Hindi and 
En!!1 ish versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Projects and Equipment Corporation of India Limi-
ted for the year 1985-86. 

(ii) Annua] Report of the Projects and Equipment Cor-
poration of India Limited for the year 1985-86 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(48) A copy each of the following paper6 (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Hindustan Insecticides Limited for the year 
1985-86. 

(ii) Annual Report of the Hindustan Insecticides Limit-
ed for the year 1985-86 along with Audited Ac-
counts and the comments of the Comptroller and 

Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Hindustan Organic Chemicals Limited for the 
year 1985-86. 

(ii) Annual Report of the Hindustan Organic Chemicals 
Limited for the year 1985-86 along with Audited 
Accounts and the comments of the Comptroller 
nnd Auditor General thereon. 

(49) A copy of the Armual Report (Hindi and Eng-
lish versions) of the Central Council of Homoeo-
pathy for the year 1985-86 along with Audited Ac-
counts. 
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(S.O) A copy of the Review (Hindi and English versions) 
by the. Government on the working of the Central 
CouncIl of Homoeopathy, for the year 1985-86. 

(51) A: .copy ~ch of the following papers (Hindi and Eng-
lIsh venllons) under sub-section (1) of section 
619A of the Companies Act, 19~6:-

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Earth Movers 
Limited for the year 1985-86. 

(il) Annual Report of the Bharat Earth Movers Limited 
for the year 1985-86 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(b) (i) A statement regarding Review by the Government 
on the working of the Mishra Dhatu Nigam Limited 
for the year 1985-86. 

(li) Annual Report of the Mishra Dhatu Nigam Limited 
for the year 1985-86 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

·(52) A copy each of the following Notifications (Hindi 
and English versions) issued under the Central Ex-
cise Rules, 1944:-

.'. 

(1) Notification No. 462/86-Central Excise published 
in Gazette of India dated the 9th December, 1986 
together with an explanatory memorandum seek-
ing to reduce excise duty on fuel efficient light 
commercial motor vehicles of pay load not ex-
ceeding 4000 kilograms from 20 per cent ad valo-
rem to 10 per cent ad valorem. 

(2) Notification No. ,463/86-Central Excise published 
tn Gazette of India dated the 9th December, 1986 
together with an explanatory memorandum dek-
ing to reduce the excise duty on light commer~ial 
motor vehicles of pay load not exceeding 4dOO 
kilograms and emploYing indirect injection type 
diesel engines manufactured under a programme --=---:-:o----=- -- -_ ..... _.- ._- -------

·Laid at 6·02 P.M. 
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approved by die Ministry of Industry and Direc-
torate General of Technical Development from 20 
per cent ad valorem to 10 per cent ad tHIZorem. 

3. AueDt to Billa 
Secretary-General laid on the Table the tollowing three 

bills pused by the Houses of Parliament during the current 
selllion and assented to:-

(1) The Sales Promotion Employees (Conditions of Ser-
vice) Amendment Bill, 1986. 

('2) The Estate Duty (Amendment) Bill, 1986. 
(3) The Appropriation (Railways) No. 4 Bill, 1986. 

4. Matter und.4- Rule 377 
(1) Shri N. Dennis raised a matter regarding need to re-

store the inland water transport facility between Kanya-
kumari and Ernakulam. 

(2) Shri Kamala Prasad Rawat raised a matter regarding 
need to lay railway line connecting Barabanki with Baharaich 
in Uttar Pradesh. 

(3) Smt. Madhuri Singh raised a matter regarding need to 
repair the National Highwav from Bihar to the Chinese bor· 
der. 

(4) Shri Krishna Singh raised a matter regarding need to 
provide financial assistance to the State Government of 
Madhya Pradesh for lift irrigation project to ensure water sup-
ply to Datia town. 

(5) Shri Mohanial Jhikram raised a matter regarding need 
to take measures to destroy the Latina bushes to protect the 
forests in the country. 

(6) SAri Chintamani Jena raised a matter regardiug need 
to increase the monthly remuneration being paid to VillagE' 
health guides and also the amount of medicines supplied to 
them per month. 

(7) Shrf Basudeb Acharia raised a matter regarding need 
to take steps to modernise Sindri Fertilizer Plant. 

~. "i'"j' ,,"!t £. IS 1 . 
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. (8) Shri Syed Shahabuddin raised a matter regal'ding 
need to fix realtsti:: procurement price for the jute crop by the 
Jute· Corporation of India. 

(9) Shri Jagdish Awasthi raised a matter regarding need 
to provide more railway facilities to the residents (If Kapur 
town. 

. (10) Shri Birbal raised 8 matter regarding need tomdD 
arrangements for rehabilitation of persons whose (!l'Ot's and 
property have been damaged due to water logging in Inchra 
Gandhi Canal area· 

(11) Shri Balwant Singh Ramoowalla raised a matier re-
garding need to make effective arrangements for timely "trans-
portation of agricultural produce from Punjab to other States. 

(12) Shri Raj Kumar Rai raised a matter regarding need 
to prevent any violation of the Constitution by anti-Hindt agi- -
tationists. 

(13) Shri Saifuddin Choudhury raised a matter regarding 
need to look into the' affairs of Banaras Hindu -University. 

(14) Sbri Dal Chand Jain raised a matter regarding need 
to start work in the diamond mines in Pannadistl'ict of 
Madhya Pradesh. 

(15) Shri Harish Rawat raised a matter regarding need 
to take immediate measures to set up the proposed Himalayan 
Environmental Institute in Pithoragarh District of Uttar Pra-
desh. 

(16) . Shri Mool Chand Daga raised a mattet' regarding need 
to reMeve all kinds of exploitation from our social life. 

S. Government Bills-Passed 
·(1) THE CONSUMER PROTECTION BILL, 1986. 
*(2) THE STANDARDS OF WEIGHTS AND MEASURES 

(AMENDMENT) BILL, 1986 . 
. * (3) 'I"lrE STANDARDS OF WEIGHTS AND MEASURES 

(ENFORCEMENT) AMENDMENT Bn.L, 1988 . 
• (4) THE ESSENTDAL COMMODITIES (SECOND 

AMENDMENT) BILL, 1986 . 
............. .... ------ ... --.--~ ................. ~~---- ........ --~ .. ---.......... .. 

-DisCussed together. 
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·(5) THE DRUGS AND COSME'l'lCS (AMENDMENT) 
BILL, 1986. 

*(6) THE PREVENTION OF FOOD ADULTERATION 
(AMENl)M~N'r) BlLL, 1986-

*(7) THE MONOPOLIES AND RESTRICTIVE TRADE 
PRAC"l'ICES (AMENDMENT) BILL, lY86. 

*(8) THE AGRICULTURAL PRODUCE (GRADING AND 
MARKlNU) AM~NDME.N·l' l:ULL, 1986. 

The motions for coDSideratiOll of four Bills viz. .(i) The 
Consumer Frotection Hill, 1986, (ii) 'I'he Standards of Weights 
and Measures (Amendment) Bill, 1986, (iii) The Standards of 
Weights and Measures (Enforcement) Amendment Hill, 1986 
and (iv) The Essential Commodities (Second Amendment) 
Bill, 1986 were moved by Shri H. K· L. Bhagat. The nlotil)ns 
for consideration of two Bills, viz. The Drugs and Cvt.metics 
(Amendment) Bill~ 1986 and The Prevention of Food Adul-
teration (Amendment) Bill, 1986 were moved by Kumal"l Saroj 
Khaparde. The motion for consideration of the Monopolies 
and Restrictive Trade Practices (Amendment) Bill, 1986 was 
moved by Shri M. Arunachalam. The motion for consideration 
of the Agricultural Produce (Grading and Marking) Amend-
ment Bill, 1986 was moved by Shri Ramanand Yadav. 

On the Consumer Protection Bill, 1986, an amendment for 
reference of Bill to a Joint Committee of the Houses was moved 
by Shri Mool Chand Daga and an amendment for reference of 
the Bill to a Select Committee was moved by Shri Ram Baha-
dur Singh. 

The following members took part in the combined aebate:-
(1) Shri C. Madhav Reddy 

J2) Prof. N. G. Ranga 
(3) Shri Zainal Abedi" 
(4) Shri Sharad Dighe 
(5) Shri Thampan Thomas 
(6) Dr. (Smt.) Phulrenu Guha 
(7) Smt. Geeta Mukherjee 
(8) Shri Harish Rawat 

--- .-........ -. --..... _._._--
*Discusaed together. 
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(9) Shri Somnath Rath 
(10) Shri Zainul Basher 

Shri H. K. L. Bhagat replied to the debate. 

(1) The amendment moved for reference of the Consumer 
Protection Bill to a Joint Committee of the Houses was with-
drawn by leave of the House. 

The amendment for reference of the Consumer l-'rotection 
Bill to a Select Committee was negatived. 

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. 

Clauses 2 to 31 were adopted. 

Clause 1, the Enacting Formula and the Long 'l'.itl~ Vlere 
adopted. 

The motion that the Bill be passed was moved by Shri H. 
K. L. Bhagat. 

The motion was adopted and the Bill was passed. 

(ii) The motion for consideration of the Standards of 
Weights and Measures (Amendment) Bill, 1986 was adopted 
and clause-by-clause consideration of the BiU was taken up· 

Clause 2 was adopted. 

Clause I, the Enacting Formula and the Long 'lUle were 
also adopted. 

The motion that the Bill be passed was moved by Shri H . 
. K L. Bhagat. 

The motion was adopted and the Bill was passed. 

(iii) The motion for consideration of the Standards o~ 
Weights and Measures (Enforcement) Amendment Bill, 1986 
was adopted Ilnd clause-by-clause consideration of the Bill was 
taken up. 

Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Formula and the Long l'ftle were 

also adopted. 
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The motion that the Bill be passed was moved oy Shri H. 
K. L. Bhagat. 

The motion was adopted and the Bill was passed. 

(iv) The motion for consideration of the Essential 'Commo-
dities (Second Amendment) Bill, 1986 was adopted and clause-
by-clause consideration of the Bill was taken up. 

Clause 2 was adopted. 
Clause 3 was adopted, as amended. 
Clause I, the Enacting Formula and the Long Title were 

also adopted. 
The motion that the Bill, as amended, be passed was moved. 

by Shri H. K. L. Bhagat. 

The motion was adopted and the Bill, as amended, was 
passed. 

(v) The motion for consideration of the Drugs anr\ Cosme-
tics (Amendment) Bill. 1986 was adopted and clause-by-elause 
consideration of the Bill was taken up. 

Clauses 2 and 3 were were adopted. 

Clause 1, the Enacting Formula and the Long Title were 
also adopted. 

The motion that the Bill be passed was moved by Kumari 
Saroj Khaparde. 

The motion was adopted and the Bill was passed 

(vi) The motion for 'Consideration of the Prevention of 
Food Adulteration (Amendment) Bill, 1986 was adopted and 
clause-by-clause consideration of the Bill was taken UD. 

Clauses 2 and 3 were adopted. 

ClauRe 1. the Enacting Formula and the LonR Titte wpre 
also adopted . 

The motion that the Bill be passed was tnoved by Kumari 
Saroj Khaparde. 

The motion was adopted and the Bill was passed. 
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(vii) Tile motion for ~onsideration of the Monop"ijes and 
Restrictive Trade Practices (Amendment) Bill, 1986 was 
adopted and clause-by-clause consideration of the Bill was 
taken up. 

Clauses 2 to 7 were adopted. 
Clause 1, the Enacting Formula and the Lollg Titl! were 

also adopted. 
The motion that the Bill be passed was moved by Shri M. 

Arunachalam. 
The motion was adop.ted and the Bill was passed. 

" (viii) The motion for consideration of the Agricultural Pro- ' 
duce (Grading and Marking) Amendment Bill, 1986 W3.S &dopt-
ed and clause-by-clause consideration of the Bill was taken ~ 
up. 

Clauses 2 to 7 were adopted. 
Clause I, the Enacting Formula and the Long Titl~ were 

alae> adnpted. 

The motion that the Bill be passed was moved by Shri 
Ramanand Yadav. 

The motion was adopted and the Bill was passed. 

8. Statutory Reilolution-Adopted. 

Shri B. K. Gadhvi moved the following Resoluti('n:-

"That in pursuance of sub-section (2) of stdioll 8 read 
with Bub-section (3) of section 7 of the Customs 
Tariff Act, 19'75 (51 of 1975), this H"alse approves the 
notification of the Government of Indj~ Ir. V'e Min-
istry of Finance (Department of Revenue), G.S.R. 
No. 1235(E}, dated the 27th November, 1986, in-
creasing the exnort duty leviable nn black pepper 
from the level of Rs. 3 per kiloJ!ram to Rs. 5 per kilo-
gram from the date of issue of the said notdication." 

Shri Thampan Thomas took part in the debate. 

Shrl B. K. Gadhvi replied to the debate. 

The Be.olution was adopted. 
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7. Amendment made by Rajya Sabha to (1l1vcmment BiU-
AmeDdmeat agreed to 
THE DELHI APARTMENT OWNERSHIP DILL, 1986 

Smt. Mohsina Kidwai moved that the following amend-
ment made by Rajya Sabha in the Bill to provide for the own-
ership of an individual apartment in a multistoreyed build-
ing and of an undivided interest in the common IlfPas and faci-
lities appurtenant to such apartment and to mAke such apart-
ment and interest heritable and transferable and for matters 
connected therewith or incidental thereto, be token into consi-
dpration:-

'Clause 24 
That at page 18,-

after line 26, insert-
"Provided that nothin~ contained in thi.~ sub-section 

shall affect the ri£!ht, title or interest acquired by 
any allottee or other person in common areas and 
facilities from any promott;r Oil or before the 28th 
day of February, 1986." , 

The following members took patt tn the debate: 
(1) Sl1ri Basudeb Acharia 
(2) Shri Thampan Thomas 
(3) Shri Indrajit Gupta 

Smt. Mohsina Kidwai replied tn the debate. 
The motion for r:onsideration W'IS adopted.. 
Amendment made by Rajya ~bha in the Bill was also 

adopted. 
The motion that the ampndment made bv Rajya Sabha in 

t'"'e Bill be agreed to, was moved .,)y Smt. Mohsina Kidwai. 
TIle motion was adopted and the amendment was agreed to. 

@8. Statement by Minister 
The Minister of State in the Ministrv of Home Affairs made 

8 statement on the situation in Kamataka arisin~ out of pro-
test allainst publication of a short sto~ in the Deceon Hera.d . 
. -- ._----_._---_. __ ........ _--- ... - _. __ ._-' 

@Made at 5.03 P.M. 
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9. Government Bills-Passed 
(i) THE CHILD LABOUR (PROHIBITION AND REGULA-

TION) BILL, 1986. 
Discussion on the motion for consideration of the BiH mov-

ed by Shri P. A. Sangma onLhe 3rd December, HiS6. continued. 
The following members took part in the deoute:-

(1) Shri Shyam Lal Yadav 
(2) Smt. Kis~'lori Sinha 
(3) Shri Syed Shahabuddin 
(4) Smt. Meera Kumar. 
(5) Shri R. Jeevarathinam 
(6) Shri Umakant Mishra 
(7) Shri Kadam bur M. R. ,T anartl!anhn 
(8) Smt. Jayanti Patnaik 
(9) Shri Ram Swarup Ram 

(10) Shri Sharad Dighe 
(11) Shri Narayan ChJubey 
(12) Shri Kamia Prasau Ra',vat 
(13) Shri Mohd. Mahfooz Ali Khan 
(14) Shri Bhadreshwar '1'an1l 
(15) Smt. Prabhawati Gupt~ 
(16) Shri Piyus Tiraky 
(7) Shri Hafiz Mohd. blddil1 
(18) Shri Kali Prasad Pandey 
(9) Smt. Chandresh Kumari 
(20) Shri P. Penchallaih 

Shri P. A. Sangma replied to the debate. 
The motion for consideration was adoptEld add clause-by-

clause consideration of the BiLl was taken u!"'. 
Clauses 2 to 26 and the Schedule were adolJted. 
Clause 1, the Enading Formuia nnd the Long Title were 

also adopted 
The motion that the Bill be pa:.sed was mov~t by Shri P. A. 

'Sangma. 
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The following members took part in tile Debate:-
(1) S!lri :Narayan Chouuey 
\"') lS.tlrl hyWi ·£iralc.y 

The motion was adopted and ilie Bill was passed. 
(u) TID.; lNJJl!:l.:l!;.N'f .H..i!~Pli..t!;S.l!;Nl·arlON OJf WOMEN 

(r-.ttOtilH.1'1'.LU.N) :bILL, 196ti· 

The motion for consideration uf the ilili was moved by 
Shrimati Margaret Alva. 

Two amendmentS for reference of the Dill to a Select Com-
mittee were moved by Shri Mool ~hand Dagu aud Shri Nara-
yan Chou bey. 

The following members took part in the debato.:-
(1) Dr. (Mrs.) T. Kalpana Devi 
(2) Shri K. R. Natarajan 
(3) Snri Gadadhar Sana 
(4) Dr. (Smt.) Phulrenu Gulla 
(5) Shri Narayan Choubey 

Shrimati Margaret Alva replied to the debatp.. 
Both the amendments for reIeren::e of Hill to a Select 

Committee were withdrawn by leave of the House. 
The motion for consideration was adopteJ and clause-by-

clause consideration of the Bill was taken up. 
Clauses 2 to 10 were adopted. 
Clause 1, the Enacting Formula and the Lon~ Title were also 

adopted. 
The motion that the Bill be passed was moved by Shrimati 

Margaret Alva. 
The following members took l!art in the dchate:-

(1) Shri Syed Shahabuddin 
,. (2) Shri Piyus Tiraky 

(3) Shrimati Margaret Alva. 
The motion was adopted and the Bill was passed. 
(Lok Sabha adjourned sine die at 6.53 P.M.) 

SUBHASH C. KASHYAP. 
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Secretary-General. 




